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LOK SABHA DEBATES 

555 I 
LOK SABHA 

Tuesday, August 30, 1960IBhadra 8, 
1882 (Saka) 

The Lok Sabha met at Eleven of 
the Clock 

[MR. SPEAKER in the Chair] 
ORAL ANSWERS TO QUESTIONS 

Regulation of Textile Prices 

+ r Shri Barish Chandra 
i Mathur: 

0 870-A. ~ Shrimati Reno 
I Chakravartty: 
l Shri P. K. Deo: 

Will the Minister of Commerce and 
lmlustry be pleased to state: 

(al whether Government have taken 
note of the decision by Textile Indus-
try lo regulate Textile prices; 

(b) what is Government's reaction 
to it; 

( c) whether this will not regularise 
high prices and keep these at a high 
level; and 

( d) why the prices cannot be re-
verted to normal? 

The Minister of Commerce (Shri 
Kanongo): (a) Yes: Sir. 

(b) to (d). Government is not 
satisfied with the price reductions an-
nounced by the Indian Cotton Mills 
Feciera .ion. Discussions have been held 
wi'h representatives of the federation 
which has now called an urgent meet-
ing of the federations Committee. 
Fu,·ther action will depend on the 
final conclusions of the federation. 

Shri Barish Chandra Mathur: What 
is !he nature and quantum of the re-
duction which the hon. Minister had 
proposed, and to what extent is the 
industry prepared to meet it? 

952(Ai) LS-1. 

5552 
Shri .Kanungo: We did not propose 

anything. The Federation issued a 
communique in August, 1960, and, as 
the hon. Minister mentioned, we were 
not satisfied with the quantum of 
reduction announced in that commu-
nique. 

Shri Barish Chandra Mathur: May 
I know the reduction actually effected 
by the mills, and the extent to which 
it has been reflected in the retail 
prices? 

Shri Kanungo: Contracts have been 
entered into at a reduction of ten per 
cent average over the prices prevail-
ing in October, 1959, and we have no 
reports yet about the prices currently 
prevailing in the retail markets. 

Shri Barish Chandra Mathur: May 
I know whether Government is in a 
position to assure the House that the 
Oiwali and Dusserah sales will be at 
reasonable prices and there will be 
no. exploitation; if so, what steps are 
being taken, and what are the rates 
that will be enfroced by that time? 

Shri Kanungo: As we have said, we 
expect there will be a lowering of 
prices by Dusserah alld Diwali. At 
the present moment, the trend of in-
crease in prices at the retail level 
has been stopped. What the exact 
prices will be I am not in a position 
to say now, but I believe there will 
be some reduction between now and 
Dusserah. 

Shrimati Reno Chakravartty: In 
view of the fact that the prices f.:;l 
already risen fairly high in October. 
1959, has Government accepted that a 
ten per cent reduction on those prices 
will really bring about a reduction 
which will be of benefit to the con-
sumer? 

Shri Kanungo: There will still be a 
certain rise, but what I mentioned 
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was that it was a reduction on cur-
rent prices, not on July, 1960 prices. 
There is justification for a rise In 
prices between August, 1959 and July, 
1960. The quantum of increase is 
rather difficult to assess. Normally, 
we are prepared for a rise upto 25 
per cent maximum. 

Shrlmati Renu Chakravartty: ls it 
a fact that not only the price of cot-
ton goods has not gone down and 
Puja is already approaching, but the 
cheap woollen blankets which are 
used in winter have been exempted 
from even this price concession which 
has been announced, with the result 
that poor people will be directly hit? 

Shri Kanungo: The quality referred 
to by the hon. Member is popularly 
known as cotton blanket. The Fede-
ration do not want to reduce the price 
of that quality. The prices will be on 
the basis of October, 1959. But the 
sale of winter clothing will be some-
where about November, and by that 
time the prices are expected to come 
down because there will be plenty of 
supply of cotton. 

Shri Ramanathan Chettiar: Is it not 
a fact that the Standing Committee of 
the Indian Cotton Mills Federation 
which met in Bombay yesterday came 
to the conclusion that they could 
reduce prices by two to three per 
cent. more, and they communicated 
their decisions to the Textile Com-
m1ss1oner; if so, are Government 
satisfied with this further reduction of 
three per cent. over the ten per cent. 
already offered by the Federation? 

Shrl Kanungo: I have no informa-
tion about what the Federation have 
thought and what they have commu-
nicated. They have not communicat-
ed anything to the Government. 

Shri Heda: An offer of reduction 
in prices was made and Government 
have not accepted it. Why did not 
Government study the problem and 
fix the prices themselves? 

Shri Kanungo: The Government are 
not thinking of going in for whole-

sale control from production to distri-
bution, because we expect that by 
November, by the normal process of 
supply and demand, prices will be 
reduced. 

Shrimati Reuu Chakravartty: By 
then Diwali and Puja will be over. 

Shri A. C. Guha: By whatever 
percentage the prices may be reduced, 
will it be possible for the Govern-
ment to make this industry surrender 
the extra profit they might have 
earned during these few months 
which, according to Government cal-
culation, would be unfair profit? 

Shri Kanungo: That taxation will 
take care of. 

3hri C. K. Bhattacharya: May 
know whether Government have tried 
to persuade the Federation to reduce 
the prices of both wearable and non-
wearable goods and to accept the 
June-July delivery prices as the 
basis instead of the October prices 
because in October prices usually 
rule high due to Puja and Diwali? 

Shri Kanungo: We have already 
mentioned that we are not satisfied 
with the declaration that the Federa-
tion has made in August, 1960. We 
are awaiting their reactions. ll'ailing 
satisfactory reactions, we are prepared 
to take such steps as are feasible. 

Shrimati Renu Chakravartty: There 
are only three weeks left for the 
Puja. By when will Government 
take steps to see that the prices of 
Puja cloth come down? 

Sbri Kanungo: I have said price in-
crease has stopped already, in the last 
ten day,;. I am hoping that the re-
duction in the contract prices will be 
reflected in a lowering of prices in 
the market when the goods flow in. 
But I am expecting some more reduc-
tion by various steps. If it does not 
happen, we will be taking steps by 
the end of the next week. 

Shri H. N. Mukerjee: About a fort-
night ago the hon. Minister, Shri Lal 
Bahadur Shastri, gave a very definite 
assurance, and I remember it dis-
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tinctly, that prices would come down 
as tar as Diwali and Puja mark~ 
were ccmcerned. The Puja market is 
almost over. May I kIWw why this 
discrepancy has taken place, and 
what is going to be done by Govern-
ment about it? 

Shri Kanungo: I have mentioned 
that the current pric,es are not higher 
than the prices ruling three weeks 
ago. In fact, in certain categories 
they might have come down. I have 
no definite information about the re-
tail market. I am sure the pricel! 
will come down for the Puja markets. 

Shri Braj Raj Singh: Last time the 
hon. Minister stated in the House that 
the milliowners would not be able to 
go against the wishes of Government. 
What exactly are the wishes of the 
Government? Do they want to reduce 
the price by 20 or 25 per cent., or do 
they want to bring down the pricee 
to the levels from which they rose? 

Shri Kanungo: As I menticmed ear-
lier, the communique of the Federa-
tion issued in August, 1960 gives a 
certain amount of reduction on the 
October, 1959 prices with which Gov-
ernment are not satisfied. Therefore, 
we are hoping that there will be a 
further reduction by certain other 
forces apart from the volition of the 
Federation. 

Shri Braj Raj Singh: My question 
has not been answered. Shri Lal 
Bahadur Shastri had said the o~her 

day that the millowners would not be 
able to go against the wishes of the 
Government. I want to know what 
the wishes of the Government are, 
how much reduction they want in the 
present prices. 

Mr. Speaker: Have Government 
indicated what, according to them, 
should be the reduction in the prices"? 

Shri Kannngo: No. We have not 
indicated that at least to the Federa-
tion, because we want that they should 
decide it for themselves and to our 
satisfaction. We do not bargain. 
We would only judge. It their volun-
tary reductions are not satisfactory, 

then we shall have to take other 
steps, legal steps, to enforce it. 

Shri Ranga: May I know whether 
Goverrunent have the assistance of 
some of their own experts, who would 
be advising them from day to day as 
to the reasonable level of pric.es that 
can be allowed to prevail, so far as 
these various types of cloth are con-
cerned, and if so, whether they are 
asking these experts to be in touch 
with the federation and the mi11-own-
ers and make them aware of the fact 
that Government have got the neces-
sary knowledge about things? 

Shri Kanungo: This knowledge is 
known to everybody, not only to Gov-
ernment experts but to everybody 
who is concerned in the industry. 

Shri Ranga: Then, why do they not 
come down'? 

Shri Jaipal SJngh: The hon. Minis-
ter has been pleased to indicate that 
there is an ambit of their satisfaction, 
but he refuses to disclose a definite 
figure. What will satisfy Govern-
ment? Let Us know that. 

Shri Kanungo: I am not prepared to 
bargain with any industry or trade at 
the moment. 

Pandit D. N. Tiwari: Jn view of the 
abnormal rise in price of cloth, may 
I know whether any steps are contem-
plated to levy some duty to mop up 
their extra profit? 

Shri Kanungo: No. 

Shri Hem Barua: The hon. Minister 
has said in fact that the textile indus-
try cannot go against the wishes of 
Government; and at the same time, 
very recently, the hon. Minister has 
also said that the co-operation of the 
textile industry towards the regulation 
of the prices of textiles is not ade-
quate. If that is so, may I know what 
steps Government propose to take so 
that the co-operation might be ade-
quate? 

Shrl Kanunro: As I said, if the re-
duction in prices is not to our satis-
faction, then we shall have to take 
steps according to law. 
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Shri Hem Barua: May make a 
submis3ion? The hon. Minister of 
Commerce and Industry has said that 
the co-operation in the matter of 
reduction is not adequate. Yet, the 
Minister of Commerce says, 'If it is 
not adequate .. ' and so on. What is 
this? The Minister of Commerce and 
Indu3try says that it is not adequate, 
definitely, but the Minister of Com-
merce is in doubt. 

Mr. Sr'aker: Order, order. The 
question is clear, and the answer 
also is clear. Hon. Members want 
Government to commit themselves to-
day, here and now, as to what price 
they are expecting, and what reduc-
tion they are expecting. On the other 
hand, the hon. Minister does not want 
to take that step or to disclose it to 
the House or even to the textile indus-
try, but he watns to leave it to them; 
Government have got their own 
norms, and they have certainly got 
some idea as to how far they should 
go. If the textile industry people go 
to that extent, then Government do 
not want to make them feel as if they 
have been compelled but allow them 
to decide it for themselves; but if 
they do not do it to the satisfaction of 
Government, then Government will 
interfere. The answer is clear. I am 
not going to allow any more sugges-
tions regarding this matter. The 
matter is clear. 

Shri S. M. Banerjee: The hon. 
Minister has stated that the control 
of prices by Government would 
actually amount to a wholesale con-
trol. In view of the fact that the 
prices have risen ii) the past, may I 
know whether Government will 
compel the mill-owners to stamp the 
prices on the cloth' This is a very 
feasi hie suggestion. 

Shri Kanungo: That is one of !he 
steps. V{ e do not want to take it in 
isolation. If we resort to statutory 
controls, then we shall have to think 
and act in conjuction with various 
other steps. 

Shri C. K. Bhattacharya: May I 
draw the attention of the hon. Minis-
ter to the reports in the Calcutta 

press that the contracted textile good& 
are not being withdrawn from the 
railway sidings, thereby creating llll 
artificial famine of textiles on the 
eve of the Puja? 

Shri Kanungo: No. There was som., 
hesitation about three weeks back 
about lifting of the stocks, but stocks 
in movement and stocks in trade are 
moving. 

lift ~ ~ ~i : 'flfT ~ 
lj;T ~ fir;rn: ~ flt; ~ t l( c; if ~ if ;;ft 
'lITT" ~ m;: ~if; ~ 'fiR:if if ;;ft +rfq ~ 
~m ~ '?l'f <TR+riur if ~ if 'lITT" ~ 
if fuihrc<r~ ~ ? 

lift~ : ~tl(c; <Fl" ~ 
~ ~ oft I ~ ~ ift-q;f ~ flt; 
'lf<m, ~ti( t if ;rnf<;r 'fi~ ~ m;: 
;;ft ilfmr 'R ~ 'l"Ofa- ~ I 

lift ~ 'ITif ~ : 1n:r f.r<f~'f ~ 
flt; ilTI: ilTI: 11"<! 'fi<!J" ;;mrr ~ flt; <:r-iiit-
fuf<;r if;f, 'fiR:if 'fir, +rTlf ~ ;;rR" it" 'l'i'r<:1lf 
~if"lli'q~~I ~tl(c;if 'fi~if;;j't 
'lITT" ~ m<: wit ~ ;;ft 'FfGil' if ;rrq 
~ ~. ;ffl 'lftirrvr if ~ ~ if +rTlf ~ 
;;n#, 'flfT ~if 'fir~ f<rm. ~ ? 

lift ~) : 1f,f 'fi<!J" ~ f.t; ,.:,~ 
<in- -srmr ~ 'ifT"f ;r~ ~. ~ m 'ifti ~. 
Q4;lifqf<'lcl 'lfl" 'ifti~ I ll_l'f ~, Wffif, 
t t'l..t 'lfl" "STmf 'lit~~~~~ I 
Shri Harish Chandra Mathur: Is 

the hon. Minister aware that even 
the Chamber of Commerce of Bihar 
has passed a resolution that in the 
absence of a decision from Govern-
ment, •he prices of cloth will range 
high during the Puja period, because 
no purchase can be made now, 
and if any purchases are made they 
will be at the prevailing higher rates, 
and so the reduction will not be re .. 
fleeted during the Puja and Diwa1i 
periods? What are Government doinc 
about it? 

Shri Kanungo: In fact, the con-
tracts are 10 per cent lower than the 
October prices, and the stocks an 
moving. 
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8ome Bon. Membel'!I rose-
Shri Raghunath Singh: 17 minutes 

have been spent on one question only. 
Mr. Speaker: Now, next question. 

We have already spent about 17 
minutes on this question. 

Recommendations of Wage Bciards + . 
Shri Ram Krishan Gupta: 
Sardar Iqbal Singh: 
Shri A. M. Tariq: 

· Shri S. M. Banerjee: 
Shri S. A. 11-lehdi: 
Shri Jadhav: 
Shri Pahadia: 
Dr. Ram Subhag Singh: 
Shri Muhammed Elias: 

I Shri Tridib Kumar 
•8'71. i Chaudhuri: 

I Shri P. C. Borooah: 
I Shri Narayanankutty 
I Menon: 
I Shri Parulekar: 
I D~. Samanlsinhar: 

I Shri Hem Ba.ma: 
Shri Indrajit Gupta: 

\ Shri Rajendra Singh: 
\ Shri Jagdish Awasthi: 
l Shri Palaniyandy: 

Will the Minister of Labour and 
Employment be pleased to refer to 
the reply given to Starred Question 
No. 1783 on the 28th April, 1960 and 
state: 

(a) whether Government have 
received progress reports regarding 
implementation of the recommenda-
tions of the Wage Boards for Textile 
and Cement Industries in individual 
factories; 

(b) if so, the details thereof; and 
(c) at what stage is the proposal to 

set up a Tribunal to decide the dis-
putes arising in the course of imple-
mentation of the recommendations of 
the Wage Boards? 

The Deputy Minister of Labour 
(Shri A bid Ali): (a) Yes. 

(b) A large number of cotton tex-
tile mills have agreed to implement 
the recommendations. The cement 
factories are also taking necessatY 
action in the matter in consultation 
with labour unions. 

(c) The need for setting up a Tri-
bunal has not arisen. If any disputes 
arise in the course of implementation 
it will be for the Governments con-
cerned to deal with it appropriately. 

Shri Ram Krishan Gupta: May I 
know whether it is a fact that some 
factories in the Punjab have been 
exempted, and if so, on what grounds, 
and what special procedu!e is being 
adopted in their case? 

Shri Abid Ali: No special proce-
dure is being adopted in this matter. 
Such of the mills as were closed were 
taken care of in this respect by the 
wage board report itself, and, there-
fore, there will not be any difficulty. 

Shri S. !\I. Banerjee: May I know 
whether it is a fact that the textile 
mill-owners in Andhra Pradesh and 
West Bengal have not yet implemented 
the recommendations in any of the 
mills, and if so, what steps have been 
taken by Government in this behalf, 
and what specific objections have been 
put forward by the mill-owners to 
the implementation of the recommen-
dations? 

Shri Abid Ali: Some of the mills in 
Andhra Pradesh have agreed to pay, 
and the G<>vernment of West Bengal 
are taking necessary steps in regard 
to the mills situated in their area. 

Shri S. M. Banerjee: May I know 
whether it is a fact that in UP, at 
the tripartite conference, only the 
mills in Kanpur, Saharanpur and Modi-
nagar have agreed to implement this 
report, and if so, what steps have 
been taken to get it implemented in 
other areas of UP? 

Shri Abid Ali: The UP Government 
are doing the needful. 

Shri Prabhat Kar: The hon. Minister 
has stated that in West Bengal, no 
mill has up till now implemented the 
recommendations of the Wage Board. 
May I know how much more time 
will be given to the employers to take 
a decision about the implementation 
of the recommendations, and if they 
fail, what steps are going to be taken? 
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The Minister of Labour an4 Employ-
ment and Plannlna' (Sbri Nanda): 
Very recenUy, I placed myself in 
touch with the Chief Minister of West 
Bengal and reminded him that he had 
undertaken to invite th• ;·epresenta-
tives of the parties and to bring about 
a settlement on this matter and to 
secure the implementation of the 
recommendations of the Wage Board. 
He held a conference, and ihe thought 
that this would be carried out, and 
the implementation would start. But 
it has taken some time. So, again, 
two days ago, I consulted him, and he 
said that he had hoped that this would 
have gone on. He is again going to 
make enquiries and ask the people 
concerned to see that it is expedited. 
I hope it will be done; if it is not 
implemented for a considerable time, 
we shall take further steps. 

Shrl K. N. Pandey: Is it a fact that 
the implementation of the recommen· 
dations of the Cement Wage Board 
has been delayed because Govern-
ment authorities have referred the 
matter for clarification to the Ministry 
of Labour here, and if so, how far the 
matter has gone, and what steps are 
being taken to see that the recomrnen· 
dations are implemented? 

Shri Abid Ali: About cement, we 
had a tripartite conference nf this 
particular industry recently, and, 
there, agreements were reached in 
consultation with the union represen-
tatives and accordingly, action is 
being taken. 

Shri Damani: May I know the 
State-wise percentages of increase in 
the wage bill due to implementation 
of the Wage Board's recommenda-
tions? 

oilri Abid Ali: That is in the Report 
of the Wage Board. The hon. Mem-
ber can find out from there. 

Shri Daman!: I wanted to know the 
percentage of increase in the wage 
bill consequent on the implementation 
of the Wage Board's recommenda-
tions? 

Shri Abld AU: The figures have not 
been issued. Fer calculation purposes, 
I have referred. the hon. Member to 
the Report. 

'"~ 1'lf ~ : ~ .nf?:-
~ t~~~~t 
..rtit.~t~~~~rt 
.ff, ~ illi itl" fuq;rfuff ';( q1f\'I" 

'l'iVn" fq'li(ii4"lif "<@T ~ lllT I W srifiT< 

.. ~ llif)f.t;' 'IT<! t ~ ft;r;r it 1li'11f 
rn~ ~ ~ ~ ~ ;{Ti itt-
~ t ~q1ft (Ai~ illl1l'I" 
~t.:or;i-:tm i!f~~'li'l'.W 
t ? 

""vr\11~ e:noft: ~ ~ ~~ 
Jirf.;r;i-tmi!f~m~~t.~m 

~~~·~~~~ 
~~(ff ~·flt;~~~;f 
~~'511 ;ror~~~mr6'Ut~ 
~;ror-qt,.rmr ~~....r~ 
~ lfirnlFff t m it qr-;r IP"~ ~ t flt; 
;:r;r:t~~~~ifl"~firor 

~·· 
Shri Hem Barua: May I know whe-

ther it is a fact that the Bengal Mill-
owners' Association has demanded of 
Government that there should be no 
implementation of the Wage Board's 
recommendations towards a rille in 
wage and dearness allowance until 
there is implementation simultan-
eously of the recommendations 
towards rationalisation of the indus-
try? If so, what is the reaction of 
Government to this attitude? 

Shrl Nanda: This is not a question 
which has arisen only in that area. 
It arose in other States also and it 
has been settled. It is not that the 
whole programme of rationalisation 
has to be carried out, but some kind 
of understanding has to be reached 
and it was not very difficult to bring 
that about in other places. It llhould 
not be difficult there also. 
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Sbri Ramanathan Cbettlar: May I 
know whether Government are setting 
up separate Wage Boards for tea, 
coffee and rubber or are they setting 
up one Wage Board for all the planta-
tion crops? 

Shri Abld Ali: According to the 
decision taken in the conference in 
consultation with the employers and 
employees' representatives, there 
would be separate Wage Boards for 
these, one for tea, one for coffee and 
one for rubber. 

~~~~: in:T~ 
cr.G ~r-ft ~ ifT't it ~ 'fr I inJ 
wm:r~~f.ti";;il'~~~sm: 
f;r;f ~ :J.<n:: ~ ~r f.rart ~ 
'11'1, ~ ;ITT: it zj';f ~ l!f\', ~ 
<flfGf\6~~1'1' ~ ~ ~ m it ~or 
<iti ;i,'l' fuq;rfuff ~ ~ ~ ~ 
~r.r '-'l<IT ~ 'fr ~ ;qTGf ~ 
~'fi'llT<:~ ~·~m:.n- ~ ... w 
;i,'l'~ifil~~it~# 
~ OfT1fr 1flfT ~ I lf ;;rr;r.ff ~ ~ fil; 
~mit~'fl!'T"'<:~~? 

'°" ;r.~ : wn: ~m- ~ .ro ~ 
~ ~. wn: 'liJ'lro ifT ~ t at <1W <n: 
m ;;i'!R ~ ~ ~ it <'!f.r ,.,,. 
'fimr'1T~I 

Shri K. N. Pandey: May I know 
whether the representative of the 
Government cement factory in UP had 
participated in the tripartite cGnfer-
ence? If so, had he assured that it 
would be prepared to implement the 
recommendations? 

Shri Abid Ali: Yes, the UP Govern-
ment representative was also present 
when the decision was taken. How-
ever, he did not raise any nbjection 
so far as this decision was concerned. 
During the dis~ussion, he placed the 
UP Government's point of view. 

Shri Sadban G11pta: May I know the 
numbers respectively of the cement 
and textile factories which have not 

implemented the recommendation 
and the number of employees involv-
ed in each case? 

Sbri Abld Ali: Out of 480 mills, 
about 50 are under investigation. Out 
ot the remaining, I think 300 have 
agreed to implement it. 

Sbri S. M. Banerjee: The hon. 
Minister stated that if the millowners 
did not implement it within a reason-
able time further steps would be tak-
en. I w~t to know what actually is 
the denition of 'reasonable time' and 
what further steps will be taken if 
they do not implement it, and whether 
those steps will also be legal. 

Shri Nanda: The position is that it 
is not simply making the mills pay 
the increase in wages and dearness 
allowance through some process or 
another. But there are other recom-
mendations of the Wage Board which 
cannot be made a subject-matter of 
legislation. Therefore, the effort is to 
see that the parties come to an under-
standing regarding those matters, 
rationalisation etc. They are trying 
to secure that. That hope is progres-
sively being realised in one or two 
places. I hope that will also be done. 
Then will remain the question of a 
residual number Of concerns where 
for one reason or other they are not 
making the payments now. We will 
try to persuade them. If we fail in 
that. then such action as may create 
the necessary sanction will be taken. 

Sbri Hem Barua: May know 
whether in case the millownars of 
South India, West Bengal and some 
millowners in UP also fail to be con-
vinced of the arguments of Govern-
ment, as they seem to be, the Gov-
ernment propoae to promulgate an 
Ordinance to enforce the Wage Board's 
decision? 

Mr. Speaker: Order, order. 

Sbri Nanda: I have answered th«!. 

Mr. Speaker: Question No. 872, Shu 
Vidya Charan Shukla. 

Sbri Sadhan Gupta: Question No. 
903 may also be taken up with it. 
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Shri Vidya Charan Shukla: They 
are separate. I think they should not 
be clubbed together. 

Shri Sadltan Gupta: It refers to the 
same matter. 

Mr. Speaker: Has the hon. Member 
any objection to answering them to-
gether? 

T'ne Deputy Minister of ltehabilita-
tion (Shri P. S. Naskar): ~o objec-
tion. 

Shri Vidya Charan Shukla: One is 
about the bad working of tractors 
and the other is about the good work-
ing of tractors. 

Mr. Speaker: What is his difficulty, 
if the Minister is prepared to answer 
them together? We will assume that 
we have reached <J.uestion No. 903. 
Does he not want to put the question? 

Shri Vidya Charan Shukla: I want 
to put question No. 872. The other 
question is not to be put. 

Mr. Speaker: All right. It will not 
be answered. 

Shri S. M. Banerjee: Can he do so? 

Mr. Speaker: I cannot force an hon. 
Member to put a question. 

Shri Hem Barna: The question has 
been put down in the list of questions. 
Now it cannot be done. 

Mr. Speaker: I am really surprised 
that after so many years of presence 
in Parliament, the hon. Member does 
not understand this. If an hon. Mem-
ber does not get up to put his ques-
tion, am I to put the question? It is 
open to a Member who has tabled a 
question to keep quiet. Then he 
won't be called. I will consider, when 
he is present here and does not put 
question, whether the printed answer 
should be published or not. I will 
score out that also. I would not 
allow him the advantage of having 
his name published elsewhere in the 
newspapers when he is physically 
present here and refuses to put the 
question. The printed answer would 
not be published. 

Tractors at Dandakaranya Project 

0 872. Shri Vidya Charan Shukla: 
Will the Minister of Rehabilitation an•l 
Minority Atlairs be pleased to state: 

(a) how many of the D 80 class 
Japanese tractors of Dandakaranya 
Project which went out of order, have 
been put back to service; 

(b) what is the total expense incur-
red in making them serviceable; end 

(c) what part of this expenditure 
will be borne by the seller of the 
machines? 

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) Seven, 
out of the eight D-80 tractors, that 
went out of order were repaired and 
put back into service. 

(b) The repairs were carried out 
by the Director General of Ord-
nance Factories, who supplied the 
tractors. 

( c) The expenditure is to be borne 
by the supplier. 

Shri Vidya Charan Shukla: Th" 
answer to part (b) concerning the 
total expenditure in making them 
serviceable, has not been given. 

Shri P. S. Naskar: As I said, the 
expenditure is borne by the supplier, 
the DGOF. We have no information 
as to how much expenditure they 
have incurred. 

Shri Vidya Charan Shukla: May I 
know for what time these tractors 
which were out of order were 
immobilised? 

Shri P. S. Naskar: They were 
immobilised for a certain number of 
days. They were required on the site. 
They were not taken out of the site. 
I presume not much time was taken 
for the repairs. 

Shri Jaganatha Rao: What exactly 
are the defects in these tractors? 

Shri P. S. Naskar: A little bit of 
mechanical defects, consumption of 
air cleaner oil and consumption of 
engine oil, more than usual etc. 
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Shri P. K. Deo: Some time back we 
were told that some of the tracton; 
supplied by the Defence Ministry to 
the Dandakaranya Project also went 
out of order. May I know if the 
repair charges for these were borne 
by the Defence Ministry? 

Shri Mehr Chand Khanna: I have 
made a detailed statement in this 
House in regard to these tractors 
where I have put the entire position 
before the House. We have bought 
these tractors--a very large number of 
them. They cost us about a crore of 
rupees. Some of them did go out of 
order and are being repaired. We are 
getting, I won't say very satisfactory 

performance; but that is not unsatis-
factory either. 

Shri Vidya Charan Shukla: The 
hon. Minister said that he did not 
have the information, about the 
repairs. Will the hon. Minister col-
lect the information and Jay it on the 
Table of the House? 

Shri Mehr Chand Khanna: I will 
only collect information about what 
I have to pay. If it is being paid by 
the DGOF I am not concerned with 
it. 

Synthetic Drug Plant at Sanatnapr· 

+ ( Shri N. R. Muniswamy: 
'873. ~ Shri Rami Reddy: 

L Shri Madhusudan Rao: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Unstarred Question No. 
2821 on the 28th April, 1960 and state: 

(a) whether a final decision in 
regard to the setting up of the 
Synthetic Drug Plant at Sanatnagar 
in Andhra Pradesh has since been 
taken; 

(b) when the plant is likely to be 
set up; 

(c) whether any preliminary steps 
have been taken for the setting up of 
the plant; and 

( d) if so, what are they? 

The Minister of Industry (Sbri 
Manubhai Shah): (a) to (d). A con-
tract has since been placed with 
Messrs Technoexport of Moscow for 
the preparation of the detailed project 
report for establishing the Synthetic 
drugs projects at Sanatnagar in 
Andhra Pradesh. The detailed pro-
ject report is expected to be received 
by June 1961. 

Shri N. R. Munlswamy: May I know 
whether it will be In the public sector 
or the private sector and what is the 
estimated amount? 

Shri Manubhai Shah: In the public 
sector. The investment 'Viii be about 
Rs. 12 crores. 
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Shri N. B. Muniswamy: May I know 
the target of production? 

Shri Mannbhai Shah: The target of 
production is 850 tons of synthetic 
-drugs which will include a number of 
vitamins, a number of synthetic drugs 
like analgesis and sulpha drugs. 

Shri Nanjappa: I want to know 
what are the synthetic drugs-which 
are ROW imported-which will be 
produced at the initial stages? 

Shri Manubhai Shah: As I said the 
synthetic drugs will be those belong-
ing to the family of vitamins, thizols 
and analgesis. Their annual import, 
at the present moment, would not be 
more than Rs. 2 to 3 crores; and, 
as the Public Health services in the 
country are expanding we are plan-
ning for our future requirements 
also. 

4prtala Displaced Per.ions Demands 

+ r Shrl S. M. Banerjee: 
•11u. Shrl Bangshl Thakur: 

l Shrl Muhammed Elias: 

Will the Minister of Rehabllltatlou 
and Minority Main be pleased to 
state: 

(a) whether the displaced persons 
in Agartala (Tripura) placed some 
demands before the Government of 
India; 

(b) whllit were the demands; 

(c) Government's reaction to those 
demands; and 

(d) whether any refugee leader died 
as a result of ·hunger strike? 

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) to (c). 
It is assumed that the Hon'ble Member 
is referring to the demands by dis-
placed persons in Tripura leading to 
the hunger strike in AprilJMay, 1960. 
A statement is placed on the Table of 
the Sabha. [See Appendix III, annex-
ure No. 28.] 

(d) One of the hunger strikers ex-
pired in the V. M. Hospital, Agartala, 

on the 20th May, 1960. It may be 
added that ihe had given up the hunger 
strike on the previous day. 

Shrl S. M. Banerjee: May I know 
whether it was a fact that it was 
known to the authorities th.ait the 
hunger strike was going to be with-
drawn; and despite that the pollc& 
people dragged this gentleman, Mr. 
Bishambar Namodar to the police 
custody wihere he actually died? May 
I know whether lit is also a fact that 
no enquiry was instituted into thia _, 

The Minister of Rehabilitation aD1I 
Mluorlty Maira (Shrl Mehr Cbn• 
Khanna): This is a law and order 
question concerning the Tripura Ad-
ministration. The Ministry of Reha-
bilitation is not concerned with it. 

Mr. Speaker: That does not arise 
out of this question. (Interruptions). 

Shrl Hem Barna: In view of the 
fact that Minister categorically said 
that this gentleman died in hospital, I 
wish to say that there is another side 
to the picture. He did not die in the 
hospital; he died in the police station 
in police custody. 

Mr. Speaker: Did he die in th~ 

police station or police custody? 

Shrl P. S. Naskar: As we were in-
fonned by the Tripura Administration, 
he died in hospital. 

Mr. Speaker: There is a contradic-
tion. 

Shrl S. M. Banerjee: My submission 
is this. This gentleman was on 
hunger strike and was dragged by 
the police, taken to police custody 
where he died. 

Mr. Speaker: That is all right; the 
Minister does not admit it. 

Shrl Bangshi Thakur: May I know 
whether it is a fact that the party 
which sponsored the hunger strike 
and to which the deceased belonged, 
did allow one private doctor to attend 
them but did not allow the govern-
ment doctor to attend them though 
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the condition of some of the ihunaer-
strikers was very serious? 

Shri Mehr Chan4 KhaDDa: There is 
no information. My Ministry is not 
concerned with this internal matter. 

Shrl C. K.. BhaUaebarya: Amon11 
the demands of ·these persons was one 
for the inclusion of certain categories 
of persons among the displaced per-
sons; and .the statement says that the 
Ministry has not found it possible to 
include them amongst displaced per-
80DS. Will the hon. Minister say why 
it has not been found possible to in-
clude them according to 1he demands 
of the people? 

Shri Mehr Chand Kban.na: We have 
a definiit.ion of 'displaced person', as 
one who comes from East Pakistan or 
West Pakistan either on account of 
disturbances or the fear of distur-
bances after a particular date. Now, 
a large number of people have been 
in Tripura all this time and those 
who were displaced persons have 
been classified as such; and they have 
been given rehabilitation assistance. 
Now, i! a man comes after 8 or 10 
years and says rt.bat he Is a displaced 
person and his name has not been 
taken, I am not prepared to consider 
that position. 

Shrlmatl Rena Chakravartty: In the 
statement it is said tihat one of the 
main demands was a certain proposal 
for the development of <the area. 
According to the survey report of 
1957, with most of the agriculturists 
who have been given land, irrigation 
is one of the main problems and the 
land cannot still be cultivated. May 
I know whether Government in its 
residuary problem has allocated money 
for the irrigation of the areas where 
these agriculturists have been put and 
are not able to eke out an existence? 
If so, what is the allocation of money? 

Shri Mehr Chand Khanna: In Tri · 
pura there are two kinds of lands, 
the !unga lands and the tila lands. 
The lunga land is not available be-
cause it is already under cultivation 
It is the tila land that we are trying 

to bring under cultivation through 
terrace cultivation. Whenever a 
acheme is received which is complete 
in all respecta, that Is sanctioned by 
the Government of India. I may ado 
for the imformation of the hon. 
lady Member and t.he House that 
the refugee problem in Tripura has 
been examined in consultation with 
the Tripura Administration; llJld 
whatever demands there are, they are 
being considered. 

SbrlmaU Benu Chakranrtty: My 
question was specific. I wanted to 
know what was the amount that has 
been allocated for the irrigation of 
the lands which have been given to 
the displaced persons and how many 
irrigation schemes have been sanc-
tioned. 

Shri Mehr Chand Khanna: could 
not answer off-hand. If a separate 
question is put I shall be glad to 
answer it. 

Shri S. Ill. Banerjee: In the state-
ment it is said that as regards the 
question of remission of Joans, Gov-
ernment cannot agree to wholesale 
remission; but recovery of Joans are, 
however, not pressed in cases where 
such proceedings would cause acute 
hardship to the loanees concerned. I 
want to know whether any assess-
ment has been made and what is the 
number of those loanees in whose 
cases the recovery would result in 
acute hardship, as ascertained by this 
assessment. Has he ascertained the 
number? 

Shri Mehr Chand Khanna: The 
total amount of loan advanced in the 
eastern region is roundabout Rs. 48 
crores. The amount due today is over 
Rs. 21 crores; and the amount realised 
is only Rs. 68 lakhs. That is Jess than 
3 per cent. (Interruptions). Let me 
finish my answer. That will show 
that as against a demand of Rs. 21 
crores we have only realised Rs. 6S 
lakhs-that is less than 3 per cent. 
That will show that w, are avoiding 
any kind of hardship. 

.,ft ~ f1rllf : -it· ;;n;r.rr ~ ~ 
fli;w_~~~~f'l;-;Wt ~ 
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Shrl Bangshl. Thakur: On a poilllt of 
order? How is it that our Minister is 
not furnished with proper answer? 
He died in hospital and a private 
doctor attended upon the party. The 
party allowed the Gaverrunent doctor 
to attend on him at the last moment. 
How is it that he does not know 
that? 

Mr. Speaker: Very well. If ihe doe5 
not know it, how is it a point of 
order? There is no point of order. 
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Shri Thimmaiah: May I know whe-
ther the scheme will be extended to 
other places where these industrial 
estates are established? 

Sbri Abld Ali: That is the intention. 

Shri B. K. Gaikwad: How much is 
the Government going to spend on 
these quarters and what rent will be 
charged from the labourers? 

Shri Abld All: Co-operative socie-
ties will be given 25 per cent. subsidy 
and 65 per cent. loan and the State 
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Governments 50 per cent. loan and 50 
p~r cent. subsidy. So far as the 
employees are concerned they will be 
given 25 per cent. subsidy and 50 per 
ceni. loan. The amount of course is 
big. 

Mr. Speaker: What is the rent? 

Slui Abid Ali: The rent has not 
been fixed yet. 
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Co-operatioa between India and 
Indonesian Armies 

"877. 

+ I Shri Raghnnath Singh: 
I Shri Ajit Singh Sarhadi: 
~ Shri P. K. Deo: 
l Shrl Bishwanath Roy: 

Will the Prime Minister be pleased 
to state: 

(a) whether it is a faot that an 
agreement for co-operation of Indian 
and Indonesian armies was signed on 
t!:ie 3rd June, 1960 at Djakarta; and 

(b) if so, the terms of the agree-
ment? 

The Parliamentary Secretary to tlu 
Minister of External A11airs (Shr. 
Sadath Ali Khan): (a) and (b). Ar. 
agreement between India and Indo-
nesia was signed on the 3rd June, 
1960. The substance of this agree-
ment was given in a press-note issued 
that day. A copy of this press-note is 
placed on the Table of the House 
[See Appendix III, annexure No. 29]. 

The scope of assistance and co-
operation in the agreement excludes 
activities in the operational field. 

Shri Raghnnath Singh: May I know 
whether the agreement has been im-
plemented or not? 

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): It is an agreement whic!i has 
partly been implemented. In fact the 
agreement was a recognition of the 
fact that something to that effect wa• 
being done. Our officers were train-
ing their Air Force people or Army 
people. That has been done. 

Shri Raghunath Singh: How many 
Indians and Indonesian officers have 
been attached to each wing of our 
Forces at present? 

Shri Jawaharlal Nehru: I canno 
say. It is a question of training. 
do not think there is any large-seal~ 
attachment. 

Shri P. K. J>eo: From the state 
men~ we find that the agreement pro-
v;des for the attachment of office,.,-
and training of selected Army per-
sonn~ I of one country with the Army 
of the other country. May I know 
how many Indonesian officers are 
actually b.::i."lg trained in thh country 
and how many vice uersa. 

Shri Sadath Ali Khan: It is the 
same question. 

Shrl Brajeshwar Pra.ud: Will a copy 
of the agreement be placed on the 
Table of the House? 
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Shri Barha.nath Sinrh: That has al-
ready been placed. 

Shri Blshwanath Boy: May I know 
whether any organisation would be 
set up for efficient implementation of 
the agreement? 

Shri Jawaharlal Nehru: cannot 
understand this question. It is a very 
simple matter. Some ef their soldiers 
and airmen come here and they are 
attached for six months or a year and 
they go back after some training or 
sometimes they go to military acade-
mies. It is a very normal thing which 
is done even without an agreement. 

Mr. Speaker: Next question. 

Shri Jalpal Singh rose-
Mr. Speaker: I will allow him on 

some other question. I ·have called 
the next question. 

Shri Jaipal Singh: I want to put a 
.upplementary on this question, Sir. 
tried to catch your eye. 

Mr. Speaker: So many caught my 
eye. 

Shri Jalpal Singh: I was unfortu-
nate. 

Mr. Speaker: Very well. If it is 
such an important question which 
has not been asked, he may put it. 

Shri Jalpal Singh: We have agree-
ment in regard ·to all t.he three Anns. 
Obviously, it is of financial benefit to 
us. Is the hon. Prime Minister in a 
position to tell us what the financial 
benefit is as far as we are concerned? 

Shri Jawaharlal Nehru: There is no 
financial benefit to us in this. 

Jha Committee 

*878. Shri P. K. Deo: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the Jha Committee re-
commended to the Government a re-
duction of Rs. 500 in tihe price of the 
cars manufactured in India; 

( b) if so, whether there has been 
any actual reduction in the price of 
cars; 

(c) whether the manufacturers of 
the 'Fiat' car announced a reduction 
of Rs. 200 in the selling price of 
'Fiat' car; and 

(d) whether the manufacturer.> of 
'Hindustan' car and 'Standard' car 
have shown any gesture in this re-
gard? 

The Minister of Industry (Shri 
Manubhai Shah): (a) to (d). A 
statement is laid on the Table of the 
Sabha. [See Appendix III, annexure 
No. 30.J 

Shri P. K. Deo: From the state-
ment we find that the manufacturers 
of Fiat and Standard cars had already 
reduced their prices. What is stand-
ing in the way of the Hindustan 
motors reducing their prices? Four 
months have already elapsed . 

Shri Manubhai Shah: This reduc-
tion, as could be seen from the state-
ment is not related to the recommen-
dations of the committee. The com-
mittee had specified certain prere-
quisites which have not yet been ful-
filled. We do hope that when these 
are fulfilled the price reduction will 
take place. 

Shri P. K. Deo: What are the con-
ditions to be. fulfilled? 

Shri Manubhai Shah: They are 
given in column 3. Plants and 
machinery required for the full capa-
city production have got to be import-
ed and the foreign exchange required 
for that to be granted. 

Sbri P. K. Deo: The Rame condi-
tion applied to Fiat also. Even though 
Fiat and Standard have reduced their 
prices, Hindustan has not reduced its 
price. 

Shri Manubbai Shah: As indicated, 
it was a voluntary cut ,ccepted by 
them and we hope that everybody 
who could afford to reduce the price 
.vould reduce the price. But it has 
nothing to do with the committee's 
recommendations. 
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Shri Mohammed Imam: In fixi1;g 

the price of various cars manufactur-
ed by various manufacturers, what is 
the margin of profit allowed to each 
manufacturer? 

Shri Manubhai Shah: This is a case 
of reduction-not of increase and 
about the margin of profit, it is well 
known that many of the factories 
have not been declaring any dividend. 
The industry is only now turning the 
corner. 

Shri Sadhan Gupta: Since the re-
duction by Fiat and Standard sh01''S 
that there is scope for reduction irres-
pective of the recommendations made, 
have the Government made an effort 
to persuade the Hindustan also to 
follow suit with at least a small re-
duction, pending the implementation 
of the recommendations? 

Shri Mauubhai Shah: It has al-
ready been pointed out in my answer 
that this reduction took place in-
dependently of the Committee's exa-
mination. When we implement the 
committee's recommendation.;; both 
from the side of the industry and of 
the Government, I am quite sure that 
the price will be reduced. 

Shri Barish Chandra Mathur: The 
committee has recommended that 
there should be free competition rather 
than have these fixed prices? What 
steps are being taken to see that there 
is free competition? 

Shri Manubhai Shah: The com-
mittee had made no such recommen-
dation. At every stage the price con-
trol of the cars must continue. 

Mr. Speaker: Next Question. 

Shri Sinhasan Singh: Sir, I may 
be allowed to put one supplementary. 

Mr. Speaker: The hon. Member 
rase late. I have already called the 
next question. I would like to give 
one general suggestion to all hon. 
Members. Whoever wants to catch 
my eye with respect to supplemen-
taries, as soon as the inain question is 
answered all of them will rise in their 

seats. I will note all who •have risen 
and give them an opportunity. After 
I come to the last name among them 
if some other hon. Member wants to 
put a supplementary then, I will 
pass on to the next question. 

Raja Mabendra Pratap: Sir, let 
them have cards like this showing 
their division numbers. It is enough 
that you call them by their numbers. 

Shri Ranga: Sir, how will you be 
able to remember all of them, all 
those who get up? How will you 
remember which of us got up and 
which of us did not i:et up? 

Mr. Speaker: We will see. Shri. 
Sinhasan Singh-

3hri Sinhasan Singh: What has 
happened about the manufacture of 
small cars. The Jha Committee was 
appointed specifically to go into t.he 
question of production of small cars.. 
May I know what has happened to 
its report? May I know what steps 
the Government are taking to imple-
ment the suggestions contained there-
in? May I also know whether the 
Government have given any contract 
to any firm for the manufacture of 
small cars or the Government them-
selves are going to undertake this job! 

Shri Manubhai Shah: Sir, I UISWer-
ed this question last week, you will 
remember, saying that I expect to l'1y 
the decisions of the Government on 
the full recommendations ~ontained 

in the report within this week or early 
next week. 

Inspection Cell In Japan 

+ I Shri R. C. Majhi: 
*879. ~ Shri Subodh Bansda: 

l Shrl S. C. Samanta: 

Will t.'i.e Minister of Works, HOllSbtc 
and Supply be pleased to state: 

(a) whether Government have 
examined the question of establishinc 
a permanent Inspection Cell of 
DGS & D in Japan; and 

(b) how many officers were deputed< 
to Japan for inst>ecting the articles-
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purchased such as, Railway Tyr~. 
Tin-plates, Steel for wagons etc. dur-
ing the last year? 

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
~da): (a) Yes. Government orders 
sanctioning the setting up of a per-
manent Inspect.ion Cell in Japan nave 
already issued. 

(b) No offker was sent to Japan 
from India last year to reinforce .he 
personnel already stationed there. 

Sbri R. C. Majhi: May I know what 
are the main considera lions for estab-
lishing an Inspection Cell in Japan? 

Shrl Anil K. Chanda: Considerable 
purchases are being made in Japan 
for Government requirements. For 
instance, recently we have entered 
into a contract for the purchase of 
63,500 tons of rails costing Rs. 3 crores. 
There are outstanding orders worth 
about Rs. 60 lakhs from the Iron and 
Steel Controller's Department. 

Shri Daman!: May I know whether 
the Government is considering the 
que•tion of attaching similar Inspec-
tion Cells in other countries from 
wh~re we are importing huge quan-
"tities of different items? 

Shri Anil K. Chanda: At the mo-
ment there is no other proposal be-
fore Government for opening new 
in"J>ection cells. 

Raja Mahendra Pratap: Will it not 
be better to ask some Japanese to 
work together with us in doing this 
work' Will it not be better to asso-
ciate some Japanese with the inspec-
tion party? 

Shri Anil K. Chanda: The officers of 
the Cell would be India-based-that 
is, they would be sent out from India 
-but so far as the junior appoint-
ments in the office are concemed they 

·may be from the local personnel. 

Shri S. C. Samanta: May I know 
·whether this Cell will be a part and 
parcel of the Indian Embassy there or 
'it will be a separate establishment? 

Shri Anil K. Chanda: It is a separate 
establishment but generally under the 
supervision of the Embassy there. 

Shri S. C. Samanta: May know 
how far the present Embassy is help-
ing this department? 

Shri Anil K. Chanda: Naturally, 
Sir, to the extent possible. 

Indo-Pakistan Agreement on Shrines 

+ 
*SBO . r Shri Daljit Singh: 

· l_ Shri Ajit Singh Sarhadi: 

Will the Prime Minister be pleaoed 
to state: 

(a) whether there has been any 
further progress about the implemen-
tation on the Indo-Pakistan Agrete-
ment of May, 1955 for holding the 
meeting of the Joint Committee in 
order to arrive at a settlement about 
the protection of holy shrines and 
maintenance of their -sanctity; and 

(b) what further steps Government 
propose to take to reach an agreement 
on the subject? 

The Parliamentary Secretary to thr-
Minister of External Affair. CShri 
Sadath Ali Khan): (a) and (b). The 
Government of Pakistan have not yet 
accepted the Government of lndia·s 
invitation to the second •01eeting ot 
the Inda-Pak. Joint Committee on 
shrines which was scheduled to be 
held in Delhi. The High Commissioner 
for India is pressing the Government 
of Pakistan for their final ~eply. 

Shri Daljit Singh: May know 
whether the Government of India is 
aware of the fact that repairs are not 
being done to these shrine; even 
though the Pakistan Government is 
coll~cting all the income from the pro-
perties attached to these holy shrines? 

The Prime Minister a.nd Minister ot 
External Affalrs (Shri J'awaharlal 
Nehru): I have not quite understood 
the· question, Sir. He has given some 
information and asked us whether we 
are aware of it. We are partly aware 
of it, partly not. 
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Transport Policy and Co-ordination 
Committee 

+ r Pandit D. N. Tlwari: 
•m. ~ Sbri A. M. Tariq: L Shri Barish Chandra Mathur: 

Will the Minister of Planning be 
pleased to state: 

(21 whether Neogy Committee on 
Transport Policy and Coordination 
set up by Planning Commission has 
submitted its report; 

(b) if so. the main findings or sug-
gestions of the Committee; 

(c) if no', whether any interim 
report will be subm'tted by the Com-
mittee; and 

( d) whether the report of this 
Committee will be available before 
the Third Year Plan proposals in res-
pect of transport are discussed and 
finalised by Parliament? 

The Deputy Minister of Labour and 
Employment and Planning (Shrl 
L. N. Mishra): (a) No, Sir. 

(b) The question does not arise. 
(c) The Committee proposes to 

make an interim Report by the end 
of this year. 

( d) As the problems entrusted to 
the Committee require certain detail-
ed investigations which would neces-
sarily take a long time to complete, 
it is difficult to say at this stage when 
the Committee will be in a position 
to submit its final Report. The 
interim report of Committee,-however, 
is expected to be available before the 
Third Five Year Plan comes up for 
discussion in Parliament next year. 

Pandit D. N. Tlwarl: May I know 
whether the Committee is also consi-
dering the question of co-ordination 
between rail and road transport? 

Shrl L. N. Mishra: Certainly, Sir, 
all aspects of transport have to be 
1a~en into consideration, not only 
rail transport but also the traditional 
m-thods of transport like boats and 
bul!ock-carts. 
!152 (Ai) LS-2. 
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Shri Barish Chandra Mathur: May 
know if the Committee has given 

any indication as to the programme 
of work which they have chalked out 
for themselves; if so, what are the 
points which they propose to cover in 
the interim report and whether they 
will be helpful to the Government? 

Shri L. N. Mishra: The Committee 
has to do a very complicated nature 
of work. They are having surveys 
and collecting data. They are having 
some sample surveys. They have 
selected some railway lines and some 
routes of road transport for the pur-
pose. They are also in touch with the 
State Governments. So far as th<! 
submission of the report is concerned, 
as I submitted earlier, we expect the 
interim report by the end of this year 
-that is, December, 1960. 

Shri Barish Chandra Mathur: My 
question was about the interim report. 
I wanted to know whether Govern-
ment have asked the Committee to 
draw up certain specific points which 
will be helpful to them or given snme 
indication about it. What is the pur-
pose of the interim report• 

The Deputy Minister of Planning 
(Shri S. N. Mishra): In the interim 
report what is intend 0 d is that there 
should be factual data collected so 
far and the broad issues arising out of 
them. Nothing further is intended in 
that report. The Chairman of the 
Committee do0 s not want to make any 
recommendations on the basis of in-
adequate factual data available ao 
far. 
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*8S.'l. shr! Assar: Will the Minister 
of C:nnmerce and Industry be pleased 
to state: 

(a) whether it is a fact that Indian 
tea industry faces severe competi-
tion in the tea markets abroad; 

(b) if so, the reasons therefor; 

(c) whether Indian Tea Board have 
opened Tea Centres in London, and 
other important cities to popularise 
Indian Tea; and 

( d) if so, the names of the places 
and results achieved by these 
centres? 

The Minister of Commerce (Shri 
Kanunr;o): (a) and (b). The world 
market for tea is inevitably a compe-
titive market, with world production 
ju~t balancing consumption and some-
times tending to outpace it. But by 
and large our quality teas have main-
tained their position. The competition 
is more severe in respect of vur com-
mon teas as world supply of common 
teas is in excess of demand. 

(c) and (d). The Tea Boar,~ have 
set up promotional units with tea 
promo'ion officers in charge of them 
in U.S.A., Australia and the U.A.R. 
Promo'ional units are shortly gcing 
to be set up in the U.K. and Germany. 
A Tea Centre wiil be shortly opened 
in Cairo. 

Shti Assar: M~v I know which is 
the main coun'ry that competes with 
Indian tea? 

Shri Kanungo: All other tea-produc-
ing countries. 

Shri Assar: May I know whether it 
is a fact that Ceylon tea is popularised 
by opening tea-houses abroad; if so, 
may I know whether our Tea Board 
will consider the question of opening 
tea-houses abroad? 

Shri Kanungo: We are opening tea-
houses where we think it necessary. 
We are opening one in Cairo. But it 
all depends upon the particular market 
and the particular country. In some 

places other forms of publicity will 
be more useful than tea-houses. 

Shri C. K. Bhattacharya: May 
know whether the compefr.ion that 
Indian tea is facing in foreign market 
is frcm fo-:e!.gn tea or foreign coffee? 

Shri Kanungo: Both. 

Shri Sadhan Gupta: Since the only 
hope for Indian tea is to push quality 
tea in foreign markets, may I know 
what steps are being taken to bolster 
up export of quality '.ea? 

Shri Kanungo: Quality tea is main-
taining its position. \1v"'e are inore 
anxious to push the common tea which 
is facing severe competition. There 
is not much competition in qu:ility 
tea. 

Shri Hem Barua: In vie•v of the 
fact that the expanding tea industry 
of East Africa poses a threat to our 
export so far as tea is concerned, may 
I know what specific steps the Gov-
ernment have taken to encourage the 
export and increase our production 
internally? 

Shri Kanungo: We are taking steps 
for increased production and main-
taining it. We are handicapped because 
of the shortage of fertilisers and other 
factors. But we are constantly trying 
to do so. 

Shri Jaipal Singh: I think they are 
charging excise duty which is from 
six annas to eight annas per pound. 
They are in a way deliberately handi-
capping Indian tea as against severe 
competition that we are having to 
face. Is that the position, and have 
the Government examined the posi. 
lion? -

Shri R. Narayanasamy: May I 
tion of the tea trade and we are cons-
tantly examining it and trying to 
adjust ourselves. 

Shri R. Narayanaswamy: May I 
know why the Indian Trade Commis-
sioners and Commercial Counsellors 
attached to our Indian Embassies in 
foreign countries are lagging behind 
to advertise properly and attract 
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people in foreign markets for our tea, 
the be't in the word? 

Shri Kanungo: As I have said, our 
quality tea does not face much com-
petition, and as far as the Trade Com-
ntlssioncrs are concerned, tea promo-
tion is not their business. The tea 
promotion is entrusted to the Tea 
Board. They report on economic con-
ditions and trade conditions which 
include tea. 

12 bra. 

SHORT NOTICE QUESTIONS 

Aid from U.S.S.R. for '.l'hinl Five 
Year Plan 

S.N.Q. No. 5. Dr. Ram Subhag Singh: 
Will the Minister of Finance be pleas-
ed to state: 

(a) whether Government have re-
ceived any offer from the Soviet Union 
of aid for the Third Five Year Plan; 
and 

( b) if so, whether it has been con-
sidered and finalised? 

The Minister of Finance ( Shrl 
Morarji Desai): (a) and (b). Yes, Sir. 
A statement giving the required in-
formation is laid on the Table of the 
House. 

STATEMENT 

As the Hous" is aware, the Soviet 
Government offered a credit of 1500 
million roubles (Rs. 180 crores) in 
July last year as assistance for the 
Third Five Year Plan and an agree-
ment was signed on 12th September, 
1959. An additional Agreement was 
signed with the Soviet Government on 
12th February, 1960 in regard to the 
projects to be financed under this cre-
dit. 

2. In my statement of 3rd August, 
1960 to thi, House on my recent tour 
abroad, I made a reference to the dis-
cussions I had with the L 0 aders of 
the Soviet Government. During these 
talks in Moscow last July the ques-
tion of further Soviet economic assis-
tance for India's Third Five Year 

Plan was touched upon. 

3. The Soviet Government have 
considered this question and expressed 
their readiness to grant to India an 
additional credit of 500 million roubles 
(about Rs. 60 crores) to be utili~ed 

towards the implementation of the 
Third Five Year Plan. The Govern-
ment of India have gratefully accept-. 
ed this welcome assistance. 

4. The manner in which and the 
purposes for which this eredit will be· 
utilised will be further considered in 
consultation with the Planning Com-
mission and discussed with the repre-
sentatives of the Soviet Government. 

Dr. Ram Subhag Singh: I 
received that statement. I 
the Notice Office but I did 
that. 

have not 
went +o 
not get 

Several Hon. Members: None of ut 
got it. 

Dr. Ram Subhag Singh: On so many 
occasions such irregularities have oc-
curred and I want that such things 
should be corrected. 

Mr. Speaker: Very well; why was 
it not placed in the Notice Office? 

Shri Morarji Desai: It was received 
probably late. 

Mr. Speak.er: I will make enquiries. 
The hon. :Minister will read out the 
statement. 

Dr. Ram Subbag Singh: The hon. 
Minister jmt now said that the man· ' 
ner in which the credot will be utilis-
ed will be discussed by the Planning 
Commission and the representative~ 
of the Soviet Government. May I 
know whether this is going to be in 
anyway different from the manner in 
which the credit was utolised du:-ing 
the second Five Year Plan or whether 
the same procedure will be followed? 

Shri Morarjl Desai: I do not quite 
understand. It will be utilised for 
the third Five Year Plan for all th" 
projects which are there. 

Shr! Sinha~an Singh: May I know 
the rate of interest that is charged on 
the loan? 
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Shri Morarji Desai: The usual rate 
of interest for the Soviet GoYemment 
loans, which is 2i per cent. 

Shri C. D. Pande: In view of the 
fact that the rouble has no fixed value 
as such in regard to the purchasing 
power in the outside markets in the 
world and generally eight annas are 
worth a rouble there, may I know how 
the Government calculates that the 
credit in roubles comes to so many 
rupees? The hon. Minister said that 
500 million roubles are equal to R.;. 60 
crores. But in actual practice, in the 
world markets, it is not equal to so 
many rupees. 

Shri Morarji Desai: The official rate 
of the rouble is: one rouble is equal 
to Rs. 1 ·2. But for the tourist traffic 
in Russia, the official rate is: Re. 1 
is equal to two roubles. 

Shri C. D. Pande: For purposes of 
purchasing power in the world mar-
kets, it is not so. After all, we do 
not know whether it is possible to 
purchase things worth Rs. 60 crores 
with 500 million roubles. 

Shri Morarji De:ai: That is what we 
see. That is what is done because 
generally similar prices in the world 
are taken into account when we make 
these purchases. 

Shri Ramanathan Chettiar: Only 
Rs. 180 crores that was to be given 
by Soviet Russia to us during the 
second Five Year Plan has come. May 
I know what amount out of it is uti-
lised or whether that is also inch•ded 
in the help for the third Plan? 

Shri Morarji Desai: The third Plan 
is still to begin, and therefore it will 
be used when it begins. 

Mr. Speaker: He wants to knJw 
about the previous Plan. 

Shri Ramanathan Chettiar: Out of 
the Rs. 180 crores that were off~red 
to us, how much has been utilieed! 

Shrl MorarJI Desai: The previous 
credit which was offered was di!T~rent. 
So far, including all those which I 

have mentioned-Rs. 180 crorea and 
Rs. 60 crores--in all, we have recdved 
Rs. 385 ·6 crores. 

Shri Viclya Charan Shukla: Mu.y 
know if there is any stipulation that 
this loan can be used only for p:ir-
chases in Soviet Russia or for pur-
chases elsewhere also? 

Shrl Morarjl Desai: Certainly this 
has to be purchased from Russoa. 

Shri Sadhan Gupta: May know 
whether, as a result of his tour in the 
Soviet Union, the hon. Minister can 
say whether we can expect iurther 
loans from the Soviet Union fo::- our 
third Plan apart from this Rs. 181) 
crores and Rs. 60 crores? 

Shrl Morarjl Desai: I cannot say 
anything about the future. Thi; is 
what has been said as a result of my 
tour last time. 

Membership of Central Trade Unions 

S.N.Q. No. 6. Shri K. N. Pandey: 
Will the Minister of Labour and Em-
ployment be pleased to state: 

(a) whether the work of verifica-
tion of membership of differen'. C;·n-
tral Labour Organisations, end·r.r, ::1st 
March, 1959, has been completed; 

(b) if so, the result thereof; end 

( c) whether it is a fact lha~ Indian 
National Trade Union Congre;s has 
more membership than all 1he re-
maining three Central Labour Organi-
sations combined together? 

The Deputy Minister of Labour 
(Shri Abid Ali): (a) Yes. 

(b) 

N,.,,, of the Or-
ganisation 

Indian National 
Trade Union Con-
gress . 

All-India Trade 
Union Congress . 

Hind MlZdoor s,bha 
United Trade Union 

Congress 

Verified 
No. of member-
Unions ship as on 

31-3-1959 

885 l0,20,653 

814 5,07,654 
185 2,41,636 

172 90,629 
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(c) ThP last thrc, central organisa-

tions have 8,39,919 members as against 
10,20,653 in the Indian Nati<>nal Trade 
Union Congress. Therefore, the re -
ply to part (c) of the que3tbn is in 
the affirmative. 

Shri S. M. Banerjee: I want to 
know whethei', as a result of this veri-
flcation, the representation of the 
AITUC will be more at th~ 18th 
Labour Conference than befor 0 and, if "°' what will it be? 

Shri Abid Ali: It will be practical17 
on the same basis because tbe .'lwm-
hership has remained almo,;t sla-
11onary. 

Shri S. M. Banerjee: My qu~stion !s 
&pacific. 

Mr. Speaker: He says that the mem-
bership is almost static. 

Shri S. M. Banerjee: Now that the 
verification has been done, what will 
be the representation? 

Mr. Speaker: The same representa-
tion will be there because the figures 
have not changed. 

Shri S. M. Banerjee: It was not 
verified at that time. Now, the veri-
fied figures are available. So wha' 
will be the representation for the 
INTUC, AITUC and the HMS at the 
18th Labour Conference? 

Mr. Speaker: The hon. Member bas 
not understood what the hon. Minister 
said. Even without verifica~ion, :he 
same figures were fixed. On verifica-
tion, he finds the same figures to be 
correct. Therefore, there is no need 
for a change. Is that the answer? 

Shri Abld Ali: There is very little 
di1!erence between the verified mem-
bership last year and this vear. 
Therefore, I said ti\'! percentage of 
representation almost remains the 
same. 

Shri S. M. Banerjee: May I know 
whether it is a fact that in some of 

the Stat es, the total membership of 
the AlTUC is more than that of 
INTUC, what are those States and 
whether they include Deihl and West 
Bengal• 

Shri Abid Ali: Those details are 
not here at present. 

Shri S. M. Banerjee: On a point of 
order, Sir. The same type of short 
notice question was raised in the lasi 
•ession or in the sessior prior to that 
Just to give a feeling that INTUC has 
got the larges~ membershlp, whenever 
a supplementary is put whether 
AITUC has got more membershlp than 
INTUC in some States, the hon. De-
puty Minister always asks for notice. 
(Interruptions). 

Shri Nath Pai: We are very happy 
to know . the growing strength of the 
INTUC. But I simply fail to under-
stand how a question which would 
normally have been ad'mitted as a 
written question has been promoted 
to the rank of a short notice question. 
It is in your discretion to admit any 
question as you like. It does not 
seem that the purpose is only to in-
form the House. The purpose seems 
to be to .create an impression that a 
particular body is gaining in strength. 

Mr. Speaker: Hon. Members must 
know how short notice questions are 
admitted. As soon any question ia 
sent, we automatically take three 
copies and one of the copies is sent to 
the Ministry. With respect to a short 
notice question, if the Minister -agrees, 
I do not stand in the way. Therefore, 
the hon. Members would persuade the 
Ministers to accept it. 

Shri S. M. Banerjee: He should be 
prepared for supplementaries. 

Mr. Speaker: So far as supplemen-
taries are concerned, with respect te 
the break-up, the hon. Member can 
put a question still. We are sitting 
till the 9th September and he can 
table a queetion today. 
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Shri K. N. Pandey: In view of the 

fact that INTUC has got more mem-
bership than all the three remaining 
central organ:sations combined toge-
ther, will the Ministry revise the re-
prese:.tation given to the different 
central organisations and INTUC 
should be given mor2 than all the 
other three combined together? 

Shri Abid Aii: That is a suggestion 
for action. 

WRITTEN ANSWERS TO 
QUESTIONS 

Employees' State Insurance Fund 

•875. Shri D. C. Shanna: Will the 
1-1.inister of Labour and Employment 
b' pleased to state: 

(a) the number of instances where 
the em::iloyers in Punjab have not 
paid their part of the contribution to 
the Employees' State Insurance Fund 
und.0 r Section 40 of the Employees' 
State Insurance Act, 1948; and 

(b) if so, the action taken in the 
matter? 

The Deputy Minister of Labour and 
Planning (Shri L. N. Mishra): (a) 190. 

(b) Legal action under the Em-
ployees' State Insurance Act, 1948, 
has been taken, wherever necessary. 

State Trading Corporation 

*881. Shri Morark.a: Will the Minis-
ter of Coinmeree and Industry be 
pleased to state: 

(a) whether Government are exa-
mining the feasibility of having a 
core of Directors working full time 
with specific responsibilities to manage 
the State Trading Corporation of India 
Ltd; and 

(b) if so, what decision has been 
taken in the matter? 

The Minister of· CommeTCe (Shri 
Kanungo): (a) and (b). A recom-
mendation in the matter made in the 
16th Report of the Estimatets Commit-

tee (1959-60) on the State Tradine 
Corporation is at present under e:ica-
mi1:1ation. 

Employment In Public Sector 

( Shri P. G. Deb: 
Shri Dinesh Singh: 

I Shri Punnoose: i Dr. Ram Subhac Slnch: 
•ss4. Shri Muhammed Elias: 

Shri Barish Chandra Mathur: 
I Shri Aurobindo Gho;al: 
I Shri Ramji Verma: 
l Dr. K. B. Menon: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether any new policy has 
bee'l formulated regarding employ-
ment in public sector companiesJunder-
takings; 

(b) if so, what is the basis for the 
same; and 

(c) what percentage has been fixed 
for the people of the States in which 
the companiesJundertakings are being 
located? 

The Minister of Industry ( Shrl 
Manubhai Shah): (a) to (c). No new 
policy has been formulated. Broad 
and general instructions being follow-
ed in this matter are la!d on the Table 
of the House. [See Appendix III an-
nexure No. 31.] 

Bamboo Based Pulp Unit (Kerala) 

( Shrl Subodh Hansda: 
•s85. ~ Shri R. C. Majhi: 

l Shrl Nek Ram Negi: 
Will the Minister of Commerce and 

Industry be pleased to state: 

(a) whether any progress has been 
made as to the procurement of machi-
nery for setting up of a bamboo based 
pulp unit in Kerala State; 

(b) the name of the finn to whom 
the license has been issued; and 

( c) the amount of foreign exchange 
inv:i~ved in setting up the plant? 

The Minister of Industry <Shrl 
Mimubbai Shah): (a) Yes, Sir. Ordere 
for purchaae of maj&r iteM! <f: ~uip-
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ment have been placed and the first 
consignment of plant and machinery 
is expected to arrive by April, 1961. 

(b) M/s. Gwalior Rayo~ Silk Manu-
facturing (Weaving) Co. Ltd., Nagda. 

( c) Rs. 305 lakhs. 

Representation of China in U.N.O. 

'"886. Shri Rameshwar Tantia: Will 
the Prime Minister be pleased to state 
whether it is a fact that Government 
have decided once again to bring be-
fore the next General Asssembly of 
th 0 U.N.O. the question of China's 
representation in the world organisa-
tion? 

The Deputy Minister of External 
Affairs !Shrimati Lakshmi Menon): 
The Government have not taken any 
initiative in this matter this vear 
They, however, continue to be. of 
opinion that China should be properly 
represented in the United Nations. 

Gurkhas for British Army 

*887. Shri Parulekar: Will the 
Prime Minister be pleased to state: 

(a) whether it is a fact that the 
Gurkhas recruited by the British 
army are given military training in 
Barrackpore; and 

(b) whether it is a fact that four 
British militarv officers arrived in 
India for that. purpose on the 26th 
March, 1960 by the Anchor Line Stea-
mer? 

The Deputy Minister of External 
A1falrs (Shrlmati Lakshmi Menon): 

(a) No sir; the camp at Barrackpore 
is a transit camp, where Gurkhas re-
main temporarily before going abroad 
<>r returning to Nepal. 

(b) In view of (a), this does not 
... Tise. 

Yugoslav Collab•ration In Food 
Products Industry 

•sss. Shr:I v. Eachiian: Wiil the 
1.hnister of Commerce· and Industry 
'br pleased to state: 

(a) whether there is any proposal 
for setting up food products industries 
such as canning of fruits and fish 
with the technical collaboration of 
Yugoslavia; 

( b) if so, whether it will be in the 
public sector or private sector; and 

( c) the number of such units pro-
posed to be started in the Third Plan? 

The Minister of Industry ( Shrl 
Manubhai Shah): (a) to (c). Yes, 
Sir. There is a proposal to sel up 
two Production-cum-Training Proto-
type Centres in India, one for Vege-
table and Food Processing and Can-
ning industry and another for Leather 
Processing and Leather Goods indus-
try in technical collaboration with the 
Government of Yugoslavia during the 
III Five Year Plan. Th~ details of 
these two centres have not yet been 
worked out. 

Return of Ladakhis from Tibet 

• 889.{ Dr .. Ram Sub~g Singh: 
Shr1 J. B. S. Bist: 

Will the Prime Minister be pleased 
to state: 

(a) the number of Ladakhls who 
returned from Tibet since ti.'i.e 1st May, 
1960; 

(b) how many Ladakhis are still in 
Tibet; and 

(c) whether it is a fact that they 
are occasionally being threatened to 
accept Chinese nationality? 

The Parliamentary Secretary to the 
Minister of External Aftaln (Shrl 
J. N. lluarika): (a) Seventyone. 

(b) Exact number of Ladakhis in 
Tibet is not known to the Government 
but according to information available, 
about 125 Ladakhis Lamas are still 
left in Tibet. In addition, there are 
also about 600 Kashmiri Mu.slims still 
in Tibet, many of whom come 1rom 
Ladak<h. 

( c) As far as we are aware it is 
chiefty the Kashmiri Muslims who. are 
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being subjected to heavy pressure and 
harsh treatment so that they may 
give up their claim to Indian nationa-
lity. 

Industrial Estates 

*890. Shri Jinachandran: Will the 
Minister of Commerce and Iudustry 
be pleased to state: 

(a) whether any assessment· has 
been made by the Centre and/or State 
Governments regarding the working 
of the various Industrial Estates esta-
bli:;hed in different parts of the coun-
try and if so, the result thereof w; th 
particular reference to Kerala; and 

(b) in the case of existing Estates 
which have not succeeded to the ex-
tent visualised; what measures Gov-
ernment are going to take to improve 
them and make them fully productive! 

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). The 
progress of Industrial Estates in all 
States including that of Kerala, is 
constantly under review. Whatever 
.pecial measures are found necessary 
they are being taken in order to ex-
pedite completion of the scheme. The 
progress on the whole is quite satis-
factory. 

Sale of Refug-ee Quartel'!I In We!tt 
Patel Nagar, Delhi 

*891. Shri lnder J. Malhotra: Will 
the Minister of Rehabilitation an4 
Minority All'airs be pleased to state: 

(a) whether Government are aware 
of the fact that Government built 
property of double storey quarters in 
West Patel Nagar, Delhi, is being dis-
posed of by a large number of 111-
lottees in an unauthorised manner ac-
cepting a huge amount of pugree and 
thereby nullifying the very purpose of 
rehabilitation; 

(b) how many such quarters hav<'! 
changed hands where the full pay-
ment has not yet been received by 
the Government; 

(c) whether Government have re-
oeived any complaints to this effect 
and if so how many; and 

(d) what action Government pro-
ceived any complaints to this effect 
pose to take in the matter? 

The Minister of Rehabilitation anti 
Minority All'airs (Shri Mehr Chand 
Khanna): (a). No. If a specific case 
is brought to the notice of the Govern-
ment, ti.'ie matter will be looked into. 

(b). In accordance with the Com-
pensation Rules, where the full price 
has not been paid, the allottee is only 
treated as a "licensee" in terms of thtt 
transfer deed and he has no right tG 
sell, mortgage, or in any other man-
ner transfer or part with the pos-
sess'.on of the hole or any part of the 
said property or his interest in ~he 

same. 

(c) and (d). Do not arise. 

Bharat Sewak Samaj, Himachal 
Pradesh 

*89Z. Shri Vasudevan Nair: Will the 
Minister of L1°11our and Employment 
be pleased to state: 

(a) whether he has received com-
plaints about the non-payment of 
wages etc. on the part of the Bharat 
Sewak Samaj, Bilaspur District 
(Himachal Pradesh); 

(b) if so, the nature of complaints 
and the amount involved; and 

( c) whether in respect of the com-
plaints he gave an assurance of appro-
pria te action including inquiry and 
also made an announcement to that 
effect at a meeting of the Bharat 
Sewak Samaj workers at Raj Nivas 
Simla on the 24th May, 1960? 

The Deputy MlnJster of Labour 
(Shrl Abld All): (a) to (c). Allega-
tions were made regarding non-pay-
ment of wages to some workers in 
Bilaspur district. As the required de-
tails were not made available th"' 
complaint wa.. asked to furnish the 
same. He has failed to do so. 

PJannin&' Commlsslen 
0 893. Shri Barish Chandra Mathur: 

Will the Minister of Plannlng- be 
pleased to state: 
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(a) whether it is fact that the 
Planning Commission summons to 
Delhi every year all the Government 
Secretaries and Depar.tmental Heads 
concerned with developmental work; 

(b) what is the purpose of such 
meetings and the results achieved; 

(c) what was the time and money 
spent on such visits during the year 
11159-60; and 

(d) whether ministet"s and officers 
are called upon to pay several visits 
during ,the year apart from these an-
nual conferences? 

The Deputy Minister Of Planuing 
<S)lri S. N. MisJlra): (a) and (b). 
Discu8sions regarding the formulation 
of the Annual Plans take place each 
year between the Planning Commis-
sion and the Central Ministries and 
the representatives of State Govern-
ments at the official level. State Gov-
ernments send such officials as they 
consider necessary for this purpose. 

( c) As a rule the officials from 
States are in Delhi for about two 
days. Expenditure on account of their 
travel is met by the State Govern-
ments concerned. 

(d) No, Sir. 

Handldhua Colliery 

•s94. Shrl Chintamoni Panigrahl: 
Will th.e Minister of Labour and Em-
ployment be pleased to state: 

(a) whether Government are aware 
of the fact ·that the underground 
roofs, walls and pillars have been il-
legally and indiscriminately cut away 
in the Handidhua colliery in Talcher 
in Orissa by the present management 
without proper sand-stowing and thll8 
rendering it unsafe; 

(b) if so, what steps have been taken 
to ensure safety in the colliery; 

( c) the Last date when the colliery 
was inspected by the Inspector of 
Mines; and 

( d) if so, what was the report of 
the Inspector of Mines? 

The Deputy Minister of Labour 
(Shri Abid Ali): (a) During the in-
spection of mine on 21st and 22nd 
June, 1960 by an officer of the Ins-
pectorate of Mines, it was observed 
that the galleries were being widened 
beyond permissible limits and stowing 
was not proper in the depillaring 
area. 

(b) Employment of persons in un-
derground. workings was prohibited 
and depillaring operations stopped. 

(c) 8th August, 1960. 

(d) Water dams to prevent danger 
from inundation had been provided, 
no depillaring was being done, no 
coal seemed to have been raised re-
cently and the haulage road had been 
packed with boiler ash and there was 
no deposition of coal dust. Certain 
violations relating to non-provision of 
permanent supports etc. were noticed 
and the matter was taken up with thEt 
management for rectification. 

Association of South East Asian 
Countries. 

Sr- f Shri Dinesh Singh: 
• ,. l_ Shri Raghunath Singh: 

Will the Minister of Commerce an4 
Industry be pleased to state: 

(a) whether Government are aware 
that some South East Asia Countries 
are proposing to form an Association 
of South Ela.rt Asian countries; 

(b) if so, what would be .its etfect 
on India's trade with these countries; 
and 

(c) whether India has been invited 
to join the organisation? 

The llinister of Commerce (Shrf 
Kanunl:'o): (a) and (b). We are aware 
in the sense that we have seen aome 
reports referring in general terms fe> 
the propo3ed Association of South· 
East Asian Countries. Th& Govern-
ment of India have no detailed infor-
mation about the provisions of the 
proposed Association. A1 sueh the 
question of a.ssess:ine its et!ec111: on 
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.India's trade does not arise at this 
stage. 

(c) No, Sir. 

Katcha Thivu Islands 

•896. Shri Tangamani: Will the 
Prime Minister be pleased to refer to 
the reply given to a supplementary on 
Starred Question No. 239 on the 9th 
August, 1960 and state whether the 
Katcha Thivu Islands are a part of 
India or a part of Ceylon? 

The Parliamentary Secretary to the 
Minister of External A1fairs <Shri 
Sadath Ali Khan): T•!-iere is some con-
troversy between us and the Ceylon 
Government as regards jurisdiction 
over the island. The matter is under 
examination. 

The Sambaleshwari Motor Transport 
Co. Ltd. 

•897. Shri Surendt'aDath Dwivedy: 
Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether it has come to the 
notice of the Company Law Adminis-
tration that a public limited com-
pany called "The Sambaleshwari 
Motor Transpo1·t Co. Ltd." has not 
published the balance sheet for the 
last 10 years and no general meeting 
of the company has been held during 
this period; and 

(b) if so, what action has been 
.taken or is proposed to be taken 
against the Company? 

The Minister of Commerce (Shri 
Kanu.ngo): (a). Yes, Sir. 

(b) As the motor transport business 
on the routes operated by the comp:my 
was nationalised with effect from 
1-1-1950 and the vehicles etc. of the 
company were taken over by the Gov-
ernment of Orissa, the company w:i" 
advised to go in:o voluntary liquida-
tion. Since no material steps have 
been taken to put the company into 
liquidation, the Registrar of Com-
panies ha! been instructed to launch 
prosecution! for the defaults under 
·u.. CompaiUa Act. 

Employees' State Insurance Scheme 

• 898 J Shrimati Parvathi Krishnan: 
. l Shri Nagi Reddy: 

Will the Minister of Labour and 
Employment be pleased to state: 

(a) whether any of the employers 
of Madras State have not paid their 
dues on account of contribution to-
wards the Employees' State Insurance 
Scheme; 

(b) if so, particulars of the em-
ployers; 

(c) the amount not paid by them 
upto June, 1960; and 

(d) the action taken by Government 
in the matter? 

The Deputy Minister of Labour anti 
Planning (Shrl L. N. Mishra): (a). 
Yes. 

(b) and c). About Rs. 5,26,853 were 
due from 345 establishments in pri-
vate sector and about Rs. 88,538 from 
29 establishments in public sector. 

(d) Legal action under the Em-
ployees' State Insurance Act, 1948, 
has been taken, wherever necessary. 
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Indian Convicted in U .K. 

*900. Shri P. C. Borooah: Will the 
Prime Minister be pleased to state: 

(a) whe<ther it is a fact that a mem-
ber of the staff of the Indian High 
Commission ir. London was convicted 
by a British Court on charge of 
cheating the London Transport Exe-
cutive; and 

(b) if so, what steps Government 
propose to inculcate a better sense of 
discipline among the members of staff 
of our missions m London and else-
where? 

The Deputy Minister of External 
Mairs (ShrimaU Lakshmi N. Menon): 
(a) and (b). A clerk employed in our 
High Commission in London was, on 
August, 9, 1960, sentenced to serve a 
term of imprisonment for four month• 
on the chacge of having defrauded the 
Londo:l Trnnspol't Authority. The 
accused has been released on ball and 
ha> appealed against his conviction. 
The matter is thus sub judice. 

Apart from elaborate rules on the 
~ubject, every effort is made by per-
~t'nal contacts to ensure discipline. 

Janata Hotel In Delhi 

( Shri Ram Krlshan Gupta: 
I Shri Rameshwar Tantia: 

.. 901.). Sar~r Iqbal Sin~h: 
l Shr1 D. C. Sharma: 
I Shrt Barish Chandra Mathur: 
l S.hti Madhusuda?1 Rao: 

Will the Minister of Works; Honsinr. 
and Sappl:r b~ plea:ed to refer to the 

reply given to Starred Question No. 
844 on the 14th March, 1960 and state: 

(a) the progress since made with 
regard to the construction of a Janta 
Hotel in Dc'hi; and 

(b) whether such hotels are aiso 
proposed for any other big cities? 

The Deputy Minister of Works, 
Hou>in'l' and Su91>ly (3hr'. A.1i' K. 
Ch.:!::!_;-,): (a). Th2 preliminary esti-
m3\2 rtcid the drawing for the pro-
posed hotel are under examination. 

(b). No, Sir. 

Exports to America 

r ShrJ Rame!:hwar Tantia: 
I Sh'i rtam Krislun Gupta: 

*902. ~ Sa!tbr IqLal Singh: 
: Shrl Ma:lhusudan Rao: L Shr:inaH Ma!lda Ahme~: 

Will the Minister of Commerce aud 
Ind!!Stey be pleased to refer to the 
reply given to Starred Question No. 
1540 on the 16th April, 1960 and 
state: 

(a) whether Government have since 
examined the proposals to se1 up a 
panel of designers to produce right 
type of goods that could be exported 
to America; and 

(b) if so, the result thereof?' 

The Minister of Commerce <Shri 
Kan~o): (a) and (b). The proposal 
has been examined. As the question 
of opening an office of the Handloom 
EXport C)rganjzation in New York and 
of having Indian designers being 
tmined in the U.S.A. and inviting 
capable foreign design experts to 
India, is separately under consider-
ation, the proposal for setting up a 
pit11el elf designers a• such has not 
been puri;ued. 

Vocational Training· of Tibetan 
Re fa Jee!! 

•ttt. Shrl D: C; Sb&rma: Will 1h., 
Prime Minister be· pleased to •tllte: 
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(a) whether the Union Government 
bave decided to make certain arrange-
ments for the vocational training of 
Tibetan refugees; and 

(b) if so, the details theraof? 

The Parllamentar; Secretary to the 
Minister of External Affairs (Sbrl 
J. N. Hazarika): (a) Yes, Sir. 

(b). About 100 Tibetan refugees 
have been selected and sent to voca-
tional training institutions maintained 
by 'he Small Scale Industries De-
partment of the Ministry of Commerce 
Lnd Industry. Arrangements have also 
been made for teachlng them Hindi, 
Elementary Aritiunetic, Geography 
and History at the training centres. 

Public Undertakings 
0 905. Shri Morarka: Will the Minis-

ter of Commerce and Industry be 
pleased to state: 

(a) whether Government have 
considered the recommendation of the 
Estimates Committee in their 20th 
and 60th Reports that for all public 
undertakings a performance and pro-
gramme statement for the budget year 
together with the previous years 
statement should be made available 
to Parliament at the time of the 
annual budget; and 

(b) if so, what decision has been 
taken in the matter? 

The MlnJster of Industry (Shrl 
Mannbhai Shah): (a) and (b). The 
matter is under consideration. 

Tetracycline Group of AnUblotka 

•906. Shri Paralekar: Will the Min-
ister of Commerce and l.adastr)' be 
pleased to state: 

(a) whether it is fact that a licence 
for production of Tetracycline group 
o~ antibiotics has been granted to 
Atul Products and Pfizer; 

(b) whether it is a fact tlhat a pro-
jectfo r the manufacture of Tetracy-
clines with its own .trains and pro-
ces- to meet the entire requirements 
of the countiy was mbmittad by 

Hindustan Antibiotics, Pimpri, to GoT-
ernment in 1959; and 

(c) if so, what are the reasons f°' 
rejecting the proposal of Hindusta.u 
Antibiotics for the production of thesto 
antibiotics and granting a licence to 
Atul Products and Pfizer for their 
production? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) to (c). Licenca. 
have been granted to M/s. Leder!• 
Laboratories Ltd. and to M/s. Dumex 
Private Ltd. M/s. Hindustan Ant.l"bio-
tics have also been licensed for th• 
manufacture of tetracyclines. The7 
have developed their own strains and 
processes. 

Small Scale Industries 

{ 
Shri V. Eacharan: 

•m. Kumari M. Vedakamarl: 
Shri Balmild: 

Will the Minister of Commerce an4 
ID4astr)' be pleased to state: 

(a) whether the Committee set up 
under the Chairmanship of Mr. E. P. 
Moon by the Small Scale Industrie9 
Board with a view to examine the 
question of industrialisation of rural 
and industrially backward areas in the 
country 1Jhrough small scale and 
medium scale industries has submitted 
their report; 

(b) what are the standar&! fixed 
for determining the backwardnes and, 
what will be the extent of area u 
a base; and 

(c) what are the measures and poli-
cies to attract investors by giving in-
centives and inducements to these 
backward areas? 

The Minister of Industry (Shrl 
Manabhal Shah): (a) to (c). The Com-
mittee has only commenced its work. 
The standal"lis for determining back-
wardness of an area and the incentives 
to be offered for attraction of indus-
tries to auch areu are pointa on which 
the Committee is expected to make 
recommendations. 
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Mechanisation of Coir Indusb'y 

•908. Shri Ajit Singh Sarhadi: Will 
the MiniSteT of Commerce and Indus-
try be pleased to state: 

(a) whether there ;s any proposal to 
introduce mechanisation in the Coir 
Industry; 

(b) if so, the nature of l.he scheme 
and the increased production expected 
by mechanisation; and 

(c) in what sector of tli:e Industry 
this mechanisation has been introduc-
ed? 

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c). The scope 
of technological improvements in 
Coir spinning and weaving is under 
oonsideration. 

Manufacture of Automobile Com-
ponents 

*909. Shri Barish Chandra Mathur: 
Will the Minister of Commerce and 
Industry be pleased to state what 
steps have been taken by Gov-
ernment to promote the development 
of ancillary industry for the manu-
facture of automobile components? 

The Minister of Industry (Shrl 
Manubhai Shah): A ~atement is laid 
on the Table of th eSabha. [See Ap-
pendix III, annexure No. 32.] 

Teacher-Administrators Trained at 
Howrah 

•910. Shri · Tangamani: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) whether teacher-administrators 
course in Workers' Education Centre, 
Howrah, has concluded; 

(b) if so, the number of candidates 
qualified; and 

(c) whether they have been distri-
buted to the various States? 

The Deputy Minister of Labour and 
Employment and Planning (Shri L. N. 
Mishra): The Teacher-Administra-
tors Course was held at the Indian 

Institute of Social Welfare and Busi-
ness Management, Calcutta and not at 
the Workers' Education Centre, 
Howrah. It concluded in April, 1960. 

(b) 43 including 
nominees. 

19 trade-union 

( c) On completion of training 19 
trade-union nominees reverted to their 
respective ·Unions to organise and run 
Workers' Education programmes 
under their auspices; the remaining 24 
direct-recruit trainees have been absor-
bed in the service of the Central Board 
for Workers' Education and posted to 
various regional centres. 

Education through T.V. 

I Shrl Ram Krishan Gupta: 
•911. i Shri Rameshwar Tantia: 

L Sardar Iqbal Singh: 

Will the Minister of Information and 
Broadcasting be pleased to refer to 
the reply given to S 'arred Question 
No. 28 on the 9th February, 1960 and 
state at what stage is the question of 
the formulation of a suitable scheme 
for an assessment of the impact of 
television as a means of education 
and culture? 

The Minister of Information and 
Broadcasting (Dr. Keskar): A scheme 
for the evaluation of the impact of 
television on urban and rural 
communities, particularly in the 
sphere of education and culture, is 
under examination. This is a specialis-
ed study and is expected to take some 
time to be completed. However it is 
pointed out that any such assessment 
made at this time will be of a ten-
tative nature as fullfledged T.V. pro-
grammes for any purpose do not exist 
In the country. 

Annual Reports of Public 
Undertakings 

•912. Shri Morarka: Will the Minis-
ter of Commerce and Industry be 
pleased to state: 

(a) whether Government are con-
sidering to fix a time-limit for pre-
sentation of annual reports of public 
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undertaldngo. · c Parliament as is pr<:-
valent in U.S.A. and U.K.; and 

(b) ii so, what action has been taken 
in the matter? 

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). Yes, 
Sir. I w1mld like to invite the atten· 
!ion of the Honourable Member to the 
revised Section 639(i) in tlhe Com-
panies (Amendment) Bill, 1959, which 
is before the Parliament. It will be 
observed that a provision has been 
included in this Section, stipulating 9. 
period of three months for the Central 
Government to cause an annual re-
port on the working and affairs of the 
Government company to be laid before 
the Houses of Parliament from the 
date of the annual general meeting 
of the company. 

Indian Immigrants in U.K. 

*913. Shri Ajit Singh Sarhadi: Will 
the Pt1me Minister be pleased to state: 

(a) whether United Kingdom Gov-
ernment have held any consultation 
wilh the Government of India about 
the problem of Indian immigranls in 
U.K. doing unskilled work; and 

(b) if so, the nature of the talks 
and Government's reaction thereto? 

The Deputy Minister of External 
Alf airs ( Shrimati Lakshmi Menon): 
(e.) Yes. 

(b) About two years ago, the United 
Kingdom High Commission in New 
Delhi presented an Aide Memoire on 
lLe quc3~i0n of increasing immigration 
uf Indian nat.ionals into the United 
Kmgdom. It was poin•etl out that this 
inunigration was causing a serious 
strain on the National Insurance and 
Health Insurance sch·:omcs in the U.K. 

2. The Aide Memoire pointed out 
that the United Kingdom authorities 
would cont'nue to wekome the tra-
ditional movement of Indians to the 
United Kingdom. They were, how-
ever, perturbed over the movement 
that has taken p'ace of large numbers 
of illiterate unskilled labourers, who 
found it difficult to assimilate the'fl"-
selves. 

3. In their reply, the Government 
of India pointed out to the Unitc<l 
Kingdom High Commissicn that they 
had all along been strict in issuiq; 
passports to Indian nac!onals who 
wanted to go to the United Kingdom 
and that all necessary steps had been 
taken to stop the flow of illegal im-
migrants t.o the United Kingdom on 
irregular passports. Since then the 
situation has been well under con-
trol and there has been no occasion to 
have any further consultations with 
the United Kingdom Government ,m 
this matter. 

Workers' Education Centres 

*914. Shri Tangamanl: Will the Min-
i•ter of Labour and Employment be 
pleased to state: 

(a) whether Government propose to 
set up more Workers' Education Cen-
tres on the pattern of Bombav and 
Calcutta for training teacher-adminis-
trators; 

(b) if so, their venue and probable 
dates of establishment; and 

(c) how many studenl• will be 
trained in these centres? 

The Deputy Minister of Labour 
and Planning (Shri L. N. Mishra): 
(a) to (c). Third Training Course for 
about 40 Teacher-Administrators 13 
proposed to be conducted in Bombay 
towards the end of this year. 

Radio Rural Clubs 

1708. Shri Pangarkar: Will the Min-
, ,_ of Information and Broadcasting 

o'"ased to state: 

(a) the number of Radio Rural 
fomm• or cluhs formed in the com-
munity development blocks in Maha-
rashtra Sta'.e after the launching of 
the scheme of Radio Broadcasl• on 
Agriculture; and 

(b) the number of enquiries recei• .. ·-
ed from each of these forums bv the 
All India Radio stations in Maha. 
rashtra? 

The Minister of Information and 
Broarlr.astin'!' (Dr. Keskar): (a) 130 
upto 31st July, 1960. 
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(b) A statement giving the infor-
mation is laid on the Table of the 
Sabha. [See Appo '~ix III, annexure 
No. 33.J 

Tibetan Refugee• 

( Shrima'j Maflda Ahmed: 
1709. ~ Shri Ajit Singh Sarhadi: 

l Shri D. C. Sharma: 

Will the Prime Minister be pleas~ 
to refer to the reply given to Starred 
Question No. 188 on 17th February, 
1960 and state: 

(a) the progress in the work of 
set'.lement of the Tibetan refugees in 
Bhaluckpung in North-East Frontie1 
Agency; 

(b) the amount spent so far for 
general development of that area; and 

(c) when the work is likely to be 
completed? 

The Prime Minister and Minisfor of 
External AJfairs (Shri .Tawabarlal 
Nehru): (a) On a detailed survc-y e>f 
the land chosen for settlement of 
Tibetan refugees at Bhaluckpung, it 
has been found that suitable agr'-
cultural land is available for 500 re-
fugees only. In the light of thi; sur-
vey, the scheme has been somewhat 
recast and work has been taken in 
hand for jungle clearance and con-
struction of roads and accommodation. 
Meanwhile the refugees t c c~ settled 
on land have been moved forward and 
accommodated in the new Transit 
Camp set up at Bhaluckpung. 

(b) Information regarding tiH· 
amount spent so far on this project 
is not readily available. 

(c) Progress of work has been ham-
pered by the heavy monsoon this year, 
but the work is likely to be com-
pleted as originally planned <luci1og 
1962-63. 

Paper from Bamboo 

1710. Shri P. K. Deo: Will the Min-
ister of Commerce and lnd'IStry he 
pleased to state: 

(a) whether the Forest Resea"Cll 
Institu~e has successfully carried 0.1 

research on the production of kraft 
paper from bamboo; and 

(b) if so, where paper inills are. 
working with bamboo as raw matelia l 
for the production of ·kraft paper? 

The Minister of Industry (Shrl 
l\lanubhai Shah): (a) Yes, Sor. 

(b) In Bihar, Kerala, Mysore anJ 
Orissa. 

ManUfacture of Motor Car~ 

1711. Shri Sarju Pandey: Wiil th~ 

Minister of Commerce and Industry 
be pleased to state: 

(a) the total number of motor cars 
manufadured in our country during 
the period from 1st April, 1959 to 
1st January, 1960; 

(b) the number of car.s oat of the:;<! 
sold in the country; and 

(c) the number of c.k.d. park o: 
can which have been imported during 
the same period? 

The Minister of Industry ( Shrl 
Mannbhai Shah): (a) 9662 Nos. 

(b) 9498 Nos. 
(c) 4!175 Nos. 

Manufacture of Sugar fr.1m Nee.a 

1712. Shri Madhusodan Rao: Will 
the Minister of Commerce and lntlos~ 
try be pleased to state: 

(a) whether it is a fac'. that in 
Andhn Pradesh, Government have 
established some centres in the Stat:? 
for the production of white sugu 
from neera; 

(b) if so, the names of such cer,tres, 
their annual output of sugar ard the 
total exppediture involved i'" each 
centre; and 

(c) whether there is an, proposal to 
open such centres in other parts of 
the country? 

The Minister of Industry (Shri 
l\lanubhai Shah): (a) an<l (bJ. N'>. s:r. 
The Andhra Pradesh Goveramer.l has. 
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however, decided to set up two palm 
gur plants on experimental bali.is at 
Nuzvid in Krishna District and Re-
palle in Guntur District. The ouLput 
of the plants and the expenditure in-
volved on each plant will be known 
after the plant5 have started function-
ing. 

(c) No, Sir. 

World Trade Fair in New York 

1713. Shri N. M. Deb: Will the Min-
ister of Commerce and InUustry L,· 
pleased to state whether Indian good' 
have been exhibited in the World 
Trade Fair held in New York m May, 
1960? 

The Deputy Minister of Commerce 
and Indus+..ry (Shri Satish Chand ca)· 
Yes, Sir. India participate:i in the 
Fair and exhibited such goods a> 
<!ould find a market in the U.S.A. 
An attempt was also made •o demo-
nstrate through charts, maps and 
photographs India's cultural and in-
-dustrial development. 

Mica Industry 

1714. Shri N. M. Deb: Will the Mir-
ister of Commerce and Industry be 
pleased to state whether Co·;err.ment 
have got any plan for expansion of 
Mica Industry in India? 

The Minister of Industry (Shri 
Manubhai Shah): No specifie plan 
has been drawn up. 

Mica finds use in the manufacture 
-of insulating material for electrical 
industry and manufacture of mica 
insulating bricks for furnaces. Be-
sides wet-ground mica can also be 
used in the manufacture of paints, 
rubber etc. A firm in Bihar is pro 
ducing micanite and another '.lnit i.:; 
producing mica insulating bricks. One 
more unit has been licensed !or the 
production of mica insulating b;:-icks. 
A scheme for production of wet-
ground misa has also been appravt:d. 

Reoording of Speeches ot Leaders 

1715. Shri D. C. Sharma: Will the 
Minister of Information and Ilroad-
cas!ing be pleased to refer to the reply 
gi·.-2 1 to Unstarred Question No. 725 
on the 4th March, 1960 and state the 
up-to-date position with regard to the 
recording of speeches of eminent 
leaders? 

'Ihe Minister of Information and 
Broadcas'ing (Dr. Keskar): Further 
progress made in the processing nf re-
cordings of eminent leaders is as 
follows:-

Name of personalities Furthef rluratior. of 
whose speeches have records proc~oseci froDl 
been further processed 1-2.ro 10 15-F-60 

lviahatma Gandhi 2 hrs. 30 minutes 
Smt. Sarojiri Naidu 15 minutes 

Import of Clock• 

1716. Shri D. C. Sharma: Will the 
Minister of CommeTce and Indnstry 
be pleased to state: 

(a) the number of permits issuL. 
for import of clocks during 195?.-" 
and 

(b) the foreign exchange involved 
therein? 

The Minister of Commerce (Shrl 
Kanungo): (a) and (b). U llcence:s 
valued at Rs. 32,000 were ;s;,ued dur-
ing April 1959--March 1960 period 
for the import of clocks fallling under 
S. No. 308(a)/IV, of the I.T.C. 
Schedule. 

Industries In Delhi 

1717. Shri D. C. Sharma: Will the 
Minister of Commerce and lnd11Str7 
be pleased to state the various indus-
tries and the amount given to each of 
them by way of loan and subsidy by 
the Administration of Delhi in 1959 
for promotion of industries? 

The Minister of lnd11Str7 ( Sbri 
Manubbai Shah): A statement givma 
the information is laid on the Table. 
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STATEMENT 

---------------
·s. N •me of the Industry 
No. 

Amount of 
loan 
given 

dur:ng 
i959-60 

1. Misc. Te.~iles 
11. Wuoj & Wo'.ljen oroducts. 
3. L!lther & Loather products 
~- R,bber & Petroleum & 

Coal Products 
j. N Jn-Metallic Mineral pro-

d 1cts other t~n potro-
leum & coke 

tlS Cloemical & Chemical pro-
duots 

7. Basic Metal & their pro-
du:ts 

8. M i:hi11ory excoot Transport 
a1d El,:trical equipment 

'9· Transport equipment 
a:o. Mile. m1nufacturing in-

dustries 

54,550 
9,050 

79,850 

20,100 

22,000 

1,00,850 

No amount of stibs"dy was -granted 
'by the Delhi Adminis'ration ~ grant-
an-aid to industries il.uring "1959-60. 

'.Radio Talks on Second Fhre Year Plan 
of Delhi. 

1718. Shri D. C. Sharma: Will the 
iVl.inister of Ibformation and Broad-
ocasting be pleased to state: 

(a) the number cif talks on the 
'.Second Five Year Plan of Delhi broad-
"'ast from the Delhi Station of the All 
Jndia Radio during 1960 so far; and 

(b) the num'ber of talks out of 
>these broadcasts under the rural pro-
-~rammes? 

The Minister of Information and 
Eroadcasting (Dr. Keskar): (a) and 
'(b). Twenty three programmes includ-
ing, five talks, lhave so far been broad-
cast from Delhi Station of All India 
"Radio on the Second Five Year Plan 
of Delhi, during 1960. Eight of them, 
including four talks, were broadcast 
iin tohe rural programmes. 
'9~2 (AD LSD-:3. 

International Trade Fair at Vienna 

1719 Shri N. M. Deb: Will the Min-
ister of Commerce and Industry be 
pleased to state whether Government 
have decided to participate in the In-
ternational Autmnn Trade Fair at 
Vienna to be held in September, 1960? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
Ye·;, Sir. 

Manufac'.ure of Diesel Engines 

1720. Shri N. M. Deb: Will the Mi,-,-
ister of Commeree and Industry be 
pleased to state: 

(a) where and when the manu-
facture of high speed Diesel Engines 
will take place; and 

(b) wha: would be the approximate 
price of such Engine? 

The Minister of Industry (Sbrf 
Mannbhai Shah): (a) High Speed 
Diesel Engines of various makes and 
sizes are already being manufactured 
in the country. 

(b) The price varie' according to 
the type and size of the engine. 

Civil Works in Delhi 

1721. Shri D. C. Sharma: Will the 
Minister of Works, Housing :md 
Supply be pleased to s'.ate: 

(a) the total amount sanctioned by 
the Central Government during I!l59-
60 for the civil works in the general 
pool in Delhi; and 

(b) total amount. to be spen'. du~ing 
1960-61? 

The Minister of Works, Housing and 
Supply (Shri K. C. Reddy): (a) The 
amount sanctioned during the year 
1959-60 for civil works in the General 
Pool, debitable to the head '78-Del'ii 
Capital Outlay' and all other works 
debitable to the head '50 Civil Works 
Central', wa• Rs. 4,57,00,940. (The 
works included new works as well as 
works-in-progress). 
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(b) The total expenditure expected 
to be incurred during the year 1960-61 
on such works, including those ap-
proved during the year, is 
Rs. 4,97,72,000. 

Radio Rural Forums 

1722. Shri D. C. Sharma: Will the 
Minister of Information and Broad-
cas'.ing be pleased to state the number 
of enquiries received from each of the 
radio rural forums by the All India 
Radio Stations in Punjab? 

The Minister of Information and 
Broadcasting (Dr. Keskar): A state-
ment giving the information is placed 
on the table of the Sabha. [See Ap-
pendix III, annexure No. 34.] 

IDdustrial Survey of Gurdaspur 
District 

1723. Shri D. C. Sharma: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the industrial sur·:ey 
par~y appointed to make industrial 
survey of Gurdaspur District ihas com-
pleted its survey work; 

(bl if so, whether the survey repnrt 
has been received; and 

( c) whether a copy of the same will 
be laid on the Table? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) to (c). An in-
dustrial survey of Gurdaspur District 
was conduc(,ed by the Government of 
Punjab during 1955. The report on 
the survey was drawn up in 1957 ar.d 
printed in 1959. The Small Scale 
Industries Organisation of the Gov-
ernment of India had conducted a 
survey of the Batala Pilot Project 
Area of the Gurdaspur District. Copies 
of tihis report have been sent to the 
State Government (for necessary 

action) and also placed in the Parlia-
ment Library. 

Se~ond Five Year Plan Expenditure ia 
Delhi 

1724. Shri D. C. Sharma: Will tha 
Minister of Planning be pleased tB 
state: 

(a) what was the total money al-
lotted fOr the Second Five Year Plane 
of Delhi; and 

(b) how much of this allotmen: has. 
been utilized year-wise for the years 
1956-57, 1957-58, 1958-59 and 1959-60 
and what will be the anticipated ex-
penditure for 1960-61? 

The Deputy Minister of Planninc 
(Shri S. N-. Mishra): (a) Rs. HJ·9'T 
crores. 

(b) Information is awaited from the 
Administration and will be furni~hedi 
as. soon as it is received. 

Industrial Development of Delhi 

1725 Shri D. C. Sharma: Will tha 
Minist~r of Commerce and Industri 
be pleased to state the total amount 
allotted to Delhi for its industrial de-
velopment during the year 1960-61 ! · 

The Minister of Industry (Shrf 
Manubhai Shah): Rs. 31 ·75 lakhs. 

1726. Shri D. C. Sharma: Will the-
Minis•er of Works, B'ouslng anif 
Supply be pleased to state: 

(a) the total amount proposed to• 
be allotted to Delhi for housing· 
&:hemes cluring 1960-61; and 

(b) how much out of this allotment 
is for Industrial Housing Schemes 
and Low Income Group Housing 
!'!chemes'! 

The Deputy Minister of Works.. 
Housing and Supply (Shri Anll K. 
Chanda): (a) and (b). The required in-
formation is given below. · 
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Funds allocated to Delhi Union 
Territory for 1960-61, in respect of 
various Housing Schemes. 

s. 
No. 

I. 

~-

3. 

4. 

Name of Scheme 

Subddised Industrial 
Housing Scheme 

Low Income Group Hous-
ing Scheme 

Village He using Proje( ts 
Scheme 
Middle Income Group Hous-

ing Scheme ,. 
5. Land Acquisition and 

Development Scheme 
6. Slum Clearance Scheme 

Total Allocation l 

Graduates Registered with 
ment Exchanges 

Amount 
allocated 
(figures 
in \a~h 

of Rs.) 

1yoo 

40·00 

2·00 

4;.00 

9.00 
150 .co 

261" 00 

Employ-

1727. Shri D. C. Sharma: Will tb.e 
Minister of Labour and Employmr.nt 
be pleased to state the number of 
unemployed graduate remaining on tbe 
live registers of various Employme~ 
Exchanges in India as on the 30th 
June,1960? 

The Deputy Minister of Labour 
(Shri A bid Ali): 40,729. 

Cottage and Small Scale Industries· in 
Punjab 

1728. Shri D. C. Sharma: Will the 
Minister· of Commerce and Industry 
be pleased to state: 

(a) the various schemes of cottage 
and small scale industries being im-
plemented in Punjab with the help 
of the Central Government during the 
Second Five Year Plan; and 

(b) the progress so far made in thls 
regard? 

The Minister of Industry 
Manubhat Shah): (a) and· (b). 
lntonriation ·is being collected 
Will be laid on the Table ot 
House. 

(Shri 
The 
and 
the 

Industrial Development of Orlssa 

1729. Shri Chintamoni Panigrahi: 
Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Unstarred Question No. 
434 on the ·25th February, 1960 and 
state: 

(a} what industries were developed 
in <>rissa with the grant of Rs. l ·98 
crores made by the Government of 
India to the Orissa State during the 
period 1958-59 and 1959-60; 

(b) whether any grant has been 
made for this purpose in 1960-61; and 

(c) if so, thow much? 

The Minister of Industry (Shri 
Manubhai Shah): (a} A sum of Rs. 1 •98 
crores was granted to the State during 
the period 1956---59. This was for • 
tbe development of the following in-
dustries:-

1. Khadi (Traditional and 
Ambar). 

2. Village Industries. 

3. Small Scale Industries (includ-
ing Industrial Estates). 

~- Sericulture Industry. 

5. Handicrafts InduS'try. 

6. Handloom (including power-
loom) lridustry. 

7. Coir Industry. 

(b) and (c). A sum of Rs. 125-31 
lakhs (Rs. 39·65 lakhs as grants · 8Jld 
Rs. 85·66 lakhs as loans) from the 
Central -Government has been ear-
marked for this purpose· for Orissa 
State during 1960-61 · 

~teamer Service between Goa and 
Bombay 

{ 
Shri Ram Krisha.n Gupta: 

1730. Shri Rameshwar · ~· 
Sardar Iqbal Singh: 

Will the Prime Minister be pleased 
to refer ·to the reply "given to Starred 
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Question No. 1454 on the 12th April, 
1960 and state the latest position in 
regard to introduction of steamer ser-
vice between Goa and Bombay? 

The Prime Minister and Minister of 
External Mairs (Sbri Jawaharlal 
Nebm): There has been no change in 
the position. 

Export of Sboea 

I Shri Ram Krillhan Gupta: 
1711. ~ Shri Rameshwar Tantia: 

LSardar Iqbal Singh: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question No. 
1423 on the 12th April, 1960 and slate 
the result of efforts made by the 

·National Small Industries Corporation 
and the State Trading Corporation to 
find out other buyers for selling the 
surplus shoes? 

The Minister of Commerce (Shri 
Kanungo): 185 pairs of surplus shoes 
have been disposed of on consignment 
basi.9 at Aden in the Floating Fair. 
Efforts are being made by the State 
Trading Corporation to dispose of the 
balance in the local markets. 

Reseat'Ch Centres for Industries In 
Delhi 

l Shri Ram Krishan Gupta: 
1732 . .( Shrl Rameshwar Tantia: 

l Sardar Iqbal Singh: 

Will the Minister of Commerce ar-!l 
Industry be pleased to refer to the 
reply given 'to Unstarred Question 
No. 2160 on the 16th April, 1960 and 
state at what stage is the proposal to 
establish Research Centres for pottery, 
foun<b-y and fruit preservation ind11s-
trie.1 in Delhi? 

The Minister of Industry (Shri 
Manubhal Shah): On further con-
aideration, the Delhi Administration 
have dropped the proposal. 

Modernisation of Textile lndnstry 

r 
Shri Ram Krishan Gupta: 
Shri Rameshwar Ta11tia: 
Sardar Iqbal Singh: 
Shri Assar: 

l'J:U. , Shri Aurobindo Ghosal: 
Shri Subodh Hansda: 
Shri R. C. Majhi: 

\ Shri Nek Ram Negi: 
L Shri Ma.dhnsndan Rao: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Unstarred Question No. 
1459 on the 25th March, 1960 and state: 

(a) whether the Working Group set 
up by the National Industrial De-
velopment Corporation to study the 
question of modernisation of Textile 
Industry in India has since completed 
its work; 

(b) whether it has submitted its 
report; and 

(c) if so, the main findings o1 the 
Working Group? 

The Minister of Industry (Shrl 
Manubhal Shah): (a) and (b). Yes, 
Sir. 

(c) The Working Group's Rt>port 
will be placed on the Table of the 
House at an early date. 

Machinery for Mineral Oil Industry 

I Shri Ram Kr1sb.an Gupta: 
1734. ~ Shri Rameshwar Tantla: 

L Sardar Iqbal Singh: 

Will the Mfnis~er of Commerce and 
Industry be pleased to refer to the 
reply given to Unstarred Question No. 
1462 on the 25th March, 1960 and state 
the nature of progress made in estab-
lishing a factory to manufacture foe 
machinery for mineral oil industry 
with Soviet assistance? 

The Minister of Industry (Sbrl 
Manubhai Shah) : Since the reply given 
to unstarred question No. 1462 on the 
25th Mareh, 1960, it has been decided 
to expand capacity of the Coal Min.ins 
Machinery Plant at Durgapur from 
30,000 tons to 45,000 tons of machinery 
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items per annum; this expansion pro-
gramme will include production of 25 
tons of light drilling rigs annually and 
will be in addition to the 5,500 to.as 
of heavy oil drilling rigs referred to 
in the answer given on the 25th March, 
1960. Orders have been placed with 
Messrs Prommashexport, M.oscow for 
the import of machinery and equip-
ment for the Heavy Machine Buildine 
Plant ( 45,000 tons) and the Coal Min-
ing Machinery Plant (30,000 tons). 

Loan for Housing of Orissa Govern-
ment Employees 

1735. Shri Chintamoni Panl~ahl: 
Will the Minister of Works, Housing' 
and Supply be pleased to state: 

(a) whether any loan assistance has 
been given to the Orissa Government 
during the Second Five Year Plan 
period so far for construction of houses 
for the employees of the State Gov-
ernment; 

(b) if so, what assistance has been 
given; and 

(c) the number of houses built 
under this scheme? 

The Deputy Mlnlster of Works, 
Housin« and Supply (Shrl An1l K. 
Chanda): (a) Yes. 

(b) Rs. 17 .85 lakhs. 

(c) The State Government had 
sanctioned the construction of 420 
houses upto 30th June, 1960, of which 
370 houses were reported to be under 
construction on that date. 
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state Trading Corporation 

1740. Shri Ram Krishan Gupta: Will 
·the Minister of Commerce and Indus-
try be pleased to state whether any 
new trade policy has been enunciated 
regarding the funcl ions to be entrust-
td to the State Trading Corporation in 
the light of the experience gained? 

The Minister of Commerce (Shri 
Kanungo): The question will come 
up as the recommendations made in 
the 86th Report of the Estimates Com-
mittee (1959-60) on tihe State Trading 
Corporation as examined in consulta-
tion with authorities concerned. 

E:s:port of Indian Cardamom 

1741. Shrl Pangarkar: Wi:l the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether it is a fact that the 
overall exports of Indian cardamom 
have declined during 1959-60 '3 com-
pared. .to 1958-59; 

<b> if so, -the reasons therefor: and 
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(c) the steps taken to improve the 
.exports? · 

The Deputy Minister of Commerce 
:and fudustry (Sbri Satlsh Chandra): 
(a) and (b). Export of Indian car-
.damom during 1958-59 and 1959-60 
liti.ve been as follows:-

Qty. in CwH Value in lakhs 
of Rs. 

1958-59 34,896 359 
1:959-60 34,245 333 

Exports of cardamom in 1958-59 
were the highest for several years, the 
.average earnirigs during the three 
proceding years being of the order CJf 
about Rs. 230 lakhs only. Minor 
'fluctuations in foreign trade are al-
ways likely to take place. 

(c) The following steps have been 
taken to increase the exports of car- -
.damom:-

(a) Spices, including cardamom, 
are included in the schedule 
of items available for supply 
from India in the var'ious 
trade agreements conch::ded 
'from time to time. 

((b) A voluntry quality control 
scheme has been introduced 
to inspire greater confidence 
among the importers abroad 
about the quality of car-
damom imported from India. 

{c) A Registered Exporters' As-
sociation, consisting of some 
of the leading cardamom ex-
porters in India has been 
formed at Madras to give 
organizational strength to the 
cardamom industry and trade. 
Fnr'-her, an Export Promotion 
Councn for all spices, includ-
ing cardamom, has also been 
formed. 
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Migration from East Pakistan 

1743. Shd D. C. Sharnla: Will the 
1'rime MllUster be pleased to state: 
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(a) whether it is a fact that migra-
ation from East Pakistan to Assam has 
been on the increase; and 

(b) !he number of people who migr-
ated during 1960 so far? 

The Prime Minister and Minister of 
External A1lairs <Shri JawaharJal 
Nehru): (a) Yes, Sir, as compared 
with the figures for 1959. 

(b) 356 upto the end of June, 1960. 
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A.l.R. Auditorium in Delhi 

1746. Shri D. C. Sharma: Will the· 
Minister of Information and Broad-
casting be pleased to refer to the· 
reply given to Starred Question•. 
No. 1592 on the 20th April, 1960 and: 
state the further progress made in the 
construction of the A.LR. Auditorium-
in Delhi? 

The Minister of Information and" 
Broadcasting (Dr. Keskar): The-
work on the construction of the audi-
torium is progressing satisfactorily. 

Exhibition of Indian Textiles in 
Bangkok 

1747. Shrl Raghunath Singh: wm 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) whether an exhibition of Indian· 
textiles was opened in Bangkok in the· 
1st week of June by the Minister ot· 
Economic Affairs of Thailand; and 

(b) if so, whether the Indian tex-
tiles are appreciated by the Thai 
people? 

The Depnty Minister of Commerce 
and Industry (Shri Satish Chandra):· 
(a) Yes, Sir; on 4th June 1960. 

(b) The durability of Indian tex-
tiles and the fastness of eolours is ap-
preciated by the Thai people. Tl . · 
designs, patterns and packing lc1We· 
scope f?r improvement. 
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New Indu.>tria.l Units in P.unjab 

f Shri Ajit Singh Sarhadi: 
lM!I l Shri D. C. Sharma: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) the names of the new industrial 
units established in Punjab during 
the year 1959; 

(b) the total amount sanctioned by 
the Central Government therefor; 

( c) the amount actually spent; and 

(d) the names of new industrial 
units to be started in 1960? 

The Minister of 
Manubhai Shah): 

Industry ( Shri 
(a) to (d). A 

statement giving the requisite infor-
motion is laid on the Table. [See 
Appendix III, annexure No. 36.] 

Co-operative Tea Factory in Kangra. 

1749. Shri Hem Raj: Will the 
Minister of Commerce and Industry 
be pleased to refer to the reply given 
to the Starred Question No. 239 on 
the 17th February, 1960 and state: 

(a) whether Government have since 
received back the final scheme for 
the setting up of a Co-operative Tea 
Facto.ry in the Kangra District; 

(b) if so, what is its cost and when 
it will be set up; and 

(c) what will be the contribution 
of the Tea Board towards it? 

The Minister of Commerce (Shrl 
Kanungo): (a) to (c). The Govern-
ment of Punjab are still engaged in 
orgamsmg a Co-operative Society 
consisting of growers themselves for 
establishing and running a Tea Fac-
tory. It is only after such a Co-
op~rative Society is formed and 
registered and a formal Scheme is 
received, the question of Tea Board's 
contribution to the venture will arise. 
But it has been decided in principle 
to assist such a venture. 

Solar Eruptions and Radio Fadeout 

1750. Sbri P. K. Deo: Will the 
Minister of Information and Broad-
casting be pleased to state: 

(a) whether solar eruptions affected 
short wave transmission in the first 
week of June, 1960; and 

( b) whether there was radio fade-
out throughout the country as a. 
result of this eruption? 

The Minister of Information and' 
Broadcasting (Dr. Keska.r): (a) Yes, 
Sir. Transmissions were affected on. 
!st June, 1960, presumably due to• 
solar eruptions. 

(b) On that day, a complete fade~ 
out for about 20 minutes was report-
ed by All India Radio Stations. As 
a result of which short-wave pro>-
grammes could not be transmitted. 

Tibetan Refugee Women 

1751. Shri Ajit Singh Sarhadl: Will 
the Prime Minister be pleased to 
state: 

(a) whether there has been increase 
in the influx of refugees, mostly 
women, in June 1960 through Sikkim 
due to the border clashes with Chinese 
forces; 

(b) if so, the number of such 
refugee women; and 

( c) what steps are taken to reha-
bilitate them? 

The Prime Minister and Minister of 
External. Affairs (Shri Jawaharlal 
Nehru): (a) 432 Tibetan refugees en-
tered Sikkim in June, 1960. It is 
true that more refugees have entered 
Sikkim in the month of June than in 
any of the preceding five months. 

(b) 144 refugee women entered 
Sikkim in June, 1960. 

(c) Arrangements are being made 
to settle the refugees with their large 
herds of cattle in North Sillim. 
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Tariff Commission 

1752. Shri Chintamoni Panigrahi: 
·wm the Minister of Commerce and 
:Industry be pleased to state what 
~ction Government have taken to en-
force maximum prices of products of 

·five industries recommended by 
Tariff Commission during the last 
financial year? 

The Minister of Industry (Sbri 
:Manubhal Shah): A statement is laid 
.on the Table. [See Appendix III, 
.annexure No. 37). 

Carpet Advisory Committee 

1753. Sbri AJ'1t Singh Sarhadi: Will 
·the Minister of Commerce and Indus-
.try be pleased to state: 

(a) whether any report has been 
:given by the Carpet Advisory Com-
mittee set up by the All India Handi-
-crafts Board; and 

(b) if so, the nature of the recom-
mendations and decisions taken 
:thereon? 

The Minister of Industry (Shri 
Wanubhai Shah): (a) No, Sir. 

.(b) Does not arise. 

Black-listing Of Firms 

1754. Sbri P. G. Deb: Will the 
Minister of Works, Housing and Sup-
ply be pleased to state: 

(a) how many firms are blacklisted 
by the Government"of India; 

(b) whether it is a fact that the 
High Court of Punjab have passed 
judgments against the blacklisting of 
acme firms; and 

( c) if so, whether the names of 
such firm• !lave been r~moved from 
the black-list? 

The Minister of Works, Housing 
and Supply (Shri K. C. Reddy): (a) 
·1-97. 

(b) Government are not aware of 
~y such case where a blacklisted 
firm has gone to the High Court of 
Punjab, for revocation of blackisting 
4'rders. 

( c) DOes not arise. 

Malted Milk 

( Sbri Suubodh Hansda: 
1755. i Shri R. C. Majhl: 

l Shri Nek Ram Negi: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) the total malted milk require-
ment in our country at present; 

(b) whether the entire quantity is 
produced in our country or imported 
from outside; 

(c) the number of factories working 
for the production of malted milk; and 

(d) the quantity prodq.ced by each 
milk factory! 

The Minister of Industry ( Shri 
Manubhai Shah): (a) 2,500 tons (ap-
proximately). 

(b) Most of the demand is met by 
inidigenous production and very 
little quantity is allowed to be im-
ported. 

( c) Two in the large scale sector 
and 3-4 in the small scale sector. 

(d) In public interest, quantity 
produced by individual units is not 
divulged. 

Export of Sports Goods 

( Sllri Subodh Hansda: 
1756. i Shr1 ~ek Ram Negi: 

l Shri R. C. Majhi: 

Will the Minfrtrr of Commerce and 
Industry be ple'!Sed to state: 

(a) whether it s a fact that an 
Export Council Team went to Euro-
pean countries to find market for 
Indian sports goods; 

(b) if so, whether any market was 
found; and 

(c) whether any order was procur-
ed for exporting the goods and whe-
ther they have been exportedT 
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The D.eputy Minister of Commerce 
and Industry ( Shri Satish Chandra): 
(a) Yes, Sir. 

(b) and (c). A three man delega-
tion sponsored by the Sports Goods 
Export Promotion Council returned 
to India in the month of .)' uly after 
visiting West European Countries. 
The object of the delegation was to 
study market conditions and price 
trends, licensing formalities and suit-
able media for advertising and pub-
licity in each of the countries visited. 
The report of the delegation has not 
yet been received. 

Fertiliser Factory, Trombay 

r Shrl Subodh Hansda: 
175'7. { Shri R. C. Majhi: 

L Shri Nek Ram Negi: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether the tender for the sup-
ply of major plants for the Trombay 
fertiliser factory hu been called; 

(b) how many tenders have been 
received; 

( c) what was the last date for re-
ceiving the tenders; 

(d) whether any tender has been ac-
cepted; and 

(e) if so, the name of the firm? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
(a) Yes. 

(b) 11 tenders have been received 
for Part A (gas reformation and 
amn:.Jnb p~~:,l~J, J :or part B (Urea 
Plant), 6 for part C (nitric acid plant) 
and 5 for part D (nitrophosphate 
plant), 3 other firms have submitted 
tend0·:s only for small sections of 
part A. 

(c) The last date fo:· the receipt of 
tenders for Parts A anC: B was 30th 
April, 1960 a11d for parts C and D the 
30th June, 1960. 

( d) Not so f~~. 

( e) Does not arise. 

Vacant Government Quarters 

1758. Shri Ram Garib: Will the 
Minister of Works, Housing and Sup-
ply be pleased to state: 

(a) whether it is 'a. fact that a num-
ber of quarters built in front of the 
village in Vinay Nagar near the 
bridge towards north 3nd east are 
lying vacant for over two years; 

(b) .if so,. for whom those quarters 
are intended; 

( c) what are the reasons for not 
making allotments of those quarters; 
and 

( d) whether certain amenities are 
yet to be provided there? 

The Deputy Minister of Works, 
Housing and Supply (Shri ADil K. 
Chandal: (a) to (c). 64 houses in 
Vinay Nagar (Sarojini Nagar and 
Lakshmi Bai Nagar) were completed 
in September, 1959 under the Slum 
Clearance Scheme for allotment to 
community service personnel such as 
tailors, cobblers, barbers etc. who 
have built unauthorised structures on 
land in or adjacent to Government 
colonies or are living in the slum 
areas. These houses were duly offer-
ed for allotment to the persons con-
cerned by the Municipal Corporation 
of Delhi. It has been reported that 
no person has, however, accepted the 
allotment so far. 

(d) No. 

National Mines Safety Committee 

1759. Shri Raghunath Singh: Will 
the Minister of Labour and Employ-
ment be pleased to state: 

(a) whether it is a fact that the 
Safety Education and Propaganda 
Committee met in Jharia on the 24th 
June, 1960 and requested Government 
to establish a. National Mines Safety 
Committee; and 

. .. (.h) ll so, the reaction of Govern-
ment thereto! 
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The Deputy Minister of Labour 
(Shri Abid Ali): (a) and (b). In its 
report submitted on the 9th August, 
1960 the Committee has recommend-
ed the establishment of a National 
Mine Safety Council. The report is 
under examination. 

Vacant Plots in Ulhasnagar 

1'760. Shri Parulekar: Will the Min-
ister of Rehabilitation and Minority 
Affairs be pleased to state: 

(a) how many plots are vacant in 
Ulhasnagar in Thana Di~trict of Maha-
rashtra State; 

(b) whether applications for pur-
chase of such plots were invited from 
the displaced persons; 

(c) if so, how many applied !or 
pu.rchasing them; and 

(d) how many of them have been 
sold so far? 

The Minister oJ Rehabilitation and 
Minority Affairs .( Shri Mehr Chand 
Khanna): (a) 343. 

(b) Yes. 

(c) 75. 

(d) 21. 

Rayon Mill 

1761. Shri Ajit Singh Sarhadi: Will 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether there is a proposal to 
establish a Rayon Mill in India with 
Japanese collaboration and Japanese 
capital to the extent of 20 per cent; 
and 

(b) the nature of the scheme and 
whether it will be under the control 
of Government of India? 

The Minister of Commerce (Shrl 
Kan11D1"0): (a) and (b). Government 
have granted a licence under the In-
dustries (Development and Regula-
tion) Act to an Indian firm !or the 
manufacture of viscose rayon yarn. It 
is understood that the Indian II.rm 
have entered into a contract with a 
..Japanese firm for purchase of mach-

inery required for the project, and 
that the J apailese firm propose ;.o take 
up equity shares to the extent of 
about 7 per cent. in the Indian firm 
is consideration of part payment of 
the cost of machinery. Government 
are not financially participating in the 
scheme. 

Indian Productivity Team on Supr 

1762. Shri Ajit Singh Sarhadi: Will 
the Minister of Commerce and Ind1111-
try be pleased to state: 

(a) the terms of reference of the 
Indian Productivity Team on Sugar 
which is reported to be touring in the 
foreign country; 

(b) whether any interim report or 
final report has been received so fal'; 
and 

(c) the main recommendations of 
the team and Government's reaction 
thereon? 

The Minister of Industry (Shri 
Manubhai Shah): (a) Subjects of study 
of the Sugar Industry Productivity 
Team are given below:-

(i) General organisation and 
production and consumption 
trends including nature of 
ownership and management; 
connections between growers 
and processors and labour and 
management; Government 
control over production, mar-
keting, etc. 

(ii) Production efficiency in res-
pect of raising the sugarcane 
crop including irrigation, 
manuring control over pests 
and diseases, mechanisation, 
labour saving devices and util-
isation of agricultural wastes. 
Costing methods for farm 
labour and material. 

(iii) Modes of. transport for sup.-
ply of sugarcane from the 
fields to the mills and meas-
ures taken to control the fre-
quency of arivals and to cut 
down time lag between har-
vesting and crushing. 
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(iv) Payment for sugareane in 
vogue including assessment of 
quality of sugarcane for price 
determinatioin. 

(v) Processing techniques and effi-
ciencies obtained at the var-
ious stages of manufacture in-
cluding problems of handlin11 
and storage of sugar. 

(vi) Modernisation in plants and 
processes including use of 
automatic devices and pro-
cess control instrument2, me-
thods of steam and fuel e~ono
my and manufacture of sugar 
machinery. 

(vii) Organisation and operation 
for maintenance including 
measurees for avoiding shut 
downs during season and in-
centives offered to mainten-
ance people. 

(viii) Utilisation of by-products 
particularly of bagasse for 
manufacture of paper. 

(ix) Details of costing system in-
cluding methods of arriving 
at the cost of each stage 
such as transport, handling, 
processing and packing. 

~x) Nature of work force em-
ployed, wage determination 
process, extent of workers 
organisations, labour-manage-
ment relations, di•cipline 
amongst labour, utilisation of 
labour and equipment during 
the off-season. 

(xi) Organisation of sugar and 
sugarcane research and ad-
Vlsory services. 

(b) No, Sir. 

( c) Does not arise. 

Prototype Machine Factory 

1763. Shrt Supal<ar: Will the Minis-
'ter of Commerce and Industry be 
pleased to state: 

(a) whether it is proposed to start 
a prototype machine factory in Orissa 
in the Third Five Year Plan; and 

(b) if so, whether the details of the 
estimated expenditure and location 
etc., have been worked out! 

The Minister of Industry ( Shri 
Manubhai Shah): (a) and (b). There 
is no such proposal under consiuer-
ation at present. 

Loan from U.S. Export-Import Bank 

1764. Shri Kalika Singh: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the broad break-up of the U.S. 
Export-Import Bank loan to (i) 
Indian Synthetics for manufa;,ture of 
Synthetic rubber at Bareilly in U.P., 
(ii) Hindustan Aluminium Corpor-
ation Limited to help build an alumi-
nium reduction plant near Rihand 
Dam in U.P. and (iii) Mysore Cements 
Limited for construction of a cement 
plant to be located in Mysore; 

(b) which of the foreign and Indian 
firms are collaborating in the aforesaid 
projects; and 

(c) to what extent the dependE;nce 
of India on foreign countries regard-
ing the above ma•erials will be re-
duced in the next 5 years? 

The Minister of Industry ( Shrl 
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table. [See Ap-
pendix III, a•nnexure No. 38]. 

Mill for Production of Rayon 

1765. Shri Achar: Will the :Minister 
of Commerce and Industry be pleas-
ed to s!atie: 

(a) whether M/s. Baroda Rayon Cor-
poration Bombay, and Japanese firms 
have entered into a contract to build 
a mill to produce rayon; and 

(b) if so, whether the GovPrnment 
have granted its sanction for this pro-
ject? 

The Minister of Commeree (Shri 
Kanungo): (a) and (b). Tlie Gov-
ernment have granted a licence under 
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the Industries (Development and Re-
gulation) Act, to M/s. Baroda Rayon 
Corporation for the manufacture of 
viscose rayon yarn. It is understood 
that the Indian firm have entered into 
a contract with the Japanese :firm 
for the puI'(."hase of machinery re-
quired for the project. 

Externment of Kazini Dorji from 
Kalimpong 

1766. Shri Hem Barua: Will the 
Prime Minisler be pleased to state: 

(a) whether ft is a fact that Kazini 
Dorji Khangeharpa, wife of the 
President of the Sikkim National Con-
gress, was recently externed from 
Kalimpong where she has been staying 
for some time; and 

(b) if so, whether it is also a fact 
that the Government of India have 
revised its decision of late and allowed 
her to continue her stay? 

The Prime Minister and Minister of 
External Affairs <Shri Jawaharlal 
Nehru): (a) and (b). Yes, Sir. 

Jhumaria Bazar Explosion 

1767. Shri Subiman Ghose: Will the 
Minis'er of Works, Housing and Sup-
ply be pleased to state: -

(a) whether a case is pending 
against anybody regarding the last 
.Jhumaria Bazar (.ASansol) explosion 
ih which more than 55 person.~ lost 
their lives; 

(b) if so, against how many; 

(c) under which Acts and Sections; 
and 

( d) if the case has been finally dis-
posed of what is the result thereof• 

The Deputy Minister of Works, 
~ousing and Supply (Shri Anil K 
Chanda): (a) and (b). 'l'wo cases 
have been Instituted against two 
persons-(1) State Vs. Sarju Prasad 
Shaw and Sitaram Shaw and t2) 
State Vs. Sitaram Shaw. 

(c) Shri Sarju Prasad Shaw has 
beoo prosecuted under Sections 304A, 

337 and 338 of the Indian Penal Code 
and under Section 5(3) (b) of the 
Indian Explosives Act, 1884. Shri 
Sitaram Shaw has been prosecuted 
under Section 5(3) (b) of the Indian 
Explosives Act, 1884. 

(d) Shri Sitaram Shaw has been 
sentenced to one year's Rigorous Im-
prisonment and Rs. 2,000 line or in 
default three months' Rigorous im-
prisonment. The case against Shri 
Sarju Prasad Shaw is still sub-judice_ 

Payment of Rent by Handidhua 
Colliery 

1768. Shri Chintamoni .Panigrab.i: 
Will the Minister of Labour and 
Employment be pleased to state: 

(a) whether the management of the 
Handidhua Coalmine in Talcher in 
Orissa has paid any amount of rent 
by now for the use of machinery and 
building of the colliery; 

(b) if so, what amount; and 

(c) wh-ether any amount realised 
from this rent has been paid towards 
the arrear dues of the workers? 

The Deputy Minister of Labour 
(Shri A bid Ali): (a) No. 

(b) and (c). Do not arise. 

Violation of Labour Laws b7 
Randidhua Colliery 

1769. Shri Chintamoni Pauigrahi: 
Will the Minister of Labour and Em-
ployment be pleased to state: 

(a) whether Government are aware 
of the fact that the management of 
the 'Handidhua Coal Mfrte in Talcher 
in Orissa is violating the Payment 
of Wages Act, Bonus Schemes Act, 
Tribunal Kward and the Das Gupta 
Award; 

(b) whether Tue Central Regional 
Labour Commissioner has enquired 
in'o such violations of Jabour laws by 
the said management; and 

(c) if so, to what effect? 

The Depa•,. Minister of Labour 
(Shri A bid Alil: (a) Govemm~nt ar~ 
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aware that a contractor in the Colliery 
has been guilty of short paym.:nts and 
non-payment of bonus. 

\bl Yes. 

(c) Since the Management have 
been told that under the Das Gupta 
Award they a.re responsible for ensur-
ing implementation of labour laws 
and awards by their contrac~or;, they 
have promised· to get the irregularities 
rectified. 

Co-operative Soc~ety in Bhusandapur 

1770. Shrl Chintamoni Panigrahi: 
Will the Minister of Rehabilitation and 
Minority Aftairs be pleased to state: 

(a) whether it is a fact that the re-
fugees resettled in the Kuntalbai 
Colony in Bhusandapur in Orissa have 
formed a multipurpose co-operative 
society for undertaking various co-
operative enterprises ro earn their 
living; and 

(b) the nature of encouragement 
given by Government to ~he Society 
so far? 

The Minister of Rehabilitation and 
Minority Aftairs (Shri Mehr Chand 
Khanna): (a) and (b). The informa-
tion has been called for from the 
Government of Orissa and will be laid 
on the Table of the Sabha as soon as 
it is received. 

Black Marketing in Dry Milk Powder 

1772. Shri Kunhan: Will the Minister 
of Commerce and Industry be pleased 
to state: 

(a) whether any enquiry was made 
on the 30th May, 1960 about black-
marketing in dry milk powder by 
Saghan ltshetra, Tajpur, Bijnor; 

(b) wh~ther it is a: fact that 200 
boxes of dry milk powder were load-
ed in a truck No. U.S.L. 7711 at II 
A.M. and sold off at Rs. 35 p~r box; 
and 

(c) the result of the enquiry? 

The Minister of Industry ( Shrl 
Mauubhai Shah): (a) to (c). A de-
tailed enquiry into the alleged mar-

keting of dry milk powder tla~ been 
undertaken, and it is still being con-
ducted. Some dry milk powder was 
sold out but its quantity and the µrice 
at which it was sold will be known 
only after the enquiry has been com-
pleted. 

Public Sector Industries in Madhyll 
Pradesh 

1773. Shri Shiva Datt Upadhyaya: 
Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether there is any proposal 
to start public sector industries i'l 
Rewa District of Madhya Pradesh in 
the Third Five Year Plan; and 

(b) whether any survey has be.en 
made for location of such industriea-
in the area? 

The Minister of Industry ( Shrl 
Manubhal Shah): (a) and (bJ. The· 
Central Government have no proposal 
to start any industrial undertaking in 
the Rewa District of Madhya Pradesh. 
The proposals of the Madhya Pradesh 
Government including those for the· 
establishment of industries in the 
State Sector during the Third Plan 
Period would be under consideration 
of the Planning Commission. 

Workers' Education Centre at Madras-

1774. Shrl Tangamani: Will the· 
Minister of Labour and Employment 
be pleased to state: 

(a) whether it is a fact that Work-
ers' Education Centre has been started' 
in the city of Madras only in July,. 
1960; 

(b) if so, the reasons for delay; 

(c) whether more centres wili be· 
started in Madras Slate; and 

(d) if so, when and where? 

The Deputy Minister of Labour (Shri: 
Abid Ali): (a) Yes. 

(b) Not enough trained Teacher-
Administrators with sufficient prorl--
ciency in Tamil were available. 
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(c) and (d). The question will be 
considered on the basis of experience 
·gained at the Ma.dras Centre. 

Radio Station in Madurai 

1775. Shri Tangamani: Will the 
Minister of Information and Broad-

. easting be pleased to state: 

(a) whether representation has been 
received from the Madurai Ramnad 

··Chamber of Commerce, Madurai, that 
2. Broadcasting station should be 
·opened in Madurai; and 

(b) if so, the reaction of Govern-
·ment to the proposal? 

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) Yes, 

'Sir. 

(b) The Government is considering 
·the setting up of more medium wave 
transmitters at various places in the 
country in order to provide a better 

·broadcast coverage, and the suitability 
cf the Madurai area for the location 

·<>f one of these will also ·be examined. 
It may be of interest ·however that a 

·50 KW medium wave transmitter has 
been installed at Tiruchirapalli and 
it is expected to go into service short-

· ~y. 

-Unattached Refugee Women in Tripura 

177e J Shri Dasaratha Deb: 
· L Shri Halder: 

Will the Minister of R"habilitation 
-and Minority Affairs ·be pleased to 
·.state: 

(a) the total number of unattached 
refugee women in Tripura now get-

· ting dole, either in or outside camps; 

(b) whether there is any scheme to 
·rehabilitate them; 

(c) if so, what are those schemes; 
·and 

(d) when are those schemes expect-
·ed to be implemented? 

The Minister of Rehabilitation and 
·Minority Affairs (Shri Mehr Chand 
Khanna): (a) 1,150 families consist-

• ing of 3,049 persons. 

(b) Yes. 

(c) (i) Production Centres to be 
run by co-operative societies of dis-
placed women, 

(ii) Payment of rehabilitation grants 
to those who have received training 
in vocational trades, 

(iii) Grant of rehabilitation loans 
on the usual pattern to those who have 
adult sons. 

(d) During 1960-61 and 1961-62. 

Narsinghgarh Colony, Tripura 

1777 { Shri Dasaratba Deb: 
• Shri Halder: 

Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
state: 

(a) the number of houses construc-
ted at Government cost at Narsingh-
garh Township, Tripura, for the Set-
tlement of the displaced persons; 

(b) the number of displaced persons 
now occupying those houses; and 

(c) the reasons for delay in cons-
tructing the remaining houses and in 
distributing them among the displaced 
persons? 

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) 20. 

(b) The houses have not yet been 
allotted to the Displaced Persons. 
They hav" been allotted temporarily 
to the stalf of the Polytechnic at 
Narsinghgarh and to Officers of the 
National Cadet Corps. 

(c) The scheme for the Township at 
Narsinghgarh envisaged the construc-
tion by Government of only 20 houses 
of 4 types to serve as models for 
similar houses to be constructed by 
the Displaced persons themselves who 
would be allotted land in the town-
ship and advanced loan for the cons-
truction of houses. 
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Survey of Econonaic 
Middle Class 

Conditions of 
People 

1778 J Sbrimati Ila Palchoudhuri: 
· \. Shri Aurobindo Ghosal: 

Will the Prime Minister be pleased 
to state: 

(a) whether the Central Statistical 
Organisation of the Cabinet Secre-
tariat recently conducted a survey in 
connection with the economic condi-
tion of the middle class population of 
India; 

(b) whether any report has been 
,;ubmitted in connection therewith; 

(c) if so, main features thereof; 
and 

( d) whether a copy of the report 
will be laid on the Table? 

The Prime Minister and Minister of 
External Affairs (Sbri Jawaharlal 
Nehru): (a) Yes; a Middle Class 
Family Living Survey, sponsored by 
the Central Statistical Organisation, 
was conducted by the Directorate of 
National Sample Survey during the 
p<>riod July 1958 to June 1959. 

(b) to (d). No report has yet been 
submitted as the date collected are still 
being tabulated. However, a note on 
incomes and expenditures of middle 
class families, based on the unweight-
ed results of the first two sub-rounds 
of the survey, has been published in 
the June 1960 issue of the "Monthly 
Abstract of Statistics", copies of which 
are available in tha library of the 
House. 

Automobile Industry 

1779. Shri Tangamani: Will the 
Minister of Commerce and Industry 
be pleased to refer to the reply given 
to Unstarred Question No. 1235 on 
the 3rd March, 1959 and state: 

(a) the foreign exchange allocations 
made for import of components essen-
tial for Automobile Industry during 
the past 18 months; 

(b) the break-up of allocation to 
various units; 

i152,Ai) L.S.-4. 

(c) whether all the allocations have 
been utilised; and 

( d) if not reasons for the same? 

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). The 
foreign exchange allocations made to 
the automobile and automotive diesel 
engine manufacturers for the import 
of components during the 18-month 
period April 1959-to September 1960 
are given below:-

Rs. lakh! 
1. M/s. Hindustan Motors 

Ltd., Calcutta. 1014·90 
2. M/s. Premier Auto-

mobiles Ltd., Bombay. 850:3-1. 
3. M/s. Standard Motor 

Products of India 
Ltd., Madras. 171 ·6! 

4. M/s. Mahindra & 
Mahindra Ltd., Bom-
bay. 478·10 

5. M/s. Tata Locomotive 
& Engg, Co. Ltd., 
Bombay. 1021 ·OO 

6. M/s. Ashok-Leyland 
Ltd., Madras. 550·94 

7. M/s. Simpson & Co. 
Ltd., Madras 

8. M/s. Automobile Pro-
ducts of India Ltd., 

270·36 

Bombay. 98.12 

TOTAL: 4455·38 

( c) The allocations made to the 
various units have been more or less 
utilised fully. 

(d) Does not arise. 

Newsprints 

1780. Shri Tangamani: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether Newsprints were 
imported from abroad for January, 
to July, 1960; 

(b) if so, the quantity imported; 

( c) the quantity supplied by Nepa 
Newsprint Mills during this period; 
and 
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(d) the shortfall, if any, to the 
demands during this period? 

The Minister of Industry fShri 
Manubhai Shah): (a) Yes, Sir. 

(b) The import figures are avail-
able upto May, 1960, and 32310 metric-
tons were imported during January, 
to May, 1960. 

( c) 11291.30 Metric Tons of news-
print were produced by Nepa Mill! 
during January to June, 1960. 

( d) There is no shortfall of news-
print so far as the requirements of 
newspapers and periodicals are con-
cerned. 

~~ 

,..,~,. llft ~ ~ : 'fl!T 

~.~~ ~lf'fr r:i 
~. ~ t. ~ o ~ an:tf'fi'ct ~ *'1fr 
: .. ~ ;J; ~ it B'~ if ir~ if\if.t 

."1T '1.!"1 ~~if ~ : 
('Ii') ~<"'IT .;r'h: 'f{ f~ if 

'ITT'rnr 'fi'!f 'frf<:'l1 it 'f<{ITTt ~~ 
B"flrfu it f.nr'f<:1' f'fi'<l •ri1° ~p,) it 
;;r+r ~!ff ~ ; , o;ffi 

( ~) ;j'<f'f qfl:rfu it f.ri~-'lG 

<m ~ ? 

~.~ a"n~~ 

('lft ~ !io ~) : ('Ii') ~~ 
if R+rr'Tf11 trfl:rfu' "1T ~ f.ri:<f-
fuf~ •fr 

~ 

l!l'i" "l'f.r.i ito 'f•<n", <I'llt!fi, f.rlflirr, 
~~-~\i'IT ~~I 

~ 

~. l!fr rrm<r m, ~~ B"F«, 'Ill' 
lfm:rlf I 

':(. l!ifl' ~o Q'1'o ,,.,~, ~~~m. f.rlflirr 
mm!' \i"IT ~~I 

¥: l!ifl' l!ITT:o ~o ITi\", ~ ~. 
fq-fi;r ~ I 

~. l!ifl' ~o oft"o ~. ~ ~. 
~~' 

~- l!ifl' ~o <fro m.rr, ';3"l ~. 
f.ri:r\irr, !!fl<ITTf ~ ~ ~ 
(~~.)I 

~ <ITT' if >.;T ~o ~o IT\\" 
'l1T ~ >.fl' ito •;flf.r<mFr, ~~m. 
fiffi;r ~ il° ~ fum I m 'fi'1<'f 
it ~ '1': >.;T ~o ~o <'fr.I', 
~ ~m, WT ~ 'f>1 Rifltf 
mr 1'fllT I "Mi 'fi'f <io~ if WT 
~ 'lft' "l'R q ...rT ofio ~o ~'I' 

~.~~-~.WT W<'flf 
"l'fm ~ ~ ~ I l!ifl' ~ rnT ~
'1111: m ~ ~ ~ firn lf'l'T<'fll 
'fi'T ~ >.;r q-'fo mo~ 
~ ~f;rq 'ITT:~~ I 

(llr) ~ ~ ~ 1'fllT ~ f~ 
iii\' f'1'"'1f<itfM iffITT <t1° tRlm 'fit : 

(llf,) f<:<"'ft l!f'h: 'f{ ~ if ~
f.lmr ~ it f.rirn'I' (~a"> 
itmit~: 

( m.) mJ-q ~ f.rl!"lf ( m<'f 
~'ff~'I' ~.) ~ 0, o I 

(~.) ~ ~oft 'Ii'~ 'f>1 mm~ 
Mif it f.rirn'I' it <ITT: if ~ t 

( t) ii~ if f.l"rm ro;r it f.ri:rn'I' 
itifftif~I 

(;,;-.) mi- ~ it '1'1"ITT '1': li'!l'T'I' 
it f.rirn;;' \iq)° qNf,~ l!fWl't' 



Writteft An8Wers BHADRA 8, 1882 (SAKA) . Motion re: 5652 
Breach of Privilege 

(~ mWr lfTlitfdl".) ~ it 
f<:rl1; faRr I 

(~) ffl'ifi'f"41'1l ~ crcflf'l"il' 'ftT1!fi<:'lr, 
w ;fi>c q ~ ~ ~fiirft <Ii) 
'fill" ~ ~ ~ ~r irlc-r iiTtT 
~ if ~ q'flff ;;nil I 

( ~.) f,r~ ro'I' 'fi"r ~ gm 
~. ~~·ro'I' ii' ~a lf>l 
~~r ~ ""1' ~i:rfcr ~ if>' f<:r11; 
f.Ji:rr fef<J ( 'Sl'~J qh: m!ITTT 
m;r <Ii) ~ ~ q ~m-G<li 
'1'1'. ~ ( ~.rfcir) if;' irmn 
""1' ;;rR m Cf?fT ~ ~ ~ 
f<:rl1; fil;mfiffl I 

m ~r ro'I' 'l\l ~ ~it 
~ ~ qh: ~ ~~ ('f't') 
ii;~'f>T~r~~ 
if f;;ro'fi"r mm ~ WRT '1;1'<'!1T 

111f_~ it ' ~~ ~ ;;rf.f '1'1'. 
~ ~;;m;f<'I' 'fil f;y;f.f it;' fuq; 
mrnN-1 

(o;rt.) 'i!f"1l' ~ Jw.f I 

qh: f~ft;rfurn iITTi'f 'fi"r ~ 
r.mr ll>Td ~ 'l;!tfifr fu<nrfw -smro 
~:-

(') ~ qh:'f{ ~ii' mflrn 
'lh: mrq- mm ~At O"l"T ~ 
~ ii; lf'fli-('i if;' ~ (~
in) ii; f<:r11; 'flff 9;l"'1f '1"'11" 
f'IWit 'li"T <ITT{ @m 'fid I ~ ; 

( '.) ~ F1' m.: ~ mn-, f;;roit 
~n: if f.ril'lr ~ ~ ;;fl 

Wfi""d t. ~ ~mR'fi'I' ( W-1'-
<'I'~.) flii"lfT ;;rr ~'fi<i"f ~ 
qR ~ 'l\l ~ ($-
~.) iAnn ;;rr ~'fi<i"f ~ ; 

(~) ;in:rii>~~<li f<:r11;111R 
~ lf'm"' fif1fd"IT .q ~ 

~ ('i'r<l<'l'.i~f.s11 Jl'T'lftf'.if) 
~ ~ fuiz ~irt ( irr.ITT) ; 

(v) ~<<rnr ''WI' .q ~Rf 'li"T f~HIT 
~'li"r~~~~<l"l'T 
<~'fir~. '1R ~r 
{qr;f 'fi) ~ ~ ~ \A"llT!97 
tn: ~ ~ irm;;ii if ;;rR 'lrr 0 ~ 
~ ~~ ~ ifif ~nm: I 

IZ.13 hrs. 

MOTION RE. BREACH OF PRIVI-
LEGE 

Mr. Speaker: Shri Hem Barua want-
ed to raise a question of privilege. I 
have allowed him to raise it now here. 

Shri Hem Barua (Gauhati): An open 
letter addressed to the hon. Prime 
Minister in regard to the Assam tra-
gedy by one Mr. Dhirendra Bhowmick 
of Calcutta is widely circulated 
amongst Members of Parliament. I 
have also received one copy of this 
brochure. I do not want nor am I 
entitled to say anything about the con-
tents of the brochure. My purpose is 
to draw the attention of you, Mr. Spea-
ker, and through you the attention of 
the House, to certain objectionable 
passages in this brochure. I have al-
ready submitted a copy of the brochure 
to you. The sentences read as follows. 
I quote: 

"ls there any democratic country 
in the civilised world whose legis-
lature would cold-storage a debate 
on a momentous issue like the one 
concerning the Assam atrocities, 
because it does not suit the inter-
ests of some of the leaders of the 
ruling party? The most august 
body, the Parliament, has •been 
turned into a private club by the 
Congress Government headed 
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by Jawaharlal Nehru. The 
Speaker himself most shame-
lessly chose to be the second 
fiddle in the hands of the ruling 
party, so unlike late V. J. Patel :·f 
hallowed memory. Thus every 
sacred institution of the country is 
being debased by the accursed 
leadership which is purblind and 
is in the leading strings of others 
who are stone-blind. Parliament 
has lost its dignity in the hands of 
docile and "Jo-Hukum" members. 
Are we not already witnessing the 
dictatorship of Congless Party in 
operation? Look at the arguments 
put forward by Jawaharlal and 
Govind Ballav Pant in favour of 
postponement of the Assam debate 
sine die encroach;ng on the sacred 
democratic rights of Members of 
the Parliament to debate the issue. 
A child would hate to sponsor such 
silly arguments. But all the same, 
they carried the day with help of 
an obliging Speaker. The whole 
thing was fraud on the conscience 
of the nation." 

This, I think, constitutes a breach of 
the privilege of the House. Irresl>ec-
tive of the depth of feeling or passion 
of anyone on happenings anywhere 
in the country, no man or rather no-
body could be permitted to cast as-
persions and reflections on you, the 
custodian of the rights and privileges 
of this House, as also on this House 
without that man being brought to 
book. 

At this stage, I do not want to take 
the time of the House unnecessarily, 
because the passages that I have read 
out speak for themselves. But I am 
confident of one fact that the Members 
of this House would rally round you 
in your efforts to maintain the dignity 
and authority of this House, which I 
am sorry to say have been challenged, 
so unwisely ·in a moment of passion. 

Shri Aurobindo Ghosal (Uluberia): 
May I know whether he belongs to the 
PSP party? 

Mr. Speaker: It does not matter; 
whoever he might be or to whatever 
party he might belong. 

Shri C. K. Bhattacharya (Wei;t 
Dinajpur): I am one with Shri Hem 
Barua in his submission to you that 
the dignity of the Chair and the di&-
nity of the House should be maintain-
ed at all costs and in all events. On 
that proposition, there can be no com-
promise and there should be no com-
promise. We are all one with him in 
his attempt. I thank him for having 
drawn your attention to it and request 
you to uphold the dignity of the House 
and the dignity of the Chair. 

Mr. Speaker: I take it that the Howie 
gives leave to the hon. Member. Under 
the rules, if leave is granted under 
rule 225, the House may consider the 
question and come to a decision or 
refer it to the Committee of Privileges 
on a motion made either by the Mem-
ber who has raised the question of 
privilege or any other Member. Is 
the hon. Member making a motion? 

Shri Hem Barua: Yes, Sir; I beg 
to move: 

"That this matter be referred 
to the Committee of Privileges for 
consideration and report." 
Mr. Speaker: The question is: 

"That this matter be referred 
to the Committee of Privileges 
for consideration and report." 

The motion was adopted. 

1U7 hrs. 
RE. STARRED QUESTION NOS. 872 

AND 903 

Shri Jaipal Singh (Ranchi West-
Reserved-Sch. Tribes): Mr. Speaker, 
before you proceed further, I have a 
submission to make. It is with regard 
to Questions Nos. 872 and 903. Look 
at these two questions. Although 
they are similar, they are not identi-
cal. You were pleased to give a rul-
ing that because the hon. Member, 
Shri Vidya Charan Shukla, indicated 
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that he would not put the question if 
it should be reached, you said that 
the answer should be scored off, your 
view being that it would unneces-
sarily get credit in the Press, because 
it is a written reply. 

My submission is that much effort 
and much labour have been put in 
producing the written answer and it 
is unfortunate that this House should 
be precluded from knowing the infor-
mation any Member might ask for. 
The position is this. At the time of 
my tabling a particular starred ques-
tion, I may not have the information. 
But if by the time it reaches the day 
when I am due to put it, I am already 
in possession of the information I was 
seeking, surely you do not insist, if I 
am present in the House, on my put-
ting the question. But in this parti-
cular case, the position is, the rest of 
the House should not be precluded 
from having that information. 

Mr. Speaker: The position with res-
pect to these questions is this. When 
en hon. Member tables a question, if 
it is admitted, the question is printed. 
Those hon. Members will be allowed 
to call the questions who are present 
in the House. If they are not pre-
sent, all the same those qu~tions are 
printed and the answers are laid on 
the Table of the House. They are 
available to the Press and they are 
published. As a matter of fact, those 
outside the House may not know tha1 
an hon. Member might not have been 
.Present at all. Sometimes it so hap-
pens that on account of answers be-
ing placed on the Table of the House 
and being reported, no distinction ii! 

,bemg made between a Member wh3 
stood up and called a question and 
:mother Member who was not present, 
it will appear to the outside that all 
these que•tions were put in the House. 
We do not want to withdraw any ans-
wers that are made available merely 
because of shortness of time for the 
question might not have bee'n called. 
All these questions are not in posse11-
s1on of the HOWie. It is open to an 
hon. Member to withdraw a question. 

We will assume that an hon. Member 
writes to me that he should be ol-
lowed to withdraw the question. Of 
course, if a matter has been placed 
before the House, the permission of 
the House is required to withdraw 
the question. Otherwise, I can allow 
an hon. Member to withdraw his 
question, which I have admitted. 
Since, Shri Shukla did not put the 
question when he was called, I treat-
ed it as having been withdrawn, in 
which case it will not appear in the 
debates. Merely becatise it is printed 
in the list, the House has no right over 
it. If the hon. Member withdraws it, 
it would not appear in the proceed-
ings. If a question is not reached it 
will form part of the records but if 
an hon. Member has withdrawn a 
question it would not be printed, be-
cause it will not form part of the re-
cord. If an hon. Member refuses to 
put a question I will treat it as hav-
ing been withdrawn. 

Shri Vldya Charan Shukla (Baloda 
Bazar) : I actually did not refuse to 
put the question. An hon. Member 
opposite suggested that this question 
ghould be clubbed with the question I 
am going to ask. Then I submitted 
to you that if both the questions are 
asked together it will destroy the 
effect of the first question, because, 
though th" subject. is one, one ques-
tion related to the good work and an-
other related to the bad work. So, I 
wanted to be permitted to put my 
quesion when it comes. But you 
were pleased to say "If he does not 
put it, it does not matter. I will treat 
it as having been withdrawn." 

Mr. Speaker: It is open to me to 
call both the questions together when 
the hon. Member has put both of 
those questions. I had separated 
those questions because. I do not 
want to allow one single hon. Mem-
ber to monopolise all the questiona. 
Therefore, I split it up. It is always 
open to me to ask both questions to 
be put together if they relate to the 
same subject, if the hon. Miniser is 
willing to answer them and it the 
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[Mr. Speaker] 
hon. Members are willing to put 
them. In this particular case, the 
hon. Member said ''No, I am not wil-
ling to put the question" and, there-
fore, I treat that question as having 
been wihdrawn. It is not open to 
any hon. Member to dictate to the 
House in what order the questions 
ought to be put. I have got the right 
to do sc. In this case, I rightly treat-
ed this question as having been with-
drawn. The House has no right to 
have it printed or circulated: 

Shri Tyagi (Dehra Dun): May I make 
a submission? When you call the 
name of the person who has tabled a 
question, it is left to the discretion 
of the Member to call the number of 
the question or not to call it. Even 
if he is in the House, if he does not 
want to stand up and does not want to 
call the question, you only pass over 
that question. It does not essentially 
mean that the question is withdrawn. 
I submit that such questions are al-
ways treated as unstarred and their 
replies are supplied although they are 
not actually put. 

Mr. Speaker: The other day when 
called a question the hon. Member 

was talking to Shri Sharma. I did 
not treat it as having been withdrawn. 
I passed over to the next question. 
Some hon. Members may be a little 
absent-minded, in which case I pass 
over the question. I do not want to 
treat those cases as Members having 
withdrawn those questions. Here 
there was a suggestion that this ques-
tion may also be answered together. 
When I definitely asked him to put 
the question, he says "No, no, I am 
not willing to put that question now, 
because one question conflicts with 
the other". He has put two conflict-
ing questions with totally conflicting 
answers. It was an accident that one 
question was separated from the 
other. I could have directed both the 
questions to be clubbed. When I cal-
led the question and definitely asked 
the hon. Member if he is willing to 
put it, he said ''No". Ordinarily, 
when I call an hon. Member to put a 

question, if he is not present, I will 
give him an opportunity later on to 
put the same question. I am not go-
ing to allow that concession here. So 
I treat this as a deliberate act oi 
withdrawal of the question and I am 
not going to allow it to be printed. 
Now let us proceed to the next item. 

12.26 hrs. 

PAPERS LAID ON THE TABLE 

NOTIFICATIONS ISSUED UNDER lNDUSTIUES 
(DE\TELOPMENT AND REGULATION) ACT 

AND REPORT OF TARIFF COMMISSION 

The Minister of Commerce (Shrl 
Kanungo): I beg to lay on the Table: 

(i) A copy each of the following 
Notifications issued under section 15 
of the Industries (Development and 
Regulation) Act, 1951:-

(a) S.O. 1791 dated the 18th July, 
1960. 

(b) S.O. 1886 dated the 28th July, 
1960. [Placed in LibraTl/, See 
No. LT-2326/60]. 

(ii) A copy of each of the following 
papers under sub-section (2) of S<!C-
tion 16 of the Tariff Commission .\ct, 
1951:-

(a) Report (1960) of the Tari.1! 
Commission on the Revisian 
of Raw Rubber Prices. 

(b) Government Resolution No. 
16(4) Plant (B)/60 dated the 
23rd August, 1960. 

(c) Statement explaining the rea-' 
sons why a copy of each of the 
documents at (a) and (b) 
above could not be laid on 
the Tab1e within the period 
prescribed in the said sub-
section. [Placed in Librarv, 
See No. LT-2327/60]. 
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NOTIFICATIONS ISSUED UNBER bl?JuSTRIES 
(DEVELOPMENT AND ~GUI.AXION) ACT 
AND NOTE re. ACTION TAKEN BY GoVEHN-
MENT ON KHOSLA COMMITTEE R.E!'oRT 

Shri Kanungo: On behalf of Shri 
Manubhai Shah, I beg to lay on the 
Table: 

(i) A copy of each of the following 
Notifications issued under Industries 
(Development and Regulation) Act, 
1951:-

(a) S.O. 1598 dated the .22nd June, 
1960. 

(b) S.O. 1718 dated the 11th July, 
1960. [Placed in Library, See 
No. LT-2328/69]. 

(ii) A copy of the note indicating 
the action taken by the Government 
on the Report of the Khosla Com-
mittee on Surveying, Drawing and 
Mathematical Instruments Industry. 
[Placed in Library, See No. LT-2329/ 
60). 

12.28 hrs. 

MESSAGES FROM RA.JYA SABHA 

Secretary: Sir, I have to report the 
following messages received from the 
Secretary of Rajya Sabha:-

(i) "In accordance with the provi-
sions of rule 97 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha, 
I am directed to enclose a 
copy of the Delhi Primary 
Education Bill, 1960, which 
has been passed by the Rajya 
Sabha at its sitting held on 
the 24th August, 1960." 

(ii) "In accordance with the provi-
sions of sub-rule (6) of rule 
162 of the Rules of Procedure 
and Conduct of Business in 
the Rajya Sabha, I am direct-
ed to return herewith the 
Taxation Laws (Amendment) 
Bill, 1960, which was passed 
by the Lok Sabha at its sit-

Parliament to Assam 
ting held on the 11th August, 
1960, and transmitted to the 
Rajya Sabha for its recom-
mendations and to state that 
this House has no recommen-
dations to make to the Lok 
Sabha in regard ,to the said 
Bill." 

lz.28! hrs. 

DELHI PRIMARY EDUCATION BILL 

LAID ON THE TABLE AS PASSED BY TI.JI 
RAJYA SABHA 

Secretary: Sir, I lay on the Table 
of the House the Delhi Primary Edu-
cation Bill, 1960, as passed by the 
Rajya Sabha. 

l!.28! hrs. 

REPORT OF DELEGATION OF MEM-
BERS OF PARLIAMENT TO ASSAM 

Shri A. P. Jain (Saharanpur): I beg 
to present the Report of the Delega-
tion of Members of Parliament to 
Assam. 

Shri Tridib Kumar Chaudhuri 
(Berhampore): Sir, I rise on a point 
of order. The point of order is about 
the status or locus from the point of 
view of law, Constitution and the 
Rules of Procedure of the House, of 
the document that has just been laid 
on the Table of the House, and the 
privileges attaching to it. Under rule 
369(2) of the Rules of Procedure of 
this House, this will become a public 
document, and it has been announced 
by the Minister of Parliamentary 
Affairs that the Report would be di<-
cussed by the House on the 1st, 2nd 
and 3rd of September. What would 
be the scope of the debate? Would it 
be in order for us to criticise the re-
port and reject its findings? 

Mr. Speaker: Oh, yes. 
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Shri Tridib Kumar Chaudhuri: 
Is the House or the Government 
bound by the recommendations of thi~ 
Committee? 

Mr. Speaker: What is the rule that 
lt.e refers to? 

Shri Tridib Kumar Chaudhuri: 
Rule 369(2) which relates to a public 
document. 

Mr. Speaker: I think he has stated 
what his point of order is. I will now 
give my ruling. 

Shri Tridib Kumar Chaudhuri: My 
point of order is not only this. Apart 
from this, there is the larger consti-
tutional question. 

I have been thinking over this mat-
ter for some time and, it appears to 
me that the appointment of this Dele-
gation by you, Sir, and the Chairman 
of the Rajya Sabha, amounts to an 
intervention by Parliament in the situ-
ation that has arisen in Assam, and 
the doubts that have arisen in my 
mind are due to the fact of certain 
rulings and observations that yoc 
gave on the 1st of August when some 
of us sought to move an adjournment 
motion on the Assam situation. With 
regard to the adjournment motion 
which was tabled by me, you said: 

~All that the hon. Member 
wants evidently is to satisfy this 
House and myself about the juris-
diction. Whatever might be tlhe 
banner in which things might 
have happened in a particular 
State, he wants to say that a state 
of emergency or breakdown of the 
Constitution has occurred there 
and, therefore, this House must 
come to the rescue. That is the 
first point regarding jurisdiction. 
Thereafter, if a discussion is neces-
sary, a discussion may be allowed 
if I am satisfied. 

The second point is whether an 
adjournment motion is the pro-
per method of bring these matters 

Parliament to Assam 
before the House, so that the House 
may exercise its jurisdiction, and 
then try to give directions, if it is 
such a serious matter and if there 
is break-down of the· Constitu-
tion ...... " 

You again went on to say; 

" ..... N orrnally we have no 
jurisdiction over what happens in 
a State. But, extraordinary cir-
cumstances have been referred +o 
here ....... Now the only point 
before ma is to find out whether 
such a serious situation exists and 
this intervention by the Centre is 
necessary and a discussion ought 
to be made and, if so, whether an 
adjournment motion is the pro-
per remedy ........ " 

You finally decided that you would 
allow a discussion in the House and 
said: 

"I shall be watchful and shall 
see whether normalcy has been 
restored or near normalcy has been 
restored, as far as possible, and all 
proper steps are taken. Every 
side of this House, and every 
interest will be properly represent-
ed and will be given an oppor-
tunity to discuss seriously, so that 
Government may take steps to 
see that these things do not recur 
not only in this State but in 
other States also." 

In other words, if I understood your 
ruling correctly, you were already 
convinced aoout the first point that a 
situation had arisen in Assam which 
must be taken into cognizance by the 
House and which might necessitate 
invoking the jurisdiction of tlhe House 
and give directions to the Govern-
ment and indicate the pri>per method 
or manner of Central intervention. if 
it becomes necesasry. But you did 
not indicate on that occasion if you 
were also convinced of the necessity 
of Parliament's intervention in tha 
Assam situation. Sir, it is far from 
my mind to question your authority 
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or the authority of the Presiding Offi-
cer of the other House to appoint a 
delegation of this type. 

I seek your guidance in this matter 
because of the doubt that has arisen 
in my mind that the authority of the 
Presiding Officers of this HoUSe and 
of the other House can never exceed 
the authority given by the Constitu-
tion to this House. So I seek your 
guidance in this matter as to what the 
constitutional position of this dele-
gation or committee is. 

This House was never given ,\:i. 
. opportunity to discuss the Assam situ-
. ation and to convince itself that in-
tervention by the Parliament is neces-
..ary and that a Committee of En-
quiry or a Commission of Enquir1 
•hould be appointed. Of course, in 
order to avoid· all this misunderstand-
ing I do not want to criticise the 
terms of reference, but the terms o! 
reference 1hat were given were fram-
ed in such a wide manner that it 
might be interpreted that the Parlia-
ment or the Presiding Officers of the 
two Houses of Parliament had ap-
pointed a Commission of Enquiry into 
the situation that had arisen in a cer-
tain constituent State of the Union, 
that the Commission was asked to go 
into and study the situation on the 
apot for ten days and then to report 
to you and through you to this House 
what steps should be taken in order 
to prevent the recurrence of those 
happenings. You may look into the 
terms C>f reference. If I understand 
aright the steps that they were to sug-
gest are steps which can be taken by 
this Government only and not by the 
Assam Government because a com-
mittee of this House is competent only 
to advise the Government of India and 
not the Government of a constituent 
State. The terms of reference are 
as follows:-

make an assessment of the pre-
sent situation; 

to suggest measures for its im-
provement; 

to propose steps for the prevention 
of recurrence of the recent 
happenings there. 

Parliament to Assam 
Now, it says "suggest measures for 

its improvement". The measures are 
to be taken by whom? Then, "to. 
propose steps" to be taken by whom?· 
Moreover, so far as this House is con-
cerned, neither this House nor the 
other House had any opportunity to 
discuss the situation that had arisen 
In that State and to convince itsell 
whether the authority of the Parlia-
ment could be really invoked. We 
knew from newspaper reports and· 
from other sources of information that 
a certain situation had arisen in the 
State of Assam. We also knew that 
Army units were moved into Assam 
but we were never told whether that 
was done by the Union Government 
acting on their own initiative under 
the provisions of the Constitution or 
the Army was sent at the request 
of ....... . 

Mr. Speaker: Where from is he 
reading this? 

Shrl Tridib Kumar Chaudhuri: The3e 
are my notes. 

Mr. Speaker: 
his own notes. 

He is reading from 
Then it is all right. 

Shri Tridib Kumar Chaudhuri: 
Whether the Army units were sent at 
the request of the State Government. 

Mr. Speaker: He has raised a point 
of order. I will answer that point. 
He need not go into the other mater-
ial. 

Shri Tridib Kumar Chaudhuri: Let 
it be completed. There is only one 
other point. Apart from my point of 
order regarding the scope of the dis-
cussion on this Report, would it be in 
order for the House to have this dis-
cussion on the basis of this Report? 
The second point is about the con-
stitutional status and legal position of 
the Delegation that was appointed. 
Thirdly, if yau give a ruling that 
everything is in order and it would be 
in order for us to have the discussion 
on the basis of this report, I would 
also like you to give your rulinir 
on another fact. Here we have 
only this Report. Up till nl)W the 
Union Government has not given 
its version on the facts tc- th• 
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[Shri Tridib Kumar Chaudhuri] 
House. We know from newspaper 
reports that one Union Minister 
was sent to investigate conditions 
there. I mean the hon. Law l\Imister, 
Shri Asoke Sen. He has submitted a 
certain report to the Government. Of 
course, I know that that is a privilee-
ed document. But on an eal'lier oc-
casion when we discussed the Kerala 
situation, a summary of the report of 
the Governor of Kerala was placed 
here in order to enable the House to 
-come to an assessment of the situation. 
I would like to have your rul:ng on 
1.hat point also as to whether we should 
not have along with this Report a 
-complete statement of the Govern-
ment's version of the situation there 
up-to-date and some gist or summary 
of the report that was given by Shri 
Sen on the Assam situation. I would 
like to have your ruling on all these 
points. 

Shrimati Renn Chakravartty 
(Basirhat): Before you give your rui 
ing may I submit that though I have 
not followed the entire argument 
what has occurred to me is this? 
Shall we be debating the Assam 
situation in its entirety or will the 
House be asked to debate on the re-
port of this Parliamentary Delegation? 

Mr. Speaker: A point ha0 been 
raised with respect to the adjournment 
motion. Then a reference has been 
made to it and to my order on it. Re-
ference has also been made to the 
appointment by both myself and the 
Chairman of the Rajya Sabha of a 
Parliamentary Delegation. The points 
raised are about the validity of the 
appointment, the report that has been 
submitted, whether it is constitutionnl, 
whether it ought to be taken into ac-
count, whether that is the only one 
that has to be looked into or whemer 
the entire Assam situation can be dis-
cussed. Incidentally it has alst> Leen 
said that so far as the Government's 
versi<>n is concerned in view of tht: 
fact that the Government has not 
come forward with any version C'l the 
floor of the House, whether Shri Sen's 
report to the Government may be 
asked to be laid on the Table o1 the 

House as some extracts were placl'<l on 
the Table on a prior occasion with 
respect to the report of the Governor 
of Kerala on the Kerala situation. 
These in brief are the point.I; that have 
been raised. 

During the discussion on the ad-
missibility of the adjournment motio'l 
I referred to two points. One Wlill 
thart we ought to be satisfied about the 
seriousness of the situation necessi-
tating the intervention of th1ll 
House . Law and order is a 
State subject. This House will 
intervene only in cases where the law 
and order situati<>n has assumed such ' 
a proportion that the State Govern-
ment could no longer be trusted to 
handle the situation and there is a 
virtual breakdown of the constitutional 
machinery in the State thus making 
the intervention CYf the Centre n~ces
sary. That is for the purpose of hav-
ing a discussion. If the House is satis-
fied. that such a situation has arisen, 
what steps ought to be taken, whether 
~t should be by way of a directior etc., 
if so, what kind of direction aud to 
what extent. The next step will be 
aiter the discussion has started. Be-
fore the discussion starts I must be 
satisfied that prima facie such a situ-
ation has arisen. It is for me to decide 
whether every breach of law and 
order may be brought up before the 
House or not. It is being brought up 
from time to time and I verJ1 often 
rule that this is an ordinary matter 
of law and order in a State. But in 
,fuis case in view of what has appear-
ed in the papers and in view of thP. 
number of questions, adjournmt,1t 
motions etc. that have been taP!ed I 
thought that this is a case which ought 
to be discussed here. It is for the 
House to find out whether it is r"'llly 
an ordinary matter of law and order 
or it is an abnormal situation that 
has arisen when something more has 
to be done by this House thougL it is 
a State subject and that there is a 
necessity for this House to intervene. 

The o1Jher point that we discussed 
was that if really such a situation had 
arisen and this House sbDuld discuss 
the matter and come to a conclusio;: 
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whether it could be done on an ad-
journment motion. I ruled it out 
definitely. I am still of the opinion 
that the adjournment motion was not 
a proper method to look into this 
matter. I indicated even at that time 
that I will allow a discussion. I had 
to be satisfied prim.a facie that it was 
not an ordinary matter of law and 
order though on what had been placed 
before me I just tentatively said that 
I am prepared to allow a discussion 
but I am not prepared to allow an 
adjournment motion. What I have 
done is not on behalf of the Govern-
ment. The Government is one side. 
Then on this side I find two sides--
one Assam and another Bengal. 

Shri Tridib Kumar Chaudhuri: That 
i.'! our difficulty. 

Mr. Speaker: There are three vers-
ions, not the Government and the 
Opposition versions alone; in the 
Opposition itself there is a Bengali 
version and there is an Assamese ver-
sion. 

Shrl Hem Barua (Gauhati): In the 
ruling party also there are two ver-
sions. 

Mr. Speaker: Very well, I am pre-
pared to take it that there are four 
parties. In vi~w of that, ultimately it 
is this House that has to decide. I 
thought there was no harm in sending 
Members of Parliament who are not 
directly connected with this, to go and 
report to this House. Hon. Members 
know that whenever something arises 
during the Question Hour, for instance, 
I immediately say that I will refer 
the matter to the Estimates Com-
mittee or to some other committee to 
give us a report. This report is only 
by way of advice. You can accept it 
or reject it. 

Till now I have not received any 
notice of motion that this House shall 
take such and such a matter into dis-
cussion. I expect that the Govern-
ment will come forward with such a 
motion, in which case, this report will 
•mly be an ancillary on behalf ot 
:Members of Parliament. 

So far as Shri Asoke Sen's report 
is concerned, it is for them to say 
that they have verified facts by send-
ing a trusted member of their Cabinet. 
Shri Sen himself may take part in the 
debate, I am not asking him to do so, 
but each one is entitled to give his 
own experiences. The report of Shri 
Sen may be placed on the Table of the 
House, or he may give his own opm-
lon. 

So far as this report is concerned, it 
1s on behalf of the Members of Par-
liament, and if the House comes to a 
different conclusion from that of the 
report, it is open to it to say that it 
does not agree with the report. No 
report presented to the House is bind-
ing on it. For instance, we appoint a 
Select Committee and it presents its 
report, but we are not bound by the 
report. No report except that of the 
Estimates Committee is binding on the 
House. The report of the Estimates 
Committee is treated as one made by 
the House itself, not that even the 
Estimates Committee canot be over-
ruled by this House, but it is not 
done for the reason that a large numc 
ber of Members are there on the Com-
mittee and there is no purpose in 
overruling its decisions. 

Shri Tyag! (Dehra Dun): Anothen 
relevant point raised by my hon 
friend was whether Government woula 
come forward with any precise pro· 
posals to be discussed in the Housel 
Have the Government made up thei1 
minds? My difficulty is that the] 
mll seem to be confused. 

Mr. Speaker: We can have a dis 
cussion only on a motion. Either th• 
Government or the Opposition ma1 
giVe a motion. I am not going to trea 
it as a motion for a discussion of 2 
hours. I will give sufficient tim~ 

Both sides may give motions, and 
will pick out such a motion as is com 
prehensive, and will allow opportuni~ 
to all shades of opinion to expre.!. 
themselves. There will not be ani 
burking of discussion. Let there II 
a discussion, open and free. 
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Shri Tyagi: You might please ask 
the Government to make a statement 
in the House which we may discuss, 
so that we may know what their 
mind is. On such occasions It is no 
good far Government to sit silent and 
listen to the discussion. 

Mr. Speaker: They will speak on 
that occasion. Should we ask any hon. 
Member to charge Government with 
having failed to come forward with a 
statement now? Therefore, it is not a 
case that I should ask the Government 
· o come forward with a statement. On 
that day they will speak. 

Shri TYagi: But a statement must 
0laced on the Table of tlhe House. 

Shri P. K. Deo (Kalahandi): Any 
such probe into the internal adminis-
tration of a State and submission of 
a report in that regard amounts to an 
encroachment on the State's autonomy. 

Mr. Speaker: He has not followed 
me. The hon. Member brought an 
adjournment motion because he was 
not satisfied with what had happened 
in that State, and he wanted this 
House to take jurisdiction. In certain 
circumstances, this House can exercise 
jurisdiction. The discussion is only 
for the purpose of finding out whether 
this House should give directions to 
the State, or even take over, if neces-
sary, the management of that State. 
This House is competent to do so. It 
is only with a view to come to a con-
clusion and enable hon. Members to 
have a proper discussion that a few 
Members of this House were entrusted 
with this work. Members may find 
fault with the report, they may or 
may not accept the report. It is not 
the report but the situation in Assam 
that will be taken into consideration. 

The Minister of Parliamentary 
AJl'airs (Shrt Satya Narayan Sinha): 
May I inform the House on behalf of 
the Government that the Government 
motion is being submitted to you. 
Here is the motion. 

Shri Tridib Kumar Chaudhuri: Am 
I to understand from the observations 
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that you have made and the ruling 
that you have given that this delega-
tion will be regarded as an ad hoc 
committee of Parliament of an infor-
mal nature, and its report is only to 
aid us in our discussion, and nothing 
more, that neither we nor Government 
are bound by its advice in any way? 

Mr. Speaker: Yes, that is all. 

Shri Braj Raj Singh (Firozabad): 
Since this will become a precedent 
for future parliamentary delegations, 
may I know whether clear terms of 
reference will be provided in future 
at least? In appointing this delega-
tion. Parliament was not taken into 
confidence, we were not consultixl. In 
other committees appointed by Parlia-
ment, the House elects the members. 
Of course, you proposed it to the 
House and the House never objected 
to it. So, at least for the future the 
procedure may be laid down so that 
there may be some clarity about it. 

Shri Naushir Bharucha (East Khan-
desh): Much confusion can be 
avoided if, instead of calling it a 
parliamentary delegation, it is called 
the Speaker's delegation on a fact-
finding mission. 

Shri C. K. Bhattacharya (West 
Dinajpur): With reference to the 
points raised by Shri Tridib Kumar 
Chaudhuri, you have been kind enough 
to state that Parliament may intervene 
if there is such a breakdown of law 
and order that it requires special 
attention. May I request you to 
enlighten us on this point whether 
Parliament is entitled to intervene it 
a situation arises in a State in which 
the functions that the Government of 
India have to discharge in that State 
get completely paralysed? 

Another small point I wish to refer 
to. You have been kind enough to 
state that there is an Assamese case 
and there is a Bengali case. With all 
humility, I request you to make a 
slight modification. It is not exactly 
a case between the Assamese and the 
Bengalis. It is a case between two 
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groups of Assamese, one group speak-
ing Bengali and the other group speak-
ing Assamese. It is a· case between 
Assamese and Assamese, the two 
groups speaking two different langu-
ages. Therefore, the Bengali as a 
Bengali does not necessarily come into 
the picture. 

Mr. Speaker: I am sorry. Of course, 
I meant the Bengali-speaking Assamese 
and the Assamese-speaking Assamese, 
but these are not water-tight com-
partments. 

Shri Tridib Kumar Chaudhuri: May 
know the terms of the Government 

motion• 

Mr. Speaker: This is the riotice 
from Shri G. B. Pant: 

"I give notice of my intention 
to make the following motion in 
the current session of Parlia-
ment: 

'That the report of the Par lia-
ment delegation on the situation 
in Assam laid on the Table of 
the House be taken into considera-
tion'." 

As I said, it is not the report but the 
Assam situation that must be taken 
into consideration, and the report may 
be taken into consideration as having 
come from hon. Members who have 
gone all the way to study the situa-
tion there. It is a piece of informa-
tion to the House. I believe this 
motion will have to be suitably 
modified. 

Shri Satya Narayan Sinha: If you 
want to amend the motion, we will 
do so. 

Mr. Speaker: It should read some-
thing like this: 

"That the situation that deve-
loped in Assam and the report of 
the Members of Parliament be 
taken into consideration." 

Shri Tridlb Kumar Chaudhuri: On 
the 1st August, the hon. Home Minis-
ter came prepared with a statement 

which he did not lay on the Table of 
the House. Could you ascertain from 
the Government whether they would 
lay any portion of it on the Table of 
the House. Otherwise, has the Gov-
ernment vacated its function? Let 
the hon. Minister answer. 

Shri Satya Narayan Sinha: It is 
not a question of vacating. 

Shri Trldib Kumar Chaudhuri: You 
have been waiting and seeing. 

Raja Mahendra Pratap (Mathura): 
Let us not refer to them as the ruling 
party, they are the serving party. And 
we are not the opposing parties, we 
are assisting parties helping the 
Government. 

Mr. Speaker: Very well, there is no 
ruling party. 

Shrimati Renu Chakravartty: May 
seek a clarification from you? On 

what will the discussion take place? 
Will it be on the situation in Assam 
in general, or are you going to add to 
that the report of the Parliamentary 
Delegation? Or, will the report be 
only as an aid for discussion, which 
would not be brought into the body 
of the motion? 

Mr. Speaker: The motion will be: 

"That the situation in Assam 
and the report of the Parliamen-
tary Delegation thereon presented 
to the House on 30th August, 1960 
be taken into consideration." 

Shri Mahanty: May I rise to a point 
of order? What is the situation in 
Assam? You have conceded that the 
situation is a law and order situation. 

Mr. Speaker: I did not say so. 

Shri Mahanty: What is that situa-
tion? 

Mr. Speaker: Evidently, the hon. 
Member did not hear. 

Shri Vajpayee (Balrampur): It is 
the confusion arising out of the failure 
of the Central Government to inter-
vene in Assam. 
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Shri Mabanty: Let us clarify this 
issue, because it would mean creating 
a very dangerous precedent for the 
future. 

Mr. Speaker: I shall put off further 
discussion of this until the actual 
motion comes up here. It is no use 
going on with this in this manner. 
The report has been laid on the Table, 
and we have received the report. I 
thought that the hon. Member was 
raising some objection to receiving 
the report. The report has been laid 
on the Table, and that is all right. 
Now, there will be the Government 
motion. We shall see what other 
motions come in, and whether any 
objection is taken to that motion. 
There is enough time to decide all 
that. 

1!.53 hrs. 

COMMI'ITEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-
TIONS 

SDCTY-NINTH REPORT 

Sardar A. S. Saigal (Janjgir): I beg 
to present the Sixty-ninth Report of 
the Committee on Private Members' 
Bills and Resolutions. 

1!.531 hrs. 

BILASPUR COMMERCIAL CORPO-
RATION (REPEAL) BILL* 

The Minister of State In the MlnJs-
try of :Home Affairs ( Shri Datar) : 
On behalf of Shri G. B. Pant, I beg to -
move for leave to introduce a Bill 
to repeal the Bilaspur Commercial 
Corporation Act, 2005 Bikrami and to 
provide for certain matters incidental 
thereto. 

Mr. Speaker: The question is: 

"That leave be granted to intro-
duce a Bill to repeal the Bilaspur 

1960 Central Excises (Conver- 5674 
rion to Metric Units) Bill 

Commercial Corporation Act, 2005 
Bikrami and to provide for certain 
matters incidental thereto." 

The motion was adopted. 

Shri Datar: I introducet the Bill. 

APPROPRIATION (NO. 4) BILL 

The Minister of Finance (Shri 
Morarji Desai): I beg to move for 
leave to introduce a Bill to authorise 
payment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for the 
services of the financial year 1960-61. 

Mr. Speaker: The question is: 

"That leave be granted to intro-
duce a Bill to authorise payment 
and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for 
the services of the financial year 
1960-61." 

The motion was adopted. 

Shri Morarji Desai: I introducet the 
Bill. 

12.55 hrs. 

CENTRAL EXCISES (CONVERSION 
TO METRIC UNITS) BILL-contd. 

Mr. Speaker: The House will now 
proceed with the further considera-
tion of the following motion moved 
by Dr. B. Gopala Reddi on the 29th 
August, 1960, namely:-

"That the Bill further to amend 
certain laws relating to duties of 
excise for the purpose of intro-
ducing metric units in such laws, 
be taken into consideration." 

*Published in. the Gazette of India Extraordinary Part II-Section 2, 
dated 30th August, 1960. 

tlntroduced with the recommendation of the President. 
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Shri Mohammed Imam was in pos-
aession of the House. He wanted 
about ten minutes more. The hon. 
Minister wanted about ten minutes or 
1'· So, we could finish this Bill as 
41'ickly as possible. 

Shri Mohammed Imam (Chitaldrug): 
To resume my speech, I was pointing 
out that the metric system which has 
beon introduced for the first time is 
likely to cause confusion among the 
general public; they have not recon-
ciled themselves to this new system 
~ince they hs.....-P h~':'n Rf'customed to 
another long-established practice all 
along. Everybody knows that the 
people are still quite ignorant of these 
new terms and terminologies. I think 
even here, many of us do not know 
the equivalents of the new terms and 
the old terms. We cannot say with 
precision how many kilogrammes 
make a quintal or how many quintals 
make a ton. So, it is necessary to 
have wide publicity and also to see 
that the equivalents in both the sys-
tems are published at every place. 

Excise duties are often collected 
directly from the growers, consumers 
and the producers, and it is, therefore, 
necessary that they are protected, and 
the protection could only be that they 
should be well-conversant with this 
•ystem of weights and measures. 

We now propose to change the Sche-
dules to various Acts and bring them 
in conformity with the new system 
of weights and measures. We have 
adopted the new system of currency 
and coinage, and we have adopted the 
new system of weights and measures 
also, and it is but natural that the 
rates of taxation and the mode of 
taxation must conform to the new 
metric system. On such occasions, 
there is always a tendency to enhance 
the rates, and I am glad that on this 
occasion, the hon. Minister has not 
•ought to raise the duties in all cases, 
though in some cases there is an 
increase in the rate of the excise duty. 
For example, in the case of motor 
spirit, I find that there is some 
enhancement of duty. For example, 

where we used to pay Rs. 1.70 per 
gallon, under the new system, I think 
we have to pay about 3 nP. more for 
every gallon. 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
I think that is not correct. 

Shri Mohammed Imam: Anyhow,. 
it is very difficult to assess what the· 
items are on which the excise duty 
has been reduced, and what the items 
are on which the excise duty has been 
increased. The list given is a long 

,one, and it is very difficult to compute 
from the pound-shilling into the 
rupee system or from the present 
system of weights and measures 
into the metric system. I wish 
the hon. Minister had given a com-
parative statement in both the systems. 
I hope advantage will not be taken 
of this opportunity to increase the 
duties, and I hope the Ministry will 
scrutinise on which items there has 
been an increase, and where there has 
been any increase, I hope steps will 
be taken to bring it down. 

Another suggestion that I want to' 
make is this. There are different 
Schedules to different Acts which are 
sought to be amended now. One long 
and elaborate Schedule is to the· 
Central Excises and Salt Act, 1944. 
Another one relates to the Additional 
Duties of Excise (Goods of Special 
Importance) Act, 1957. A third Sche-
dule is to the Mineral Oils (Additionar 
Duties of Excise and Customs) Act. 
1958, while a fourth one is to another 
Act. So, there are as many as four 
Schedules which are sought to be 
amended; two of them deal with basic 
levy of excise duty and the other twa 
deal with additional duties. I think 
it will be simpler and more advant-
ageous and also less cumbersome if 
all these Schedules are consolidated 
into one Schedule, and one single· 
Schedule is given. This will facilitate 
the work; also, it will be very easy 
to calculate or compute the ratP of 
duty. 

Shri Tyagi (Dehra Dun): I support 
this Bill for the one single reason that 
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[Shri Tyagi] 
it will ultimately facilitate calcula-
tions, both for the officers of the 
·departments as well as for the public. 
But the greatest difficulty which I 
have observed in the case of the naya 
paisa has been that although it is now 
·a few years since the new system of 
coinage has been in vogue, people are 
not still quite clear about how many 
naya paise make an anna or two 
·annas or three annas. Every time it 
is very difficult, even for educated 
people, to calculate. I have found 
-educated people struggling with their 
fingers trying to calculate how many 
naye paise would make 3i annas and • 
·so on. 

13 hn. 
I think this is as a result of the 

general policy of compromise of our 
·Government. Our Government are 
informed from top to bottom with 
-compromise in every case. If the Gov-
ernment had been told to say that 
the measures of seers, gallons and all 
that would go out of the market from 
such and such date and will be re-
placed by the new measures under the 
metric system, it would have been 
very good. That would have made 
things easy. But if we go on dealing 
in seers, gallons and other old 
measures in the market, and as soon 
11S we approach the customs or excise 
office we are required to calculate and 
trarislate the usual weights and 
measures into the unusual reformed 
measures, it would lead to confusion. 
It would have been much better if the 
"Government were bold enough to say 
that from such and such date the old 
measures would go and the new would 
'take their place. Then everybody will 
give up using the old measures. It 
will facilitate calculation. 

While this is a measure, no doubt, 
it is a half-way arrangement. It creates 
difficulties in the intervening period. 
'Till the new system comes into force 
1'.!ompletely both in the market and in 
the offices, it will be very difficult to 
make calculations. It will cause 
inconvenience to everybody. Despite 
the printed tables which may be pro-
vided liberally to people as well as 

the departments, it will lead to con-
fusion in calculation every time. So I 
would suggest that the Government 
may soon come forward with a com-
prehensive Bill whereby al! the 
measures, whether concerning weight!! 
or volumes or diS>tances, are changed 
to the new ones in one single day. 

The Minister of Revenue and Civil 
Expenditure <Dr. B. Gopala Red.di): I 
am glad the House has given general 
approval to this consequential 
measure. Having passed the original 
Act in 1956, it is only following in its 
wake and is an attempt to imple-
ment what was passed in 195~. 

We are not· doing anything new. 
It is only a non-controversial measure 
and we have taken great care to see 
that we do not try to derive any mone-
tary benefit out of this conversion. 
We have tried to work out the detail• 
with great care. There was no at-
tempt at all to get more money from 
this measures. I do not know what 
ha3 happened in the conversion of 
postal and telegraph rates etc. I am 
not concerned with that. But we 
have taken great care to see that we 
do not mulct people in the guise of 
this metric system. After all, if we 
want more money, we will do it in 
the straightforward manner in the 
Finance Bill and try to get more 
money for our Plan and things like 
that. We do not want to take advant-
age of this measure for deriving any 
benefit. 

As I said yesterday, out of a revenue 
of nearly Rs. 400 crores, the expected 
increase is only about Rs. 16 lakhs. 
We tried to avoid even that, but the 
calculations became so minute and we 
had to round them off at some point. 
In that way, it gives us one or two 
lakhs of rupees and the aggregate 
comes to only Rs. 16 lakhs. Therefore, 
nobody can accuse us that we are 
trying to get more money out of thi!. 

As regards the suggestion made by 
my hon. friend, Shri Tyagi, it is a 
matter for the Commerce and Industry 
w':J.o are dealing with this, who will 



CeRtTal Excises BHADRA 8, 1882 (SAKA) CanveTsion to Metric 5680 
Units) Bil! 

certainly look into the matter. But 
I may say that in the transitional 
period, there is bounq to be some 
little confusion because, as they say, 
our old prejudices die hard. We are 
accustomed to certain terminology 
and we still think in terms of the old 
rupees, annas and pies and not in terms 
of naya paisa. Then we have also 
switched on to the new calendar which 
thas not become very popular. These 
thinge ohould be popularised. They 
will certainly become more popular as 
time goes on. There will be an in-
tervening period when both the sys-
tems will be prevalent and it may 
cause a little difficulty, but I am sure 
as time passes on, the new termino-
logy and phraseology will become 
familiar to all, both the intellectuals 
and the illiterate people in the vil-
lages. Then the confusion will be 
mitigated to that extent. 

The Commerce and Industry ~nis
try, t.'ie State Governments and the 
various departments are taking parti-
cu Jar care to popularise the new met-
ric system. Processions arc taken to 
popularise it. Even yesterday I saw 
somewhere in Moradabad that they 
wanted to take out a huge procession 
to popularise the metric system, but 
because of inclement weather they had 
to abandon it. Even cinemas some-
times advertise these tables. Publi-
city is also done through radio, the 
Press and pamphleteering. All this is 
done by the Commerce and Industry 
Ministry and also by the State Gov-
ernments. I am sure wit.'1 this the 
system will become more popular. As 
Shri Tyagi said, it will be easy for 
calculations because it is all multiples 
of ten. There is no question of 12 
inches equal to a feet, three feet 
equal to a yard, 220 yards equal to a 
furlong etc. In the new system, every 
ten will become a unit, and there-
fore, it will r,.cilitate measurements. 
That was why Parliament in its wis-
tlom adopted this measure in 1956. I 
-can assure the House that greater care 
will be taken in the coming few years 
to popularise this system. Unless the 
system is introduced in actual practice, 

952 (Ai) L.S.D.---0-

it wPl not be of great use. Unless it 
is actually used, propaganda will not 
be very effective. Therefore, 
propaganda and effective use 
wil also be made. In the course 
of a few years, few months perhaps, 
both the systems will be prevalent. 
U1timately, for official purposes the 
metric system will be gaining more 
and more popularity. 

With regard to text-books also, the 
State Governments will certainly be 
asked to do the needful. They are also 
anxious to convert to the new system. 
Through text-books the metric system 
will be ~ade popular. Calculations 
will be made in terms of naye paise 
and so on so that at least the younger 
generation will become familiar with 
it. 

Shri Tyagi: They will thank Gov-
ernment for life because arit.'imetic 
has become so easy. Children like to 
be examined under decimal system 
rather than under the old one. 

Dr. B. Gopala Reddi: That is cer-
tainly a great facility in calculation. 
So through text-books also, propa-
ganda will certainly be carried on. 

This is not a sales tax measure. 
Generally central excise is paid at 
the source, at the production centre, 
and the petty trader is not concerned 
with what has been paid at the source. 
He need not be bothered about it. 
If it is sales tax, I can undersand it. 
But in tthis case where the excise is 
paid once at the source, the appre-
hension that there will be difficulty 
that will arise for the retail dealer, 
and he is likely to enhance tthe price, 
is not well founded, because it is 
paid once and then he is not paying 
anything more. 

Shri Prabbat Kar (Hooghly): That is 
true, but because of tthe conversion 
more taxes have been levied. Since 
the calculations are different, prices 
will be increased. Nobody knowt 
what is the exact position now. 
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Shrl Heda (Nizamabad): It is an 
unnecessary apprehension. 

Dr. B. Gopala Reddi: Except the 
wholesaler who pays the excise, the 
others need not bother themselves. 

Shri Prabhat Kar: We are not chal-
lenging w.hat the hon. Minister has 
said. But because there will be slight 
changes of one anna and so on here 
and there, this will be taken advant-
age of by the retailers. 

Dr. B. Gopala Reddi: Even without 
all these conversion tables, people are 
taking advantage of certain situations 
in a fluctuating market. These fluctu-
ations in the market are attributable 
to other reasons. Certainly, there is 
no case at all for varying the rates 
because of this conversion, either in 
the Central excise or in the customs 
duty which is coming up immediately 
after this. Therefore, I do not expect 
great trouble. In the interim period, 
perhaps, both systems will be con-
currenly used; and only for official 
purposes they will be ultimately cal-
culated in the metric system. Only 
the wholesalers and the big factories 
will be concerned with this. 

Regarding my hon. friend Shri 
Pral>hat Kar's point about 15 degrees 
centigrade and all that, he tried to 
see some little confusion. Here again 
we are trying to rationalise it. We 
want to avoid all the variations due 
to temperatures. Some hon. Members 
have expressed doubt as to the ben-
flt to be derived from the fixation of 
a standard temperature, for the issue 
of petroleum products. The issue at 
a standard temperature has been sug-
gested only with a view to avoid ela-
borate calculations which are neces-
sary at present. 

As hon. Members are aware, pet-
roleum products like motor spirit and 
kerosine are highly volatile. There is 
appreciable expansion in tiheir volume 
with a rise in the temperature, and 
there is a corresponding contraction in 
Tolume when the temperature falls. 

Units) Bill 
Thus, for every thousand gallons of 
petrol there will be a shrinkage in 
volume by 11 gallons if the tempera-
ture falls by one degree centigrade; 
and for a fall of 5 degrees centigrade, 
the volume will shrink by 6.25 gal-
lons. At the existing rate of duty 
Government will lose nearly Rs. 9.25. 
On the other hand, if the temperature 
rises by 5 degrees centigrade, bhe 
industry will have to pay Rs. 9.25 
more for every 1000 gallons. The bulk 
of the petroleum products are taken 
from the refineries to the port towns 
where they are stored in bonded tanks. 
According to the present practice, the 
temperature at which different con-
signments are bonded are noted and 
the subsequent account for each con-
signment is maintained with refer-
ence to the particular temperature at 
which it was bonded. Every time 
clearance ·has to be taken, readings of 
temperature and volume are taken and 
noted. These readings of volume are 
then converted to what the volumes 
would have been at the particular 
temperature at which the consign-
ment was initially bonded. Often the 
same tank has to be used for bonding 
dierent consignments on different 
dates and at diffrent temperatures. 

Hon. Members will appreciate the 
system involves elaborate calculations. 
This can be substantially reduced only 
if a standard temperature is adopted 
for the purpose of accounting. In 
every case the account for all the con-
signments will be maintained at the 
same temperature and no separate 
calculations would be necessary every 
time a despat"h is made. The pro-
posal will thus be beneficial both to 
the administration as well as to the 
peroleum industry. There is no ques-
tion of any gain or loss to either· 
party. The consumers will remain 
totally unaffected; and they do not 
come into the picture at all. They will 
not have to pay anything. 

Shri Tyag1: The factual temperature 
need not be referred to. You can just 
calculate according to the table. Or-
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you have to raise the factual tempera-
ture and tihen measure it. It will be 
all mathematical calculations only. 

Dr. B. Gopala Red.di: Yes; We would 
deem it to be at 15 degrees centigrade, 
and then to be put in a bonded tank. 
Even when it is taken out we will 
deem it as being at 15 degrees centi-
grade. The factual temperature may 
differ. This is the international prac-
tice also; and this was put to the com-
panies and the companies have not 
also raised any difficulties. 

So there are advantages. I am glad 
that 'we are passing this measure and 
this will become more popular. Per-
haps, we will have to find some Hindi 
equivalents to the various words; and, 
I am sure in t..'ie next two or three 
years people will get familiarised with 
the new terminology and it will faci-
litate great many calculations. 

I am very happy that all the hon. 
Members have given their support to 
this. I do not know whether Shri 
Mohammed Imam was a member of 
this House in 1956. Perhaps, he was 
not. 

Sllri Mohammed Imam: l was not. 

Dr. B. Gopala Red.di: Therefore, 
he was trying to enquire fO<" whose 
benefit we are doing all this. Parlia-
ment has passed it is 1956 and there 
is no question of going back on that. 
We are only trying to implement what 
was done in 1956. Nothing new has 
been done. We are not trying to take 
any undue advantage by this conver-
sion table. Therefore, I am happy 
that everybody has given his support 
to t>his Bill. 

Shrl Warlor (Trichur): ls it nece«-
sary to have a Hindi terminology? 

Dr. B. Gopala Red.di: We will have 
a Malayalam terminology also. 

Shrl Warior: If there is an inter-
national terminology why not we ac-
cept it? 

Dr. B. Gopala Red.di: If they can 
adopt the international terminology, 
it will be well and good. But to use 
all these litres and all that would be 
a bit difficult in the villages. They can 
be Malayalamised, or Hindiised or 
Bengaliised, as the case may be. 

Shri Tyagi: The pronounciation will 
differ. 

Mr. Speaker: The question is: 

"That the Bill further to amend 
certain laws relating to duties of 
excise for the purpose of introduc-
ing metric units in such laws, be 
taken into consideration." 

The motion was negatived. 

Mr. Speaker: So far as such Bills 
are concerned, the Government drafts-
men draft them. They run into de-
tails. But it becomes an Act of this 
House. Unfortunately, it any case 
should develop on these because they 
find a mistake here or there it would 
not be good. Therefore, it is better 
to have an informal discussion with 
a few Members of this House along 
witih the Minister and they can check 
the details. I shall also direct that 
hereafter we shall have a small 
nucleus f0<: the purpose of examining 
all such Bills. Or such cases may be 
referred for a short period of two or 
three days to a Select Committee so 
t.'ia t they may sit there and bring 
them back to the House after one or 
mOi'e informal meetings with the 
draftsman and the Minister. I will 
see that every cJause is looked into 
by the Parliament Secretariat itself. 

Now, I will take up the clauses of 
the Bill. There are no amendments to 
clauses 2 to 5. The question is: 

s::;i Mohammed Imam: Sir, there is 
an amendment to clause 5. 

Mr. Speaker: ls there any? No; it 
is only for adding a new clause. I will 
put these clauses. 
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[Mr. Speaker] 
The question is: 

"T!hat clauses 2-5 stand part of 
the Bill." 

The motion was adopted. 

Clauses 2, 3, 4 and 5 were added to 
the Bill. 

Shri Mohammed Imam: Sir, I beg 
to move: 

Page 2,-

after line 30 insert--

"5A. After sub-section (2) of 
section 5 of the Khadi and 
Other Handloom Industries De-
lopment (Additional Excise Duty 
on Cloth) Act, 1953, the follow-
ing sub-section shall be added. 
namely:-

'(3) Every rule made under 
this section shall be laid as 
soon as may be after it is made 
before each House of Parlia-
ment while it is in session for 
a total period of thirty days, 
which may be comprised in 
one session or in two suc-
fore the expiry of the 
cessive sessions, and if, be-
session in which it is so 
·laid or the session brune-
ditely following ,both Houses 
agree in making any modi-
fication in the rule or both 
Houses agree that the rule 
should not be made, the rule 
shall thereafter have effect 
only in such modified form or 
be of no effect, as the case may 
be; so, however, that any such 
modification or annulment 
shall be without prejduice to 
the validity of anything pre-
viously done under that 
rule'." (1) 

am moving this on behalf of the 
Committee on Subordinate Legisla-
tion. 

Units) Bill 

Mr. Speaker: Is it within the scope 
of the Bill? 

Shri Mohammed Imam: It is an 
amendment to the Khadi and Other 
Handloom Industries Development 
Act. 

Mr. Speaker: There are no such 
provisions; is it? For some time past 
we !have adopted this principle that 
in every Act where provision is made 
for subordinate legislation the rules 
which are made ought to be placed on 
the Table of the House. Is there no 
such provision in this? 

Shri Satish Chandra: Rules framed 
under the Khadi and Village Indus-
tries Commission Act are being laid 
before the House for a period of 30 
days. 

Mr. Speaker: If already there is 
suoh a provision in the Act, then, 
what is the need for this? 

Shrl Mohammed Imam: The Act 
does not contain such a provision. 
This seeks to amend the Khadi 
and Other Handloom Industries Deve-
lopment Act. Section 5 of the said Act 
empowers the Central Government to 
make rules. But there is no provi-
sion to lay these rules on the Table of 
t.he House. Therefore, if this amend-
ment is made in this Act to lay the 
rules made by Government before the 
House ..... . 

Shri Tyagi: This is a definite pro-
posal to amend a section of a parti-
cular Act in the light of this Bill. 
The amendment will not be required. 
The rules are already there. As the 
hon. Minister said they will be laid on 
the Table of the House. The question 
of amending a particular section of 
any particular Act does not require 
any rules. 

Mr. Speaker: Unless it is obliga-
tory on the part of Government under 
the provisions of that Act, Govern-
ment need not lay the rules on the 
Table of the House. 
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Shri Tyagi: By convention they are 
always placed on the Table of the 
House. 

Mr. Speaker: There is no question 
of convention. They ought to be 
placed on the Table of the House and 
within 7 or 14 days the House has the 
privilege to amend them. Thereafter 
the amended rules take the place o' 
these rules. The Statement of Objects 
and Reasons says that this oppor-
tunity is also taken to rearrange and 
systematise the various items in the 
Schedule. So, may I ask the hon. 
Minister to find out whether there is 
such a section in the original Act? 
I have got the Act here. There is no 
such provision here. 

Shri Tyagi: Can you not rule, Sir, 
that wherever such an Act is passed 
and rules are required to be made 
they shall necessarily come before the 
House, whether it is provided for in 
the Act or not. Your ruling alone 
will do that. 

Shri Heda: My submission is that 
we should develop these as conven-
tions, instead of making them part of 
every legislation that we pass. 

Shri Naushir Bharueha (East Khan-
desh): I am afraid that it will not be 
enough. Unless the legal sanction is 
there, in the first place no Member 
can table any amendments requiring 
any change in the rules and secondly, 
if such a provision is not there, the 
courts will not recognise it. The 
convention will not be enough. 

Mr. Speaker: Convention can only 
mean this. I can ask the Minister to 
lay the rules on the Table of the 
House. They may, by convention, be 
laid on the Table of the House. But 
if a Resolution asking for the amend-
ment of the rules is passed by this 
House, it does not automatically have 
the effect of amending the rules. 
Unless provision is made in the Act 
itself, the rules cannot be automati-
cally modified by this House. It can 
only advise the Government to modify 
the rules. That is a different matter. 

Wherever this provision is incorporat-
ed, the House has got automatically 
the right within 14 days to amend the 
rules and if the amendments are 
adopted, the amended rules will be-
come operative. Anyway, I leave it 
to the House to decide it. 

Shri Tyagi: How can any Govern-
ment dare to sit silent if the Parlia-
ment had decided to amend the rules? 
They would have to amend it imme-
diately. Our orders are orders and 
will be obeyed by the Government. 
Government is subordinate to the 
Parliament and if a decision is given 
once, no Government can resist it. 

Mr. Speaker: The hon. Minister will 
place these rules on the Table of the 
House from time to time. 

Dr. B. Gopala Reddi: We have no 
objection. Shri Tyagi: Let this also 
be definite. You may kindly also rule 
that as and when the rules are placed 
on the Table of the House, within such 
and such period, they shall be con-
sidered. 

Mr. Speaker: I have no jurisdiction. 
It must be there in the Act. 

Shri Mohammed Imam: Are the 
Government accepting this amend-
ment? 

Dr. B. Gopala Reddi: We think it is 
redundant and unnecessary. There is 
no place for this in this amending 
legislation. We have no objection to 
place the rules or anything on the 
Table of the House. 

Shri Mohammed Imam: So far as 
!his amendment is concerned, it is 
m pursuance of the recommendations 
of the Subordinate Legislation Com-
mittee. It has often been our ex-
perience that these rules are placed 
before the House and many a time 
this convention is ignored. That is 
why this Committee is very particuiar 
that statutory provisions should be 
made wherever the rule-making 
power is given to the Government. 
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Mr. Speaker: I think it may be ac-
cepted because uniformly we are 
having this provision in every Act so 
that the House may have jurisdiction 
and modify the rules. 

Shri Tyagi: The Chair's ruling in 
Parliament has greater force than any 
statutory power. 

Mr. Speaker: What does the hon. 
Minister say? 

Dr. B. Gopala Reddi: This is a con-
version table and we have provided 
for them in the Schedule. We do not 
expect any rules to be made in this. 
I think there is a decision from the 
Subordinate Legislation Committee 
that every rule made by the Govern-
ment should be placed on the Table 
of the House and anybody can draw 
the attention of the House and things 
like that. In this Bill this clause ia 
absolutely redundant and unneces-
sary. iQ 

Mr. Speaker: I shall put the amend-
ment to the vote of the House. 

The question is: 

Page 2,--

after line 30, inserl-

"5A. After sub-section (2) of 
section 5 of the Khadi and Other 
Handloom Industries Development 
(Additional Excise Duty on Cloth) 
Act, 1953, the following sub-
section shall be added, namely: 

'(3) Every rule made under this 
section shall be laid as soon aa 
may be after it is made before 
each House of Parliament while 
it is in session for a total period 
of thirty days which may be com-
prised in one session or in two 
successive sessions, and if, before 
the expiry of the session in which 
It is so laid or the session imme-
diately following, both Houses 
agree in making any modification 
In the rule or both Houses agree 

that the rule should not be made, 
the rule shall thereafter have 
effect only in such modified form 
or be of no effect, as the case may 
be; so, however, that any such 
modification or annulment shall 
be without prejudice to the vali-
dity of anything previously done 
under that rule'." (1) 

The motion was negatived. 

Mr. Speaker: The question is: 

"That Clause 6 stand part of the 
Bill." 

The motion was adopted. 

Clause 6 was added to the Bm. 
Clauses 7, 8, 9, Firs¢ Schedule, 

Second Schedule, Clause 1, Long Title 
and the Enacting Form'Ula were added 
to the Bill. 

Dr. B. Gopa1a Reddi: Sir, I beg to 
move: 

"That the Bill be passed." 

Mr. Speaker: The question is: 

"That the Bill be passed." 
The motion was adopted. 

13.2S hrs. 

STANDARDS OF WEIGHTS AND 
MEASURES (AMENDMENT) BILL 

The Deputy Minister of Commerce 
and Industry ( Shri Satish Chandra): 
Sir, I beg to move:• 

"That the Bill to amend the 
Standards of Weights and 
Measures Act, 1956 be taken into 
consideration.'' 

It is a small Bill of a non-contro-
Tersial nature. The Act as originally 
passed in 1956 did not apply to the 
State of Jammu and Kashmir as 
entry 50 of the Union List was not 
then applicable to that State. Re-
cently, the Constitution (Amendment) 

•Moved with the recommendation of the President. 
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Order of 1960 has made thls Entry 
applicable to ti>'. State. It is there-
fore, proposed to make the Act of 
1956 applicable to the State of Jammu 
a.ad Kashmir. 

A provision is being made that all 
the rules made under the Act will be 
laid on the Table of the House. That 
was the question which was being 
tliscussed just now. Modification of 
those rules can be effected il the 
Parliament so desires. I have nothing 
to add except a few remarks on the 
point which were raised just now. 

My esteemed friend Shri Tyagi 
said just now that the system of metric 
weights and measures should be ap-
plied all at once. Well, it would have 
been a good thing if people were 
familiar with the new system and it 
was physically possible. We find it 
administratively difficult to introdute 
it ir. one stage. For instance, about 
50 million pieces of weights alone are 
required in the country and it is not 
possible to manufacture 50 million 
pieces all at once, to distribute them 
throughout the country and to make 
people familiar with those weights. 

Mr. Speaker: Does he mean varie-
ties? 

Shri Satish Chandra: I said "pieces" . 
.50 million pieces will be required to 
replace the old weights. 

Shri Prabhat Kar (Hooghly): Which 
are in use. 

Mr. Speaker: By these rnetnc 
Weights? 

lihri Satish Chandra: Yes. Tht 
Parliament when passing the original 
Act took these factors into considera-
tion and a time limit of ten yean 
was fixed for the changeover. The 
Act was passed in 195n and ten yearf 
were given to the Government to 
complete the process of replacing the 
Old weights and measures by new 
weights and measures. A start was 
made in 1958 in certain areas-some 
large cities or selected districts-in 
every State. The experiment proved 
successful. The people in those areas 
have become familiar with weights 

and measures under the metric sys-
tem. Propaganda and publicity 
campaigns weres launched. The 
Minister for Revenue and Civil Ex-
penditure has just narrated the steps 
taken to popularise the new weights. 
In those areas, it is proposed that 
from 1st October, 1960 the metric 
weights should become compulsory. 
In the rest of the country the metric 
weights will be introduced on an 
optional basis, and there would be a 
period of transition of two years 
during which the people can familia-
rise themselves with the new weights 
and measures and also get their sup-
plies of new weights. Every attempt 
is being made to expedite the process, 
to reduce the period of transition and 
also to take steps so that the diffi-
culties of the common people are 
mitigated to the extent it is possible 
to do so. 

Sir, as far as this Bill is concerned, 
it is of a very non-controversial 
nature. It simply seeks to extend 
the Act to the State of Jammu and 
Kashmir, and I request the House to 
accept it. 

Dr. M. S. Aney (Nagpur): How 
many years will it take for all these 
50 million pieces of weights to be 
manufactured? 

Shri Sa.tish' Chandra: Sir, the in-
troduction of metric weights and 
measures will be complete by 1966, 
but, for the State of Jammu and 
Kashmir the period of ten years will 
be calculated from the date this 
amending Act comes into force 

Mr. Speaker: Motion moved: 
"That the Bill to amend the 

Standards of Weights and Mea-
sures Act, 1956, be taken into con-
sideration." 
Shri Prabhat Kar: I welcome this 

Bill, there is no question about it. 
The only point here to which I want 
to draw your attention is that every 
time when a Bill is passed we find 
that subsequently another BiJJ is 
brought before this House extend-
ing the previous Act to the State 
of Jammu and Kashmir. I think 
this procedure takes a lot of 
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[Shri Prabhat Kar] 
time of the House. From Lok 
Sabha that Bill is sent to Rajya 
Sabha and a lot of time is ta.ken 
there also. ls it not possible to find 
out a way whereby before the Bills 
are introduced in this House steps 
ere taken to consult the Government 
of Jammu and Kashmir so that when 
the Bills are placed before this House 
there will be a provision to say that 
they will have operation in the State 
of Jammu and Kashmir? Very often 
we find that Bills are introduced in 
this House extending the Acts to the 
State of Jammu and Kashmir, and I 
think that can be avoided if my sug-
gestion is accepted. 

The second point to which I would 
like to draw the attention of the hon. 
Minister is this. So far as the metric 
system is concerned, it is welcome 
and it has been accepted by the coun-
try. There is the question of its 
popularisation in the proper form. My 
hon. friend Shri Tyagi was just now 
saying that even a literate person 
today goes on thinking what exactly 
will be powne-char-anna in naye 
paise. What I would like the Ministry 
of Commerce and Industry to do is 
that it should in consultation with 
the Ministry of Education see that 
within the shrotest possible time the 
rupees, annas, pies, pound, shilling, 
pence and maunds, seers etc. go out 
of syllabus and introduce metric sys-
tem in their place. When we find that 
the old coins and old weights are no 
more in existence and there are only 
the new coins and new weights, the 
difficulty of finding the naye paise 
equivalent for powne-char-anna will 
not arise at all. If the old coins and 
weights and measures are allowed to 
continue all these difficulties will 
arise. When the younger generation 
will have to follow the new metric 
system that is being introduced in our 
c0W1try, it is not necessary to give 
them elaborate education on the old 
system-rupees, annas, pies. !stead 
of rupees, annas, pies and maunds 
and seers they may be taught in the 
new system with kilometre, ·centi-
metre etc. In that way it can be made 

more easily popular among the people 
and no difficulty will arise. 

When we have accepted this sys-
tem, we have to see that immediate 
steps are taken. The transition period 
provided in the Act. no doubt is ten 
years. As the hon. Minister ~s stat-
ed, it is because of the fact that to 
introduce the change it will require 
some 50 million pieces of weights tn 
replace the weights that are now 
being used. At the same time, we 
have to educate the people and pre-
pare their mind so that when the new 
system comes it will not have any re-
p·~lsion. In our country, Sir, you 
know, there are places where people 
even today do not accept our notes. 
They only think in terms of the 
rupee coins, the old silver rupee coins 
which have the silver value. Though 
such coins are not in existence now 
still they do not accept the notes. 
Therefore in a country where tradi-
tion is gi;,en great value and people 
think in terms of old methods, imme-
diate steps should be taken to see that 
the new generation is educated on thE' 
new system so that when the new 
system is introduced in a particular 
area, region or State, that is accepted 
by the people. That is why I would 
like the hon. Minister for Commerce 
and Industry in consultation with thE' 
Minister for Education to see how 
best within the shortest possible time 
this change-over can be made in the 
text-books in schools and also in the 
education imparted to students. 

Shri Barish Chandra Mathur (Pali): 
Mr. Speaker, Sir, obviously, there 
should be no objection to such a sort 
of innocent measure which intends 
only to extend this standard system 
of weights and measures to the State 
of Janunu and Kashmir, now that th,. 
present Constitution permits us to do-
so because we have adopted this sys-
tein and we have it obtainable 
througho-ut the country. But it ap-
pears to me that we who sit here and 
pass such nice Bills hardly take into 
consideration what is actually in prac-
tke all over the cotmtry and how the 
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adoption of such Bills affect the eco-
nomy at the various places. I will just 
give you one instance which will be 
found to be very amazing. In the 
entire original State of Jodhpur we 
had certain standards of weights and 
measures. One seer was equal to 100 
tolas. That was the weight which was 
obtaining throughout that State. 
Overnight, the State of Rajasthan 
adopted the Bengal Weights and 
Measures Act, according to which 80 
tolas make a seer. What happened 
the next day in the market through-
out the State? I used to get a seer of 
ghee for Rs. 6. But instead of getting 
100 tolas of ghee for the same price, 
I started getting only 80 tolas for the 
same amount. If I got 100 tolas for 
Rs. 6, I should get 80 tolas for Rs. 5 
only. That is obvious and clear 
mathematics and the commerce sense 
of the people should assert itself in 
the&e things. I have given you an 
absolute and concrete instance and an 
example of what has happened 
throughout the State. 

Shri Heda (Nizamabad): For how 
long it remained so? 

Shri Barish Chandra Mathur: It 
remains still. Unfortunately, this 
state of affairs is of a permanent 
nature. We have suffered because of 
the change-over and we have lost by 
about 25 per cent. The consumer 
population has lost about 25 per cent. 
I am sure it will look almost absurd 
how such a thing could happen, but 
then it is a fact. The hon. Members 
sitting here exercise only their intelli-
gence and theory, but I have given an 
illustration. I am giving a challenge 
to the Minister of Commerce and In-
dustry to make an investigation whe-
ther it is a fact or not and whether 
the rates changed overnight to the 
disadvantage of the consumers by 25 
per cent and whether the same state 
of affairs persists even to this day or 
not. 

Sbri lhwljlumwala (Bhagalpur): 
Does it continue -even now? 

(SAKA) Weights and Measures 5696 
(Amendment) Bill 

Shri Barish Chandra Mathur: It is 
the rate about which I am worried 
about. I do not care about the weighL 
That is why I am saying it and I am 
sure that everybody sitting here will 
scratch his head and say "How can 
such a thing be possible?'1 Now, peo-
ple feel that there is absolutely no-
control; the general feeling is that 
thPre is no control and nobody is 
worried about the rate; nobody cares. 
about the rates. The rates continue. 
That is why I would ask the hon. 
Minister to make an enquiry into this 
affair and find out whether what I 
said has actually happened or not. 

Shri Satish Chandra: When was 
this? How many years ago? 

Shri Harish Chandra Mathur: 
cannot give the date and the time. 
When the Bengal Act was extended to 
that State, all this came about. I wish 
the hon. Minister makes an enquiry 
and if he does, he will find that it is 
actually so. 

Shri Tyagi (Debra Dun): This time 
the consumers in his State will be 
gaining, because the kilogram is high-
er and heavier. Therefore, they will 
gain. 

Slui Barish Chandra Mathur: I am 
not able to reconcile myself with re-
gard to the standard rate. I think it 
is very necessary, before such 
measures are adopted, that there is a 
regular progremme and proper edu-
cation. Apart from the difficulties 
caused to the people in the rural 
areas, I am sure that many hon. 
Members here and many others do 
not know how to convert the present 
measures to the standard measures 
that we are adopting. To expect that 
the people all over the country in-
cluding those in the rural areas will 
be able to do that and understand it 
will be too much. They will never 
be able to appreciate it. The busi-
nessman always believes in making a 
little profit et every turn and he i1 
definit-ely going to exploit the con-
sumers who are not intelligent enough 
to take note of all these things and· 



Standards of AUGUST 30, 1960 Weighlts and Measures 5698 
<Amendment) Bm 

[Shri Harish Chandra Mathur] 
understand the implications of this 
.change-over. That is why I wish to 
submit that the hon. Minister should 
.take note of all these things. 

Of course, it is sought to extend the 
·existing Act to the State of Jammu 
and Kashmir. I understand that ten 
years are allowed to effect the change-
.over simply because the State might 
take all the necessary preliminary 
.steps in this matter within that period. 
But I want to know whether they 
have a regular programme and whe-
ther they are going to give any assist-
ence to the State to see that there is 
a smooth change-over and that the 
people are not exploited because of 
the switch-over from one system to 
another system. I hope that this 
particular fact will be taken note of 
and that they wil! see that what has 
happened in one place will not be 
permitted to h,;ppen in other places. 

13.45 hrs. 

tSHRI JAGANATHA RAo in the Chair] 

Shri Tyagi: While nobody would 
disagree with the proposal which has 
been put forward by my hon. friend, 
namely, extending the provisions of 
the present Act to the State of Jamrnu 
and Kashmir where the old weights 
and measures are still preva!.en t one 
thing which I want to impress oh. the 
Government, in welcoming this 
measure, is that the change of weights 
and measures and coinage and cur-
rency from one system to the other is 
not a matter which one individual can 
adopt and another individual does not. 
It is not a matter where some indivi-
duals might adopt it and get all the 
advantages of it and some others do 
not adopt it. In the case of weights 
and measures and coins and currency, 
it is not only one individual who is 
concerned but al1 others also. One 
cannot take to a particular currency 
unless the other one t.akes to it, 
because currency and weights and 
measures are always meant for ex-
change. They change hands from one 
person to another. For business or 

consumption they go from place to 
place. They can be adopted only if 
one local market as a whole adopts it 
from a particular day. It is not 
desirable nor possible that two shop-
keepers should take to certain type!I 
of weights and measures and the 
other people should take to other 
weights and measures. It is not 
possible. 

I agree with my hon. friend Shri 
Harish Chandra Mathur in his sug-
gestion. It is a very good suggestion, · 
namely, that there must be a plan for 
educating the people about this new 
system. Let the people be educated. 
It is no use allowing still the arith-
metic books which show the old 
weights and measures, in schools an..i 
colleges. Everything there is still cal-
culated in terms of rupees, annas and 
pies and in maunds and seers. There-
fore, the first thing that the Govern-
ment ought to have done was to stop 
in all schools and colleges these old 
measures, when they were embarking 
on the introduction of the new sys-
tem. Let them look into the arith-
metic books in the schools and col-
leges. There, the new measures are 
not so much envisaged as the old 
ones which are still going on. The 
children are used to the old weightl 
and measures. Therefore, I suggest 
that there must be an overall type of 
education in the whole country. I 
agree with my hon. friend when hE' 
says that time should be given. 

It is not as if such a change can take 
place gmdually. It has to take place, 
and be effected, when the whole mar-
ket takes to it so that no difficulty in 
exchange and other things can be ex-
perienced. Every shopkeeper should 
take to the same kind of weight and 
the same kind of measure. It may 
take time to educate them on thia 
matter, but when you apply it, apply 
it wholesale, to the whole country, 
so that there will be no difficulty in 
exchange, and everybody will know 
what it is. 

As far as the propagation of thia 
system is concerned, it might go on 
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until the final day is fuced when the 
old coins and old measures will go. 
With these words, I support the 
measure and I hope the unanimous 
support of the House is with the hon. 
Minister in this matter. 

Shri Warlor (Trichur): I want to 
make only one suggestion. The sug-
gestion is with regard to educating 
the population. Just now I had been 
to the coffee shop. There they show-
ed me how much is a kilogram when 
compared to the pound. If that is 
known, I am quite sure how much I 
want. So these old measures and 
weights and the new ones must be 
placed in the shops simultaneously ;n 
the same place so that the people can 
get an idea of the quantity they wish 
to buy. With just these abstract 
figures they cannot understand how 
much it is. This suggestion may be 
taken up and all the shops may be 
asked to exhibit the quantity of their 
goods both in the old weights and. 
measures and also in the new weights 
end measures in the same place, 
simultaneously, so that the people 
could have a visual education of the 
whole scheme. 

Dr. Melkote (Raichur): Mr. Chair-
man, while welcoming the measure, 
I would like to say that whenever 
such changes take place either in coin-
age or in the matter of increment in 
salaries of Government servants or in 
measures and weights, the public to a 
large extent are being agitated at 
least for sometime. I think that when 
an increment in the salaries of Gov-
ernment servants was given, just to 
the extent of Rs. 5, nearly 50 per cent 
of this additional sum or wage flowej 
back into the mercantile community 
overnight. Why this should happen 
and why Government cannot take 
some measure is a matter which the 
Government and the public have to 
consider. I personally feel that the 
Government should be vigilant end 
should adopt measures whereby these 
things would not happen. At the sam" 
time, as my hon. friend opposite sug-
gl!Sted, at various places where this 
change is <:!ffected, Government should 

(Amendment) Bill 
make arrangements wherebv the pub-
lic may get to know what exactly it 
means. They should take vigilant 
steps so that the mercantile commun-
ity do not cheat the public. If th1a 
much is done, I am !ure the publi!: 
will not merely feel grateful, but will 
welcome this measure more than what 
this House itself would do. 
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Shri Satish Chandra: Sir, I am 
grateful to the hon. Members who 
have spoken, as all of them are 
agreed on the objective of the Bill. 
Some doubts have been raised, but 
those are the doubts which were dis-
cussed at sufficient length four years 
ago in this Parliament and even 
earlier in the Press and on the plat-
form. Public conferences were also 
held. It was after very deep deli-
berations that the House passed the 
Act of 1956 to adopt the metric 
weights and measures. 

I am a bit surprised that some 
doubts are now raised about the very 
utility of these metric weights and 
measures and their usefulness. At 
present the country has got a variety 
of weights and measures. They differ 
from place to place and sometimes 
differ for each community in a parti-
cular place. When there is such a 
bic confusion in our system of 
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weights and measures it is naturally 
desirable that there should be some 
uniformity. For decades, the intelli-
gent educated people had been ask-
ing for some uniform system of 
weights and measures in the country. 

When it was decided to introduce a 
uniform system of weights and 
measures, we had to make a choice 
from a variety of systems. Ultimately 
it was thought that the metric system 
is the most scientific system; it is used 
by the largest number of people in 
the world and so the best system to 
be adopted in our country also. 

There appears to be some mis-
understanding that the Act has allow-
ed a transition period of 10 years. 
The position is that even before the 
enforcement of weights and measures 
In a particular area, a lot of preli-
minary work has got to be done. 
Firstly, the Central Government is 
only responsible under our Consti-
tution for laying down the standards 
of weights and measures and that is 
what has been done in the Act of 
1956. The enforcement is the respon-
sibility of the State Governments. 
The Act which is being amended now 
only prescribes the standards of 
weights and measures. Each State 
Legislature has passed its own Act 
according to which it cPeates an 
enforcement machinery, takes suit-
able steps for the manufacture of 
these weights and measures, creates 
an inspectorate to check those weights 
and measures and to keep a watch 
over them. All this takes time. 

After the passing of this amending 
Bill, the State of Jammu and Kashmir 
will also similarly have to pass an 
Act of their own for the enforcement 
of new weights and measures in that 
State. 

The period of transition has nor-
mally been two years. I said a little 
while ago that metric weights were 
introduced in selected areas and for 
specific purposes in relation to speciftc 
Industries. In thOSe cases, the period 
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of transition comes to an end on 1st 
October, 1960. The period of transi-
tion of two years starts in the 
rest of the country in relation to 
weights. Firstly, the enforcement 
machinery has to be created. These 
weights and measures have to be 
manufactured. Then they have to 
be distributed. An inspectorate 
o;-ganisation has to be created. People 
must be made familiar with the new 
weights and measures. After all this 
has been done, the new system 
becomes compulsory. At present, we 
are going ahead with weights, but we 
propose to take linear measures later 
on. So, the entire process of chang-
ing over from weights, capacity 
measures, linear measures and so on, 
has to be completed in a period of 
10 years. 

Every possible attempt has been 
made to educate the public by various 
means such as posters, pamphlets, 
conversion tables, newspaper articles, 
special magazines brought out for the 
purpose, cinema slides, documentaries, 
etc. If still the people are not fami-
liar with these weights and measures, 
I can only request the hon. Members 
of the House to extend their co-
operation and to popularise the new 
system in their constituencies, among 
the people whom they represent. 
Everything possible is being done by 
the Government, but the co-operation 
of the hon. Members in that direction 
will be extremely helpful. 

14 hrs. 

As regards text-books to which 
attention has been drawn by my hon. 
friends, Shri Prabhat Kar and Shrl 
Tyagi and others, they are perfectly 
right and suitable steps have been 
taken in that direction. For three or 
four years we have been in touch with 
the Education Department of the 
varioas State Governments and the 
new text-books that are being pub-
lished are based on the metric 
system. The old text-books, of COUI'ii!, 
have not been discarded altogether, 
and every State Government hall 
assured us that as soon as new editions 
are published and new text-boob 
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are printed, there would be more 
emphasis on metric weights and 
measures. In fact, that would be the 
main system which would be taught 
to children. Even before the publi-
cation of these new text-books, the 
Education Departments of the various 
State Governments have taken suit-
able steps to make the children fully 
familiar with the metric system even 
though the same importance might 
not have been given in the text-
books which were published a long 
time ago. 

I was hardly able to understand the 
objection of my hon. friend, Shri 
Mathur who perhaps narrated some 
very old experience. After 1956, I 
cannot imagine that the Rajasthan 
Government would have thought ot 
changing from a seer of hundred 
tolas to 80 tolas. He was obviously 
referring to some experience which 
must be older than 1956. 

The Deputy Minister .of Labour 
( Shri A bid Ali) : During his minister-
ship, perhaps. 

Shri Barish Chandra Mathur: Dur-
ing your own ministership. 

Shri Satish Chandra: It is quite 
evident that whatever change hu 
taken place after 1956 it is towards 
metric weights and measures. Fur-
ther, the people of Bikaner are known 
all over the country for their com-
mercial acumen. 

Shri Barish Chandra Mathur: That 
is why they cheat people. 

Shri Satish Chandra: These arith-
metical calculations are in their blood, 
and I am really surprised that this 
should have happened in that State. 
In any case, it could not have hap-
pened during the last four years, 
after the passing of the original Act, 
which we are seeking to amend. 

Shri Barish Chandra Mathur: Dur-
ing the next session I will ask a 
question so that he will make an 
enquiry from the Rajastlian Govern-
ment and make some clear confessiOll 
here. 
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Shri Satlsh Chandra: As regards 

vigilance and malpractices, the State 
Governments are fully aware Of the 
problem. A strong enforcement 
organisation has been created, and I 
am quite sure that it will take care 
of the problem. Of course, there 
might be a little confusion in the 
beginning but the people will 
gradually become familiar with them, 
as they have become familiar with 
the coins. The real advantage, the 
real benefit of the changeover to the 
decimal coinage will be appreciated 
by the people at large when the 
entire process is complete and our 
weights and measures and the coins 
are all on metric and decimal system. 
During the transitional period, there 
may be some chances of malpractices, 
and the ignorant people may be 
deceived. But, by public co-opera-
tion, by the efforts of all of us, by 
suitable publicity that has been given, 
I think the chances for that will be 
reduced to the very minimum. They 
can be certainly reduced if all of us 
remain vigilant. 

I have nothing more to say. The 
conversion tables have been widely 
distributed and more would be dis-
tributed, as was done when the 
metric weights were introduced in 
certain selected areas. The Stste 
Governments, the district authorities 
and the publicity organisations of the 
State Governments are taking suit-
able steps to that end. 

As far as this Bill is concerned, it.1 
scope is very limited, i.e. the exten-
sion of the Act to the State of Jammu 
and Kashmir, and I commend it for 
the acceptance of the House. 

Mr. Chairman: Motion moved: 

"That the Bill to amend the 
Standards of Weights and 
Measures Act, 1956, be taken into 
consideration.'' 

The motion was adopted. 

Mr. Chairman: We shall now take 
it up clause by clause. As there are 
no amendments, I will put all the 
clauses to the vote of the House. The 
question is: 

"That clauses 2, 3, 1, the Enact-
ing Formula and the Long Title 
stand part of the Bill." 

Th.e motion was adopted. 

Clauses 2, 3, 1, the Enacting Formula 
and the Long Title were added to the 

Bm. 
Shri Satlsh Chandra: I move: 

''That the Bill be passed". 

Mr. Chairman: The question is: 

"That the Bill be passed". 

The motion was adopted. 

14.07 hrs. 

INDIAN TRADE UNIONS (AMEND-
MENT) BILL 

Mr. Chairman: The House will now 
take up consideration of the Bill 
further to amend the Indian Trade 
Unions Act, 1926. 

The Deputy Minister of Labour 
(Shri Abid Ali): I beg to move•: 

"That the Bill further to amend 
the Indian Trade Unions Act, 
1926, be taken into consideration." 

The Bill is short and non-contro-
versial in nature. Of course, the 
important provisions will be much 
helpful for developing trade wiion 
movement in the cowitry on a 
healthy, sowid and self-supporting 
basis. The provisions which are con-
tained in the Amending Bill were 
discussed in the Tripartite Conference 
more than once I think, and the 
amending Bill is brought forward on 

•Moved with the recommendation of the President. 
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the basis of the discussion and deci-
aions which were taken there. 

One of the suggestions is to fix the 
minimum subscription to be paid by 
any person desiring to become a 
member of the union. At present, in 
some States there is no uniformity in 
the provisions of their enactments for 
payment of mlI1imum fee. In the 
areas where these Acts are not in 
force, the minimum subscription in 
some places is even to the extent of 
four annas a year. We want uni-
formity. We also want to ensure that 
the trade union organisations have 
enough of funds collected in the 
shape of trade union membership 
from their own members so that they 
need not depend on outside help. The 
absence of this provision was a weak 
spot in the trade union law of this 
country and this is intended to 
remove that. 

Another amendment empowers the 
Registrar or his nominee to inspect 
the trade union records. 

At present a large number of dis-
putes are created on account of not 
maintaining account books, minute 
books and other required documents, 
papers and records. Also, mushroom 
trade union organisations are formed 
for the exploitation of the workers. 
The intention is to check this and 
help the unions to work on proper 
lines and to safeguard the interest of 
its members. It is not intended to 
interfere in the working of the trade 
union movement. Only in case of 
doubt wherever it arises or when a 
complaint is made by members with 
regard to these the Registrar will call 
for inspection of the required papers. 

The next amendment is regarding 
applicants for registration ceasing to 
remain qualified to apply for regis-
tration. This has been the difficulty 
for a long time in some places that 
after the required number of persons 
had submitted an application some 
undesirable influence was brought on 
them so that either they withdrew 
their application-there are one or 
two such cases-or they were sent 

(Amendment) Bi!! 
away from employment. The objec-
tion taken was that those persons 
were not in the employment of the 
particular employer and therefore the 
registration of the union was not 
possibJ;e. So we are removing tha 
difficulty on the basis of the amend-
ment which has been provided for in 
the Bill. 

Delays take place because accord-
ing to the present Act all the powers 
are vested in the Registrar only. The 
Deputy Registrars or the Additional 
Registrars have no status so far as 
the law is concerned. The intention 
is to give them the power also. 
Another difficulty was that the Regis-
trar's headquarters are situated at 
the headquarters of the State and 
unions existing in the interior or at 
the District headquarters have to· 
come to the headquarters of the 
Registrar with regard to the various 
provisions of the Indian Trade Union 
Act. The intention is that these 
powers should be decentralised and 
the State Governments should be 
authorised to empower Deputy Regis-
trars or Additional Registrars for this 
purpose so that trade unions in the 
interior also will be able to get their 
work done locally. 

These are the main provisions of 
the amending Bill. It is not necessary 
for me to take more time of the 
House. 

Mr. Chairman: Motion moved: 

"That the Bill further to amend· 
the Indian Trade Un.ions Act, 
1926, be taken into consideration." 

There is a Government amendment. 

Shrl Abid All: I will move it at. 
the proper time. 

Shrl S. M. Banerjee (Kanpur): I 
have given notice of some amend-
ments but unfortunately I could not 
submit them in time. 

Mr. Chairman: That is all right. 
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Shti S. M. Banerjee: Mr. Chairman, 
Sir, before discussing the various pro-
visions of the Bill and the amend-
ments of which I have given notice, 
I must express my surprise as to 
why a comprehensive Bill could not 
be brought forward. This is not my 
opinion alone. I would quote from a 
newspeper, The T:mes of India dated 
the 29th August, 1960, in which ID 

·editorial has appeared on this parti-
cular subject. I read certain passages 
from it for the information of the 
House. Writing under the heading 
'Trade Union Bill' it says: 

"It is becoming a habit with 
the Government to introduce one 
or two stray amendments to an 
existing Act and, when pressed 
with a list of more urgent 
changes, to say that it wm soon 
introduce a comprehensive Bill. 
. It was so with the recent Taxa-
tion Laws Amendments Bill." 

Then, discussing the amendments 
;as such it says: 

"One of these prescribes a 
minimum membership subscrip-
tion of 24 naye paise per month, 
which is a salutar.r provisioo." 

As you know, this particular matter 
was discussed with the representa-
tives of all the Central Trade Union 

·Congresses at the Labour Conference. 
They almost unanimously agreed that 
this should be 25 naye paise. I am 
fully convinced that no trade union 
in the country can possibly prosper 
unless it has proper funds. Our 
trade unions in the country depend 
more on their strength than on the 
financial strength. So this is a 
salutary feature. There is no doubt 
about it. But a comprehensive Bill 
should have been brought forward 
which should have embodied the 
·question of recognition. In this 
.editorial it has been mentioned like 
this: 

"But surely there are other 
more urgent problems concerning 
the trade unions. Most of them 
have low membership, are irregu-
lar in holding annual meetings 

and fail to file statutory returns 
in time. They are further weaken-
ed by inter-union rivalries. Strong 
and healthy trade unions are one 
of the mainstays of democracy 
and the weakness of the unions 
has been one of the ·principal 
causes of the prevailing industrial 
disharmony in this country." 

I would have welcomed this Bill 
wholeheartedly had it brought this 
amendment also. 

Shri Abid Ali: I am sorry I did not 
hear the hon. Member. Had it 
brought what? 

Shri S. M. Banerjee: Had it brought 
the question of recognition also. I 
want a comprehensive Bill. 

Shri Abid Ali: We have no inten-
tion of bringing another comprehensive 
Bill at present. There is no item . 

Shri S. M. Banerjee: Though such 
small amendments may be of a salu-
tary nature, why can Government 
not bring forward a comprehensive 
Bill? 

Shri Abid Ali: We have not got any 
such proposal. 

Shrl S. M. Banerjee: They should 
bring forward a comprehensive Bil1 
which should cover all the aspects 
of the present Act of 1926. 

Speaking on the various provisions 
of the Bill, I shall refer to my amend-
ments. My first amendment is about 
the Additional Registrars. Here it is 
said that-

"The appropriate Government 
may appoint as many Additional 
and Deputy Registrars of Trade 
Unions as it thinks fit for the pur-
pose of exercising and discharging, 
under the superintendence and 
direction of the Registrar," etc. 

I could not distinguish between th• 
Deputy Registrar and the Additional 
Registrar of Trade Unions. When 
you talk of the Additional Registrar 
it reminds me of the Additional Sec-
r-etary recently created in the Govern-
ment of India. The Additional Secre-
tary is neither a Joint Secretary nor a 
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Secretary. He is something more than 
the Joint Secretary and something 
1ess than the Secretary. I do not 
know what this Additional Registrar 
is. There should be Deputy Registrars 
of Trade Unions who should have 
full power. They should be given all 
the powers of the Registrar of Trade 
Unions so that they may inspect pro-
perly and may function properly. I 
am opposed to having this Additional 
Registrar. I feel that this provision 
should be omitted. 

Again, my second amendment is .... 

The Deputy Minister of Labour and 
Employment and Planning (Sbrl 
L. N. Mishra): What do you lose by 
this change? 

Shrl S. M. Banerjee: I do not lose 
anything. If it is a question of 
giving some employment to some 
people, it is a different thing. If by 
having this Additional Registrar you 
can solve the unemployment problem 
of the middle class, I am all for it. 
But I do not find any reason why 
there should be Additional Registrars 
as well as Deputy Registrars. When 
you cannot provide Deputy Regis-
trars everywhere what is the use of 
having Additional Registrars? That 
is my submission. You have to con-
sider this matter. 

Another important amendment I 
have given notice of is about mem-
bership fee. Here it is said that-

"the payment of a subscription 
by members of the Trade Union 
which shall be not less than 
twenty-five naye paise per month 
per member." 

I suggest that ar.ter the words 
"twenty-five naye paise" the words 
uor rupees three per annum." 
be added. The intention is that 
suppose we want to collect Rs. 3 at 
a time as the year's subscription. 
Now it may be that some Inspector 
or the Registrar of Trade Unions Qr 
his Deputy or the Additional Regis-
rar, as the case may be, may raise 
an objection. So it should be clearly 
952 (Ai) L.S.-6. 

(Amendment) BUI 
mentioned here that Rs. 3 per annum 
may be paid. We do collect annual 
subscription. In our own union we 
do not collect it from mc>nth to month 
We give the member a chance to give 
Rs. 1-8-0, which is the subscription 
at present, in a lumpsum and we 
collect it from his salary. 

Then by another amendment I want 
that it should be provided that this 
shall not apply in the case of mem-
bers of unions of agricultural workers 
and those employed In seasonal fac-
tories. My submission is only this. 
25 nP per month is a very good 
suggestion. It has been accepted by 
almost all the central trade union or-
ganisations, but how will it be possi-
ble to collect this subscription of 25 
naye paise per month or Rs. 3 per year 
from trade unions of agricultural 
workers who have not been favoured 
with even a minimum wage of Re. 1? 
So, it should be made clear that this 
will not be applicable to them. The 
same thing should apply to seasonal 
factories. If employees in such fac-
tories get work only for four or five 
months and are then laid off, what will 
happen to their unions? We want 
the unions to grow strong, but at the 
same time we also want t" safeguard 
the interests of the members. Such 
unions will not be able to collect the 
subscription. The result will be that 
there will always be unpaid member-
ship which will be a flaw when 
accounts are submitted to the Regis-
trar. So, my amendment in this res-
pect should be accepted. 

My last amendment seeks to omit 
the words "and other documents" in 
line 37, page 2 of the Bil1, as these 
words have not been defined any-
where. It is said that this was agreed 
to by the Central trade union organisa-
tions, but they actually agreed only to 
the word "etcetera". The Statement 
of Objects and Reasons states: 

"That the Registrar of Trade 
Unions should have power to ins-
pect the account books, member-
ship registers, etc ...... " 
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[Shri S. M. Banerjee] 
This 'etcetera", it was agreed, would 
mean only the minutes book. So, this 
should be made clear, and "minutes 
book" may be put in instead of the 
words "and other documents". 

Af cer all, there should be no sec-
recy in the functioning of the trade 
unions, but taking advantage of this, 
certain employers who do not want 
trade unions to function may call for 
even the names of the members of 
the trade union, their addresse5 etc., 
through the Registrar, in order to 
victimise them. I do not want to 
impute motives to any one, but em-
ployers might try to get through 
this source information that the unions 
do not want to give them. It will 
be difficult for any union to function 
if these undefined powers are given 
to the Registrar. 

Fixation of this subscription is a 
good thing, bll!t how to collect it? 
The difficulty is that no union, recog-
nised or unrecognised, is allowed to 
collect it at the pay table. In some 
establishments in the public sector, 
some concession was given to certain 
trade unions, but later on that was 
withdrawn. So, I want a provision to 
be included that unions can collect 
the subscription, monthly or yearly, 
at the pay table. Otherwise, it will 
be difficult for the unions to collect 
this. Supposing there are 2,000 
workers in a factory and there is no 
industrial estate; 1,000 of them live 
seven miles away from the place of 
work. What about collection? So, a 
provision may be made in the Bill 
itself, or this may be discussed fur-
ther at the 18th Labour Conference 
with the representatives of central 
trade unions and some decision arriv-
ed at. 

The hon. Deputy Minister has said 
that the Bil1 has been introduced to 
see that the unions function properly 
and effectively and grow stronger. If 
my amendments, which are non-con-
troversial, are accepted, they will grow 

stronger. After all, the cause is com-
mon, to help the workers. ' 
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Shrlmatl Parvathi Krishnan (Coim-
batore): This is irrelevant. 
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I) ~ ~ ~ I 00 ~ ftpRf ;ft~ 
;;rT ~ ~. ~ ;riff ;;rT ~ ~ I 

Shri S. M. Banerjee: Is it relevant? 

Mr. Chairman: The hon. Member 
has taken more than 15 minutes. I 
take it he has concluded. 

Shri Ou (Zalawad): I welcome the 
Bill so far it goes. 
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8hrimati Parvat.hi K.rlslmaa: Does 
he want it w go further? 

Shri Oza: Yes, in a way. 

This is a ·step forward in developing 
our trade union movement on hea1thy 
and sound lines. The amendments re-
late to many provisions of the origi-
nal A.ct; some of them relate to ad-
ministrative facilities while some 
others, as my hon. friend pointed out 
just now, to subscriptions. 

We know that it is unfortunate 
that in this country our trade unions 
have not yet achieved maturity. 
Because the trade union movement 
has not yet achieved maturity, we 
have got so much industrial unrest 
which could have been avoided if our 
trade union movement had developed 
on proper lines. The provision for 
keeping 25 nP per month as minimum 
compulsory subscription will, to a 
certain extent, develop trade unions 
on healthy lines. I am against the 
proposed amendment of Shri S. M. 
Banerjee that the subscription should 
be co1lected annually. I am against 
it for more than one reason. Col-
lection of subscription monthly will 
give an opportunity to the members 
to take lively day to day interest in 
trade union activities. Also, since 
the trade unions will '1ave to collect 
subscriptions every month, they will 
be very active and alive to the re-
quirements of the members. U they 
have to contact eaca other only once 
in twelve months, I think their in-
terest will not be so much active as it 
ought to be. 

We know today-it is very unfor-
tunate---that members, the employees, 
take interest in the activities of the 
trade union only when they have 
some demands to be put before the 
employers or they have to resort to 
strike. Otherwise, their interest in 
trade union activities is lukewarm. 
Trade union activity does not mean 
that only some demands are to be 
put forward or vindicated. No. We 
know the obJectives of healthy trade 

(Amendment) Bill 

unionism. We have to create a per-
sonality amongst the employees Oil 
healthy lines; we must make them 
very good citizens. There are so 
many other social problems also to 
be attended to. So unless the subs-
cription is collected monthly, it will 
not be possible for the trade unions 
to take day to day interest in the 
activities of the members on the one 
side, and for the members to take 
interest in the trade unions, on the 
other. 

Shri S. M. Banerjee: On a point 
of clarification. Suppose I am a 
member of a union and I want to pay 
my subscription annually instead of 
monthly. Does the hon. Member 
object to that? 

Shri Oza: Yes, for this reason, as 
I have been saying, in that case then• 
will be no contact with the trade 
union office regularly so far as the 
member is concerned. If it is paid 
monthly, the member wiJJ be able to 
take interest in the trade union acti-
vities; the trade unions also wi'll be 
interested in seeing to the other side. 
So many questions and problems arise. 
If the subscription is to be paid once 
in a year, it is not a happy thing. 
So the payment of subscription mon-
thly will induce the development of. 
the trade union movement on healthy 
Jines. I think on further considera-
tion and second thought, the hon. 
Member will agree with me. I am 
sure he will. 

As regards deducting subscription 
from the pay rolls, so long as the 
principle of recognition is not in-
corporated in this Bi11--and we have 
no legal provisions for it-I think it 
will not be proper to do so. Again, 
my hon. friend will argue that the 
management is helping a particular 
union as against the others. I am 
sure he will come forward and say 
that subscription is forcibly collected 
11.t the table for a particular union. 
So so long as that provision is not 
in~orporated in the legis1ation, de-
"uction of subscription from the pay 
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roll would not be a healthy thing. 
Let it be voluntary. The voluntari-
:uess will be taken away if at this 
stage subscription is collected on the 
table. Let the employee himself, of 
his own accord, choose the union to 
which he wants to go and pay the sub-
scription. 

Sbri S. M. Banerjee: I was referring 
only to the public sector. 

Sbri Oza: Why distinguish between 
the public and private sector? The 
same charge will be levelled against 
the public sector also. The charge 
will be levelled that the management 
is boosting up a particular union by 
collecting fees arbitrarily through the 
clerks, through the cashiers. To avoid 
such a charge and also to maintain 
voluntariness, what I suggest is neces-
sary. 

Shri S. M. Banerjee: Government is 
a model employer. So we cannot 
level that charge against it. 

Shri Oza: He has levelled the 
charge against the ideal employer. 
We have seen it in season and out 
of season. He always changes his 
mind whenever it suits him. He says 
that Government is an ideal employer. 
Yet he has been going on strike 
against the ideal employer. He gave 
the orders. 

Shrl Rajendra Singh (Chapra): He 
wants that Government should be 
an ideal employer. 

Shrl Oza: Let him say so. He has 
said that it is an ideal employer. On 
the whole, I welcome this measure. 
I oppose the amendments sponsored 
by my hon. friend. I congratulate 
the Ministry on this Bill, though it is 
a piecemeal legislation, for whatever 
it is worth. It goes a step forward 
in inducing the healthy development 
of trade union activity in this coun-
try. 

Shri Rajendra Singh: The Bill re-
mains inadequate in so far as the 
needs of the trade union movement to 
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become healthier and stronger are 
concerned. I am in agreement with 
my hon. friend and colleague there ..• 

An Hon. Member: Which side? 

Shri Rajendra Singh: On the other 
side. Also on this side. Sometimes 
we agree. 

I am in agreement with my hon. 
friend that the provisions regarding 
the trade union movement are not 
adequate and in consonance with the 
speedy development of industrialisa-
tion in this country. We are trying to 
accelerate the speed af industriali-
sation in this country with the result 
that industries, right from heavy and 
basic industries to small industries, 
are coming up. Naturally, it de-
mands of us that side by side with 
the growth of industries, there should 
be adequate growth of healthy trade 
union movement in this country also. 
Therefore, it was imperative that the 
Ministry of Labour should have coone 
forward with a comprehensive Bill 
which would go, if not the whole way, 
at least an appreciable length, in 
meeting the needs of the situation. So 
far it has not done so; I deplore it. 
However, I hope that Government 
would see light, would see wisdom 
and in the not distant future come 
out with a more comprehensive Bill. 
Be that as it may, so far as this 
bill goes, I would just support what 
my other colleagues have said-I wel-
come it. 

Some controversies have emerged 
even in this meagre i:.nd slender Bill. 
It is said that henceforth the Regis-
trar and the Deputy Registrar shall be 
given power to probe alse> into the 
records other than the accounts and 
the membership registers. On this 
side the plea is that the trade union 
movement should have some auto-
nomy, should have certain self-regu-
latory powers and certain powers of 
its own to keep the house in order, 
and Gover_nmen: should not interfere 
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[Shri Rajendra Singh) 
in that. On the other side, the argu-
ment is that there are some mush-
room growths of trade unions and 
certain undesirable manipulations and 
falsifications are indulged in. So, 
Government should be given enough 
powers to probe into the bona tides. 
If unions are honest and truthful and 
healthy they have nothing to fear 
about. 

I feel it is not a simple controversy 
at least from the partisan viewpoint. 
There is weight on both sides and the 
weight lies in the fact that we are 
one-rather we are agreed-in words 
that the trade union movement in this 
country should be healthy and honest. 

Shri Abid Ali: Government is not 
taking power. 

Shri Rajendra Singh: But you are 
givilng this power to the Registrar 
and the Deputy Registrar. 

Shri Abid Ali: The trade union 
representatives a1so want it. 

Shri Rajendra Singh: It is there in 
the Bill; you have developed it in 
your speech. It is quite irrelevant. 
There is no point in just raising a 
controversy. I hope you agree. 

If there is one factor which has 
precluded the healthy development of 
the trade union movement in this 
country, I dare say, it is the projec-
tion of the government trade unions 
in this country which goes by the 
name of iNTUC. (Interruptions.) 
As in the western countries, there are 
those company unions, those condem-
ned unions which have stood by the 
capitalist interest, so, here in this 
country, we have the INTUC. It is 
nothing else than the projection of 
the Treasury Benches. 

Even when all the eminent econo-
mists of this country agTeed that 
there has been an erosion of 20 per 
cent. in the real income of the work-
ing classes and we demanded from 
the Government rather we requested 
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the Government to come down and 
meet the crying needs of the working 
classes, Government came with the 
firmness of power and sword. What 
was the policy of the INTUC in that 
cqnnection? It not only extended 
moral support to Government but, at 
the same time, it acted as an agent 
provocateur of the Government. 

An Hon. Member: Blacklegs, 

Shri Rajendra Singh: Yes, blacklega 
or whatever you call them. This orga-
nisation could never be condemned 
enough. 

So far as the HMS is concerned, I 
would like to submit that we have no 
objection to a probe into all matters 
going in to the trade union organisa-
tion. The whole difficulty is that 
the INTUC which projects artificial 
rivalry into the trade union move-
ment will take advantage of the ad-
ministrative powers and will try to 
blackmail. That is the fear. (Inter-
ruption). If Government can give an 
assurance lihat there would be no 
such blackmailing, I am sure-and I 
dare say confidently-that from the 
HMS side there cannot be any ob-
jection. Rather we would welcome 
it. 

Again, there is the question of fees. 
I agree with my colleague there, that 
the fees prescribed are very very low. 
He has talked tall about his organi-
sation and the funds of his organisa-
tion. But you may be aware also of 
the fact that the INTUC which is 
boasting of such a large fund because 
of the goodwill of the working classes 
takes money from international orga-
nisations like the ICFTU. I have in-
formation that the INTUC leaders, 
one and all of them, accept money 
from the ICTUF, and with this support 
they are enabled to keep, somehow 
or other, a facade of trade union 
activity. 

Shri Oza: I may correct him. It is 
ICP"l'U ...... 
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Shri Bajendra Singh: I said ICFTlJ. 
lJ' you have not heard it, it is not my 
fault. 

Shri Oza: It is false; it is totally 
wro!li. 

Shri Rajendra Singh: It is there on 
record. Nobody can deny that. 

Shri Oza: Nothing. (Interruptions). 

Shri Rajendra Singh: All right; you 
come out. I will show you the 
records. 

Shrimati Parvathi Krishnan: The 
shoe apparently pinches. 

Shri Abld Ali: Why not inside; why 
outside? (Interruptions). 

Mr. Chairman: The hon. Minister 
may proceed. 

Shri Rajendra Sinirh: I am not deli-
berately indulging in controversy; but 
on such a Bill passions are bound to be 
roused because we have to face them 
in the field and not only here. Natu-
rally, as my hon. friend, Shri Ram-
singh Bhai Varma, has tried to dig out 
something which is not relevant here, 
it has provoked me to say something 
which may not be very relevant, 
though it is relevant between 011r-

selves. (Interruptions). 

15 hrs. 

The most important thing is the 
recognition. Registration is not so 
important as recognition, the continu-
ance of recognition and the withdrawHl 
of recognition. My experience is this. 
We had been functioning in two sugar 
mills in Bihar; and we had been in full 
control of those trade unions, ever 
since any beginning was made. One 
fine night, one man forms another 
u:nion which does not have even a few 
members but the employer gives that 
union recognition and withdraws our 
recognition. Genuine bona fide trade 
:inion which enjoys the confiden0e of 
the majority should be given recogni-
tion without any inhibition or parti-

(Amendment) Bill 
sanship. In practice, however, the 
lNTUC union formed by such a perscn 
which represents nobody other than 
himself is given recognition overnight. 
How does the employer dare do it? 
He does it because he knows that no 
matter how much the Government 
brags about socialism it is ultimately 
of the capitalists and it would go ~ 
their aid, whenever looked for. That 
is our experience. lJ' we want healthy 
growth of trade union movement which 
is not based on partisanship but on 
merits and fair play, there must be a 
Bill which reglates the recognition, 
continuance of recognition 0r its with-
drawal on a uniform scale throughout 
this country. 

.My hon. friend, Shri Oza, says that 
there should not be table collection. 

Shrimati Parvathi Krisllnan: He is 
not there. 

Shri Rajendra Singh: He may not be 
there but what he has said has to be 
taken into account. You may ignore 
him; I cannot. Those workers who 
have the willingness to give subscrip-
tion to particular trade union would 
do it even in the office. Wherevc!" 
there may not be compulsory subscrip-
tion for the trade union membership,~ 
nonetheless, certain provisions, cer-
tain atmosphere is there so that Lile> 
labour movement gets enough fund not 
mly to conduct its internal affairs but 
to fulfil the greatest vision of the trade 
union movement which is just not 
merely a movement for increasing tile 
wages and decreasing the hours of 
works but in fact a social movement 
far creating a moral society, a moral 
man and a moral instinct pervading' 
the whole society. Therefore, in all 
humility, through you I would like to 
submit that some mechanism has to be 
brought about whereby the working 
class has to be initiated healthily in 
the trade union movement. 

Shri Abid All: Can I ask for a clari-
fication? There is a code for the pur-
pose of recognition of unions. I want 
to know whether the unions about 
which he has made complaints just 
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[Shri Abid Ali] 
now did apply for recognition under 
the code. What was the result? 

Shri Rajendra Sin.sh: It was brought 
before the implementation committee 
and that is under the thumb of the 
Labour Minister. What can ttult com-
mittee do? .... (Interruptions.) I am 
not talking of the Labour Minister 
here but of the Labour Minister in 
Bihar. After the formation of that 
union he himself went there to inau-
gurat~ it and asked them to give re-
cognition to that union. The imple-
mentatLn committee was helpless. It 
is on the record. You know it much 
better than I but you are not simply 
coming forward here before the public. 

Shrimati Parvathi Krishnan: Mr. 
Chairman, I welcome the Bill which 
the Minister has brought forward with 
all the reservations that may be there. 
The welcome feature is that we find 
the Government is gradually follow-
ing -the practice of putting into effect 
and implementing decisions that were 
unanimously taken in the various tri-
partite conferences. These decision• 
are stated in the Statement of Objects 
and Reasons. The Bill is being brought 
forward to give effect to the recom-
mendations of the 16th and 17th Con-
ferences. Earlier in this session, 1·;e 
had a Bill amending the Plantation 
Labour Act which also reflected lhe 
earlier discussions and recommenda-
tions of the industrial committee on 
plantations. This is an encouraging 
feature and I hope rather than going 
back on this new trend, the Ministry 
will think in terms in future of taking 
more and more action on such deci-
sions and recommendi>tions that are 
ta.ken in consultation with labour. 
While this is being done, I agree with 
the hon. Members who have spoken 
on this point that as far as the trade 
union movement is concerned, there is 
a fundamental issue about the recog-
nition of trade unions. This issue has 
been discussed in many conferences 
and has been put forward by many 
trade unions and the other central 
organisation.i. The AITUC has parti-
cularly emphasised again and again 

that unless and until the principle of 
recognition of trade unions based on a 
secret ballot is accepted, the trade 
union movement is not going to get 
out of the difficulties which it is faced 
with today. Much as the Government 
may try to convince us and much !IS 
the hon. Minister may do in the 
various tours he performs throughout 
the country for reasons best known to 
himself and the organisation to which 
he is the godfather, whatever -:nay 
happen, unless and until this issue of 
recognition of trade union by means of 
a secret ballot is undertaken, there is 
always going to be difficulty that is 
there today and the various forces that 
are rampant in the trade union move-
ment and also those who are anti-
labour in their general practice and 
general philosophy will have a free 
run in certain areas. It is in this back-
ground that I view this measure also, 
with these reservations. 

Coming to the Bill itself, agree 
with the hon. Member Shri Banerjee 
and the amendments that he has put 
forward. Why is that an additional 
registrar and a deputy registrar should 
be there, unless the Government in-
tends that the additional registrar 1• 
to have powers similar to those af :he 
registrar over a limited region in order 
to facilitate the routine work that is 
to be taken with regard to the powers 
that have been given under this Bill 
and the new points that are being in-
troduced? There is some meaning '" 
this. Otherwise in my opinion, the 
deputy registrar' is more than enough 
and it is not necessary to have an 
additional registrar as well. 

It is necessary, with regard to ~ub
scription, that the question of the agri-
cultural workers' unions and those of 
the seasonal factories should be taken 
into consideration end examined. The 
Minister knows; time and again the 
point has been put before him. He 
knows how difficult it is for these 
unions to work on a par, with more 
organised unions having more finances 
as far as !heir subscriptions and ~h~ 
financial obligations of the members 
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are concerned. Therefore, it is neces-
sary that a protection should be given 
to them and such unions should not be 
penalised for the simple reason that a 
particular fee has not been collected 
by them which may not be possible, 
and there, as far as those unions are 
concerned, it should be whatever is 
laid down in the constitution of the 
union as the prescribed fee by that 
union to be collected from the various 
members. 

Then, with regard to clause 9 in this 
amending Bill where it is laid down 
as to what is to be inspected by 1.he 
Registrar, as far as I remember in the 
decision taken at the tripartite confer-
ence this phrase "other documents" 
does not exist. On the other hand, it 
is the minutes books that are listed 
there after the accounts books, regis-
ters and so on. 

15.11 hrs. 

[SHRIMATr RENU CHAKRAVARTTY in the 
Chair] 

This phrase "other documents", to 
my mind, is a phrase that is very 
dangerous, because there you are 
giving into the hands of the Deputy 
Registrar the rights of inspecting any 
paper that he may think fit and, there-
fore, you are there leaving a loophole 
for harassment of unions for possibi-
lity on the part of the d~partrnent to 
interfere in the internal working of 
the union. It is one thing to say that 
the registers of the unions should be 
inspected to see that their accounts are 
properly kept so that monies are not 
mishandled. The minutes should be 
inspected so that a check is there that 
the union is functioning properly as a 
trade union in the routine manner 
with the meetings being held regularly 
with decisions being taken and those 
decisions being taken in a democratic 
manner as prescribed in the constitu-
tion. But if you have this phrase 
"other documents", we have our fear 
whether this does not mean that you 
are giving very wide powers to the 
Deputy Registrar to interfere into the 
internal working of. the union. It i5 not 
lhat we say that the unions should not 

(Amendment) Bill 
have this checking up done as regards 
their functioning as trade unions with-
in the !imitations that were decided 
upon at the tripartite conference. 
Therefore, why in the Statement of 
Objects and Reasons ''minutes books" 
should appear as "etc." and why in the 
Bill itself the same ''minutes books" 
should be changed into "other docu-
ments" is something beyond my com-
prehension. That is why I would 
appeal to the hon. Minister that t.hos'! 
words should be changed and specifi-
cally it should be stated what other 
documents should be produced when 
the Registrar calls for them. I would 
not object if it says here "and other 
documents pertaining to the earlier 
ones"-that is relevant documents per-
taining to accounts books, registers snd 
minutes that may be concerned with 
the records on decisions that may have 
been taken in the union. Therefore; 
this, to my mind, is a very necessary 
amendment that should be accepted 
by the hon. Deputy Minister. 

Next, there is no clear procedure 
that is indicated in this particular 
clause, the procedure whereby the 
Deputy Registrar will be calling upon 
the unions to produce their books; 
that is to say, Madam, Where the pro-
cedure will be that the union is called 
upon to produce those books on a 
particular date what is the time that 
will be given. We know that in many 
of the rural areas where people are 
faced with difficulties, where the full-
time working personnel that are there 
in the trade union may be few, some-
times it may be that the Deputy Regis-
trar calls upon those people to pro-
duce the books at a particular time and 
that may be at a time when it may .~ot 
be suitable. So what will be the pro-
cedure whereby you can ensure that 
the Deputy Registrar will take all 
those difficulties into consideration 
and will also see to it that the union 
office-bearers are given an opportu-
nity, if necessary, to choose their time 
when they should go. If that clarifica-
tion would be given to us either when 
the hon. Deputy Minister replies to the 
debate or, better still, if it could be 
done through the rules of procedure 
that are laid down, 1hat certainly wm 
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be helpful and will prevent any harass-
ment, on the one hand, <1r any slip up 
OR either side, on the other hand, or 
misunderstanding arising. 

Now, Madam, in conclusion, I would 
like to stress once again that while 
this principle that seems to be operat-
ing today, the principle of as far as 
posstble coming forward with these 
legislations after having consulted the 
trade unions and after having had a 
full discussion with them, this orin-
ciple is a welcome one, and we hope 
that it will be extended further and 
further when such legislations are 
being brought. But, first and fore-
most, I would appeal once again that 
this question of the recognition of 
trade unions should be taken up very 
urgently and there should not be any 
room for this question of recognition 
being delayed or room for those ele-
ments who are working against it to 
go on as they are doing. 

One of the points that I would like 
to refer is that Shri Oza while he was 
speaking waxed eloquent how it was 
very necessary that unions should col-
lect their subscriptions every month 
because, according to him, it is through 
collection of subscriptions every month 
that the union officials and office-bear-
ers can keep in touch with the mem-
bers and with the membership of the 
union. This, to my mind, is a very 
!rtarnge argument. If it is only for the 
sake of collecting subscriptions that 
the union office-bearers and officials are 
going to move round, then I do not 
think there is very much of trade 
unionism that they are doing and all 
that they are doing is to go round and 
collect money forgetting other work. 
Today, in our developing economy the 
responsibility of trade unions reach 
far beyond just collecting subscrip-
tions. We find that our trade unions 
have developed and we find that the 
·membership is stable. It is because 
the trade unions have gone beyond 
the step only of collecting subscrip-
tions. The trade union leadership has 
undertaken also the education of the 
working classes in the sense of having 

their classes with regard to trade union 
legislation. There is a varied field of ac-
tivity for the trade unions to do 
amonst the working classes. There-
fore, this argument that the member-
ship should be regulated by collecting 
fees once a month in order to ensure 
the leadership keeps in touch with the 
woking classes betrays a complete 
bankruptcy on the part o~ those who• 
work on that type of trade unions 
which can only keep in touch with the 
working class through the process of 
collecting subscriptions. 

Therefore, I would appeal to the 
hon. Deputy Minister that he should 
accept the amendment moved by Shri 
Banerjee which seeks to include the 
annual membership. That has been 
adopted already by quite a few trade 
unions in the country. It has enabled 
them to remain financially stable and, 
at the same time, to take the trade 
union activity into more healthier 
spheres than just confining themselves 
to the financial aspect of it. 

""~pr '!<a' (~): im-
~.ii'~ f.r.r 'fil, ;;ft~ 
¥~tt'fe"'1°mrnifi'~ 
~~l"f'ln'~,~i!i<fil~I m 
flt; ~elk q'f$ ~ ~ ~ 

if~l"f'ln'~,Wtt'fe"'1°W~m 
~;;ir ~~flt;~~ ~r 
~ ~~ ~ ~ -O<t>'i~~I"'* 
;ti' vff ~ :a;r ;ti' mi.IT i\' ~ tt'fC lfi't 
rn~;;ir~~I 

15:19 hrs. 
[SHRI J'AGANATHA R.Ao in the Chair 1 

~ Cl"l'i :a;r fut!;rfufi 'fiT ~ ~. 
irwmitm~mamr~ifi' 
~~~~I~~~ 
~~~flt;~~.~ 
~f'Rl'~~~~I 
~~~f.t;irr;;ir~~f.t;~~ 
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if;~~lt>Tlf~~~~' 
mar~mt~-~~m~~ 
~iflt>Tlfrnt \i"if~~~
·<ilfurn ~-flt; ~ ~fr if ~ ~ 
~ ~ ~ lt>T1f ir~ ~mm t 
m ~ i:rrir.1t m ~if ~ ~ 
~qf.t if "f>T9'>T ~ "'11" ~ ~ I 
;m fuQ'. ~m m ~ ~ '611m iFn" , 
~~~~~f.t;"fitit~ 
i!T lfT f5tif <f~ ~ ~~~ 
~~);if~.~ if1"{ if il ~~ 
~~~~~~~~' 
-~ ~qTf;;ffit ~~~ f,;. 
~~~~~I 'W'T<:~~ 
'li"lf ~ <:of ~ al ;;it ~ iFn" 
~ fu>'!Of ~ ~ ~ ~ ~ \ffl 
~ m I 'ITT"I" ~ mt ~ flt; ifgi:f 
"r~~'fi<:Rlf~~'3'q'~ 
ifm~~r~~~rt 
lITT:~~~<i<::r ~t:1 
;m ~ il ~ ~ f'F ~ 1fft 
;;ft ~ ~ ~ ~ irR ;iflT I 

~~rn<R~mm~~~ 
~ <l'T"IT 'f@ ~ I 111"'1': f~T ~ 
<R ~ f6Cer ~R ~ i:tmriffi -u.r-

-~ ~ .,.~~.al~ rffelfT ifil ~ 
~ ~t frit <f~ ~ <R ~~ 
~lITTWtr~~~qm~~ I 
il mm 'Ri:fT ~ flt;" ~ lf'Jrr ~ 
W ~.,- ifil irR <'i'lJ" I 

~~;mf....-if;~~~ 

~.if~~f.t;-~¢<'1'l';~~ 
Off w ~ mf.t;" ;;it ifl1rn ~$' iif'ri:Rr iA 
vmff ~, ~~~~~<:fll;r 'iff~ I 
~;;itmrmr ~. ~ m ~ 
~ ~ t mm ~ ~ ifi fd'>1-iarc:" 
'l I 'fi1W m f<r;m: if; ;JR ~ futfir-
fuil 'R ~ f;prr orT W t I if 
~ ~ flt; w f.r.f if; mr ~ G?R 
-"r~~<l"fi"~¥~<Rm; 

(Amendment) Bill 

Olll'~t' ~il~m~ 
~ flt; ~ ~ 'R sim: ~ flrifn: 
m <t\' ~ t I m"1' wir mt 
t flt; ~a-~ m ifflllr, ~ ~ ~ 
mf~. 1if'rit ~ ~ ~. ~ iJ1ft 
~~~t~¥~ 
if~if~I ~ifgi:fl!I"~ 
~ ~ lITT: ~ w.ror @" ~ 'IFfT 

~I ~mif'll"Tlfl'tf.t;"~ 
~~ ~;;rr~~I Jlrr;r 
~ ~ flt; ~ 'l1i'f lfT ~ ~ ~ 

~~' ilal~~~ 
~f.t;"~ifil~~I mtf~ 
~ ~ iITTf if~ iifiT flt;" ifgiJ m ~ 
fu"i~~~mifi 
~~ "r~~~sim:~@°m'f 
~~~~f.t;;;il~ 
~.;;it~~.~ ~ifil~ 
~ri'. ~~~<f~lf><:ri° 
~w~~~cffi~aj;f'30f 
ri° I W ~ ~ 00 ifil ® """'1" 
~ lITT: ~~ ~ ~ ifM if iff, ~if; 

if1"{ if ~ 'l1fro ij- "1l'ro >.<fl'f ~ ~ I 

~ ~ ~ ifil lt'ffl'"'114l~l'1 ~ 
~ ri ;:rr ~ ~ sim: ~ m 
~~~~~I WiITTf ~ 
~~~~ilit~Witm~ 
<ilt~ir~~'3'q''R ~ 
~ ~ f<r;m: f.t;"irr 'ifTl{ITT ~ ~ 

~lf><:f.m~1 ilft~ 
~~:-

Page 2, for lines 22 to 24, substitute: 

"(ee) the membership and the 
payment ot a subscription by 
members ot the Trade Union 
which shall be not Jess than one-
third ot the total number of 
workers employed in a factory and 
twenty-five naye paise per month 
per member respectively;". 

{if~~f.t;"~~ 
~ ~ ~ flt;if ~ it iA'T '1llT I 
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~~<;t)~~ ~t'.\ if~~ 
'fr $ ~ C!l!Tlf ~ m 'l1: lllNTfur 
~1 ~1fT~i:rr~~~ 
~ ra ~ 'f>l ~ 'l>OOlfT 
'llT ~~I WR~~ 
ifma-mit;~~~~Q.T, 

~~~l!ii:~~llWo:n:mi!; 
~~~~'f~I wIT~ 
~m~u;;n;IT~1 ~ 
~~<!ii:~~"~ 
¥ if; fu'C!; ~ ~" I ~ itm 
§'fl aift ~ ~ 'f>) C('R'tt<'114l~1'1 
·~~m~1 q·~~~ 
fil;~~qi:m~~I 

~ o~ t f"' lf_f.;iiu 'fir m~~;,· 
fif.ir, -;;.;.fl >r« il>"r -:;rr!f. ;;-<i·lfil mil 
mif itt "''rfu.u itr ~ $ ,.-;r ~ 
~ ~ ~fuTI1!°, WT.ft 1!f.rll"1" 
lli'f ~if 'l>llf ~ ii:N if '1'4\' ~ ~ ~, 
<iii° ?f'I> If ~ ;f5f'.i1 ~ ~.;~I l!;~:JCO!'ill"~•i-'1 
ii' ififTlf,· .;i{l' ;;rr 1Y<F01· t 1 Hr 'ift:;r 
'fii ;;~ ;.;n: <:l!fi; ~if ir.f ~ n; if:sifc 
;{)' t $ -.:« l>1 lfA forll'l "l"Rr 'ifrf~.t 1 

~ f.t>«'T ~11 lfT <n-tf 'l>r 1'<f1-.:;· .;{"t 
~ ITT ~~I 'l>f ~Ui~ ~ I 
~ +r:;rl;U 'fir t;'Ft""!"111~~;.; ~ if'flifl 

~ I ~ii"~~ °if;;<i ;;ft +f'fi°(f if 
'lillf "'~ ~. <I- or,-.;(; i' A; ifgl" lfT 
'!_fiff 3 i;qq ~)';fr ~ q'f{ ~·1if>T if>"r<:Of 
lie! t Fl; ~11 >f>n 11;-lfR "'1'.'11 m 
'!fff·if '1'i[f ~i"il t $ ;;jif ~q <:i~ '!fr 
~:fr ~;!'i IJ.f.;if'f if'f ::;rrfr ~ Cl'1 
~IG°iITT: ~ t;ll:';f11f.<f ij; fl:Ml if ~fl 
~· I l"1Vo c;.;.Fi t:iflt ~ ~,f;,l'im 
'fl.. i<«H 'f\raf ~ I ~~- '1~ "fl-.ri ~i 
'6ll'i'1' it ~-<r;- q-7 iH n;if.~iie <t~; if>°r t 
f.; .: .;'; ~,"if',-{ !fi°d'<f..-r Of1'i"I '1"1f~t I 

Ft mru ?f.-or11 If"'~ ~ q'~ 
~tir F if.Tll'~-iif ~· ~ ~· 1 

(Amendment) Bill 

~$ f.ltl- li~ -r@:u t f;; +r;r~a ~ 
l{;m~.-.i·. <tr U'l'r -rrct ~~ 
~.;.fl lJ.f.ril' $ ~,-ft;f!-f~r 'fir ~ 
"{'lff ;;rrq- 1 ~ a.fr ~,. ~'M"l t 'f'i 

~s 1!'_f-mif lfqit.o if; ~-i: ..,-~{~ 
'fir <:Tlfoi Of1li I 

Shri Naushir Bharucha (East Khan-
desh): Mr. Chainnan, I think there i< 
unanimity in this House that while 
these f,ew clauses of the Bill do ,>ro-
ceed on right lines they do not go hr 
enough and that it is not desirable to 
bring in piecemeal legislation, As the 
House is aware, the Indian Trade 
Unions Act was enacted as far back as 
1926, that is, nearly 35 years back. 
Since then this country has advanced 
industrially, economically, technically 
and otherwise, and yet, if we carefully 
scrutinise the Act we will find that no 
"1ajor and comprehensive amendment 
of the Act has taken place. It is 
obvious, therefore, that the Indian 
Trade Unions Ac~. 1926, has become 
outmoded, and a comprehensive Bill ;s 
required to cover many aspects of the 
problem which are not at present 
covered. 

A few of the problems have l>een 
already referred to by hon. Members 
who have spoken oefore me, and I may 
enumerate them briefly. A compre-
hensive Bill should include provisions 
for minimum membership as a quali-
fication for a union to apply for regis-
tration, to which my hon. friend has 
just now referred. It shQUld also in-
clude principles governing recognition 
of the unions by employers. "'hat 
should not be left to any convention or 
code. It should be defimtely included 
in the text of the Act itself. Also, the 
provisions on the rights of registered 
trade unions and their liabilities re-
quire to be revised, In my opinion, 
also it is not enough that the Regis-
trar should be given powers to inspect 
the documents and accounts alone; he 
should be given powers to launch pro-
secutions as is being done in the case· 
of the Companies Act. Also, power 
mould be reserved to the Registrar if 
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need be to hav& a special audit of the 
trade unions account tak-en, as we have 
recently introduced a new amendment 
in the Companies Act. It could be 
done here on the same lines. It is 
very necessary that some of the pro-
visions of the Bombay Industrial Rela-
tions Act, which are salutary, should 
be satisfactorily incorporated in the 
new Indian Trade Unions Act. There 
should also be provisions for striking 
off defunct or irregularly working 
trade unions from the register. There 
are many other matters which require 
to be incorporated in the Act.. The 
present Act, as I have said, is to ta Uy 
inadequate, outmoded and unsuited \o 
meet the industrial and advancing re-
quirements of our country. There-
fore, I suggest that the Governmen• 
should appoint a committee consisting 
of leaders of trade union movement 
and trade union congresses as well as 
certain people who are in the know of 
the working of the Act, and they 
should recommend how a compreh~n -
sive Bill should be framed and intro-
duced and how the entire trade union 
movement so far as legislation is con-

' cerned should be placed on a sound 
footing. 

Coming to the provisions of the Bill, 
I think there has been unnecessary 
apprehension with respect to the ap-
pointment of Additional Registrars. 
The Bill very clearly lays down that 
the local limits of these officers will 
have to be defined; and since it is the 
complaint that there is very consider-
able delay in the disposal of applica-
tions for registration of trade union~. 
it is very necessary that the number of 
registrars, whatever their designation, 
should be increased. Therefore, I do 
not find any fault with this clause. 

With regard to the question of pres-
cribing a minimum subscription every 
month, I think 25nP is the minimum 
1hat should be laid down. My hon. 
friend Shri Banerjee is labouring under 
some misapprehension when he tabled 
an amendment to the effect that it 
should be also Rs. 3 annually. So far 
as the text of this clause is concerned, 

(Amendment) Bill 
it does not preclude any trade union 
from collecting fees annually. All that 
the clause requires is that the payment 
of subscription by the members of the 
trade unions shall not be less than 
25nP per month per member. How 
it is collected is immaterial, so long as 
the total collection comes to 25nP per 
month per member. To my mind, it 
seems there is some misunderstand-
ing with regard to the language used 
in the Bill and I think that the po!nt 
made by 5hri Benerjee is also covered. 

So far as the question of collection 
at the table is concerned, I am of the 
view that it should not be permitted. 
No doubt it might facilitate largely t.he 
work of trade unions. But thOSe trade 
unions which are not in power -.viii 
find that that particular power is being 
used by the employer to strengthen 
their own pet trade unions or for fur-
thering those trade unions which are 
inclined to be in their favour. From 
that point also, I do not want to re-
commend collections at the table. 

Coming to the final point which has 
created some sort of misunderstand-
ing, clause 9 in the Bill provides for 
inspection by the Reir.strar of books, 
registers and other documents. The 
words 'other documents' have been 
qualified by the words "relating to .he 
trade union at its registered office"." I 
really fail to see why any trade union 
which is a genuine trade union whose 
accounts and documents are clear 
should be afraid of any inspection or 
audit. As I said, the powers of the 
Registrar should be enhanced not only 
to inspect the books but if necessary 
to order a special audit of the trade 
union accounts. I can tell you that th!' 
results will be very surprising and 
revealing. In numerous cases, ~ubs

criptions are regularly collected, but 
hardly any work is being done. The 
workers are being fooled and the subs-
cription is used for purposes which are 
in contravention of the provisions of 
the Trade Unions Act. I, therefore, 
submit that the Government should 
consider the desirability of amending 
the Act to invest the Registrar with 
power to order a special audit, as ·,;c. 
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have done in the case of companies. U 
this can be done in the case of com-
_panies, why not in the case of trade 
unions? I really fail to see the reason. 

So far as the fear expressed by my 
hon. friend who spoke a little before 
me is concerned, she said that the 
Registrar will interfere with the inter-
nal working of the trade unions. I 
really fail to see how the mere power 
a! inspecting trade union accounts 
.amounts to interference with the 
working of the trade union, because the 
Registrar is not given any power that 
he should give any directions as to 
how the work of the trade union 
"Should be conducted or how the ac-
counts should be spent. What they 
are afraid of is that there may be some 
undesirable documents. Probably a 
trade union is rece1vmg assistance 
from sources which it may not be in 
the interest of the trade union to dis-
close. Therefore, they are afraid that 
probably that revelation may come. 
That applies to all types of trade 
unions, whether they have this politi-
cal affiliation or that. 

Shri S. M. Banerjee: The words 
·'.other documents' should be defined. 

Shri Naushir Bharucha: It is not 
possible to define other documents for 
this reason that if other documents are 
defined by statutorily mentioning 
those documents, the trade unions will 
-circumvent the particular clause by 
calling the documents something else. 
So, it is 1not possible to define. It is 
enough when they say "other docu-
ments relating to a trade union". It 
must relate to the official work of the 
trade union. This has nothing to do 
with any document which does not 
relate to trade union activities. So, 
the scope is sufficiently limited, since 
inspection relates to section 28 of the 
Act. 

Shri S. M. Banerjee: As it is, they 
.can see even the circulars. 

'Shrl Nanshlr Bharueha: They can 
"See even the circulars, Because it is 
conceivable that circulars may contain 

(Amendment) BUI 

some sort of ac:tivity in contravention 
of the provisions of the Trade Unions 
Act. If a circular is to be circulated 
to all bodies or to other employees, 
why should it be concealed from the 
Registrar! 

Shri S. M. Banerjee: They may be 
confidential. 

Shri Naushir Bharucha: If they are 
confidential in that sense, the Regis-
trar will keep them confidential, ' ut 
he must be entitled to know it. 

So, my submission is, while the few 
and perfunctory amendments to the 
Act are in the right direction and 
should be accepted by the House, the 
broad fact remains that the Indian 
Trade Unions Act, 1926 has become 
out-dated, out-marled and requires 
very comprehensive amendment. 
have indicated the lines along which 
it requires amendment and I hope 
Government will take that point into 
consideration. 

Shri K. N. Pandey (Hata): Sir, 
welcome the Bill on one ground that 
so far, unions in India were su1fe11ng 
because of shortage of funds and there 
was so much rivalry that some 
unions used to charge more subscrip-
tion while there were some unions 
which asked the workers to become 
members of those unions even with-
out any payment. So, such types of 
unions used to be in existence creat-
ing unnecessary rivalry and creating 
great confusion in the minds of the 
workers. By having brought this 
Bill, one thing is clear, nobody can 
become a member unless he pays ~ 
annas per month. 

In this connection, I agree with 
Shri Banerjee, because so far as per-
manent factories which -ran for 12 
months are concerned, they can col-
lect the subscriptions monthly. But 
there are seasonal factories which 
close after a cert.ain periOd. So, they 
cannot make any collection when the 
factory ls closed. So, either they 
should pay 25 nP per month or Rs. 3 
:per year. I do not think there should 
be any objection from the side of the 
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Ministry to this or to the payment of 
the subscription in any other instal-
ments. Suppose a factory has got 
30,000 workers. Naturally, we have 
to increase the stall' in order to pre-
pare the register, collect the subscrip-
tion and keep a proper account. So, 
if once it is done, it is enough. If it 
is to be done every month, that will 
create a lot of difficulties for the 
unions. So, I support this idea that 
there should be option to pay either 
25 nP per month or Rs. 3 per year. 

In the Statement of Objects and 
Reasons, it is said: 

"Additional and Deputy Regis-
trars of Trade Unions should be 
appointed wherever necessary so 
as to obviate delays in the dispo-
sal of applications for the regis-
tration of Trade Unions." 

The idea is this. Suppose there is a 
factory and there is no union of 
workers there. Some people app1y 
for the registration. There should 
not be any delay in that. But the 
difficulty arises in factories where 
there are unions and a new union 
comes for registration. How many 
unions are to be encouraged in this 
way? The Ministry should give pro-
per consideration to this matter. If 
more than 2 or 3 unions come into 
existence, they go on putting forward 
fantastic demands in order to gain 
the favour of the workers, thereby 
creating industrial unrest in this 
country. It may appear that this 
does not require your proper consi-
deration at this moment. But this 
question requires your proper consi-
deration in due course, because un-
less you do something in order to dis-
courage mushroom growth of trade 
unions, the problem will increase and 
it will not be solved. 

So far as inspection of accounts and 
other books of the trade unions is 
concerned, I think this is a good clause 
and I really welcome il. The only 
objection that I have in this connec-
tion is that the Registrar has been 
authorised to see the accounts and 
other papers belonging to the trade 
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union. Some doubts arose in the 
minds of the hon. Members that the 
Registrar might see even the confi-
dential papers. He will see only 
those papers belonging to the union 
and not those relating to the indus-
trial dispute. If those confidential 
papers relate to the industrial dis-
pute, the Registrar has no right to 
Jee them. If the intention is that the 
Registrar can E<o:? al! the papers, then 
it is a dangerous provision. But I 
suppose the idea is that the Regist-ar 
should be authorised to see a 11 the 
papers connected with the function-
ing of the trade union, that is to say, 
the membership, how the accounts 
~re maintained, whether the funds 
are spent in a proper way for the 
benefit of the workers and so on. So, 
the Registrar should have fun powers 
only for looking into those matters 
mentioned above. There is also the 
other side of the picture. Supoose 
some unions do not show the papers. 
What will the Registrar do? He can-
not lodge a complaint against that 
union, nor he can de-register the 
union. These things are not provided 
for here, though they should have 
been provided. Of course, the INTUC 
is not afraid Of these inspections. 
because We keep proper accounts. 
But one of my friends referred to the 
ICFTU. I may correct him by saying 
that ICFTU is an organisat'on to 
which both the HMS and the INTUC 
are affiliated, and this is a non-com-
munist organisation in the whole or 
the world. It is not a capitalist orga-
nisation; it is not paying to the INTUC 
as it is not paying to the HMS. If it 
is paying to the INTUC, it is aim 
paying to the HMS. It is not paying 
for one organisation only. (Interrup-
tions) You were all silent when he 
was referring to it. Anyhow, I do 
not attach any importance to what he 
said, because that was irrelevant for 
the consideration of this Bill. 

I have got one amendment to clause 
5. Clause 5, which will be section 
4 (I) of the Act, reads as follows: 

"For the removal of doubts, it 
is hereby declared that an appli-
cation made under sub-section 
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( 1) shall not be deemed to have 
become invalid merely by reason 
of the fact that any person ~o 
signed such aPplication has any 
time before the registration of the 
Trade Union under this Act, 
ceased to be a memoer of such 
Union." 

Here reference has been made only 
to one person who has applied pre-
viously and has left. If he goes, the 
registration cannot be stopped on 
that ground. But suppose four per-
sons go away after they have signed 
the application. Naturally, if a ma-
jority of the applicants go away, 
then the union cannot be registered. 
The purpose of my amendment is to 
provide that if a majority of the 
workers in the union withdraw their 
application from the registrar, natu-
rally that union should "T!Ot lie regis-
tered. 

Then, the 1926 Act has become 
outmoded and it must be amended in 
a proper way. A question was raised 
by one hon. lady Member about the 
recognition of unions. She was not 
present at Naini Tal when the repre-
sentatives of the AITUC were pre-
sent and when an agreement was 
arrived at between all the central 
organisations that the membership 
of each union will be verifiable and 
those who control 50 per cent of the 
total strength should be recognized. 
I think that should be followed by 
the Ministry. 

The membership should be found 
out by verification. What is this sec-
ret ballot? Secret ballot means that 
everyone, whether he is a member 
of that union or not, can vote for the 
recognition of a particular union. 
Naturally, workers are more interest-
ed in not becoming members of tbose 
unions. 

Shrlmati Parvathl Krishnan: Then 
they would not vote. 

Shri K. N. Pandey: Then the majo-
rity, who are non-members, favour 
that union which does not realise any 

(Amendment) Bill 

subscription or which does not have 
an opinion or idea about trade unions, 
because there are some ideologi-
cal differences between unions 
and unions. In any country, this sys-
tem of secret ballot is not good. If 
you want to find out the real mem-
bership, the papers are there and the 
registrar is there to inspect the ac-
counts. So, the actual membership 
can be found out that way. !f you 
are in a majority, naturally you will 
be recognized, and I have no objec-
tion to that. But if you are not in a 
majority, why do you want to be re-
cognized by having recourse to secret 
ballot simply to create hooliganism 
in the factories: I am not in favour 
of that. Only a constructive line 
should be taken by the trade unions. 
Because, unless there is a construc-
tive approach, industrial peace can-
not be maintained in the factory. 

In that respect, this is the first time 
that I am going to agree with Shri 
Bharucha that the registrar should 
have more power so that some action 
can be taken against the defaulter 
unions. That is all what I have to 
say, and I support the Bill. 

Shrt Auroblndo Ghosal (tnuberia): 
I welcome this Bill, because this Bill 
has been brought before this House 
based on the recommendations of the 
Indian Labour Conference. My first 
point is about the complaint that we 
have been experiencing difficulties in 
registration because, In our State es-
pecially, we lmow how the trade 
unionists are being harassed for get-
ting their unions registered. Of 
course, nowadays It has been reduced 
to some extent but sfill, even now, we 
find that much delay occurs in regis-
tration, because, there are so many 
formalities of going through the con-
stitutions. And the constitutions 
ought to be framed on the basis of 
the sweet will of the laoour official. 

Shri Abld All: There is a model 
constitution. 

Shri Auroblndo Ghosal: We do in-
corporate rnme of those ideas in our 
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constitution. For that reason, it is 
being held up because the unions do 
not wa::it to change it. And so, the 
registration is also held up for seve-
ral months. That problem is still 
there. I also welcome the idea of 
having more registrars, because one 
plea was that because of the dearth 
of registrars we could not get regis-
tration quickly. 

I welcome some of the other am-
endments also. I know the instance 
of the Metropolitan Insilrance Emp-
loyees' Union. As soon as the emplo-
yees made an application for regis-
tration, before the registration the 
news was sent to the employers, we 
do not know by whom, and the em-
ployees who applied for the registra-
tion were dismissed. In that way, for 
about six months no union could be 
registered and those who applied for 
registration were dismissed. From 
that time we came to know that the 
labour registration office has got some 
contact with the employers, at least 
the big employers. So, they know 
beforehand when an application for 
registration is made. This is a point 
that has to be looked into seriously. 
Because. our experience has been 
that the labour department officials 
do not look after the interests of the 
labour 'but they look after the inter-
ests of the employer. Though they 
are called labour officials, by the very 
nature of their job, the labour offi-
cials or officers Of the Government 
Labour Ministry make contact only 
with the labour department of the 
employers. That way the labour offi-
cers are not wanted in any of these 
factories or mills or in any of the 
institutions because they- do not look 
after the welfare of Jabour but look 
after the welfare of the employers. 

Regarding subscription it has al-
ready been said by the previous 
speakers that the subscription should 
be of that amount with which now-a-
days the expenses Of the union can 
be met. Of course, I have got no 
objection about the increment in the 
amount of subscription. As regards 

(Amendment) Bili 
the difficulty that has been pointed 
out by Shri Pandey and by Shri 
Banerjee also about casual workers, 
I know that in some of-the industrial 
establishments in Calcutta some sea-
sonal work is there. Though the 
workers there are in the nature of 
permanent workers, still they do not 
any wages for four or :five months in 
a year. During the tea season the 
steamer companies have got about 
100 or 200 clerks. The work is only 
for six or seven months in a year. Of 
course, class IV stall' is also there. 
Naturally for them it Will be very 
difficult to pay this subscription in 
full. So in their case some leniency 
should be shown. 

As regards inspections what has 
already been pointed out by Shrl 
Pandey and by Shri Banerjee also I 
support it. There are many things 
regarding industrial disputes which 
should not be circulated in the inte-
rests of peaceful and smooth work-
ing of the industry and the union. It 
will create bitterness between the 
employers and the employees if this 
is given out during inspection. Natu-
rally that point is also to be taken 
into account. 

One thing I have to submit as 
regards membership. In spite of 
inspection we find that sufficient In-
flation Of the membership ill .there 
because sometimes these labour offi-
cers are influenced by the trade union 
officials or leaders. Those leaders 
specially belong to INTUC for which 
the labour officers inflate the member-
ship of the unions. It the attitude of 
the Inspectors is not impartial, it is 
very difficult to get the real number 
of membership. We have found that 
in several unions though they have 
got a larger membership, still their 
membership is being cancelled on 
different pleas, whereas in several 
industries where the INTUC have 
got unions, we know even without a 
membership list and without raising 
a single farthing-they only maintain 
that so much amount is being realised 
and so much amount is being spent 
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and these are shown without any 
funds their membership is being ac-
cepted by these Labour Inspectors. 
The real paying members of all other 
unions are not being given any recog-
nition. Therefore the problem of re-
cognition should also be looked into. 

I also oppose die amendment sug-
gested by Shri Pantle because if it is 
accepted then when they know that 
some workers have made an app!ica-
cation for forming a union these 
INTUC people with the help of the 
Labour Officers can intimate the 
workers, force them and t,ilte their 
signature attesting that they have not 
applied for registration of the union 
or that they are not members of that 
union. That always happens in the 
case of illiterate workers in mills 
and factories. So naturally I also 
oppose the amendment of Shri Pan-
dey which means going against the 
spirit of the Bill in which it has 
been brought. 

Shri Prabhat Kar (Hooghly): Mr. 
Chairman, Sir, so far as the provi-
sions of the Bill are concerned I wel-
come them, but I want certain clari-
fication from the hon. Minister regard-
ing one or two points. 

Clause 9 deals with the question of 
producing certificate of registration, 
account books, registers and other 
documents relating to a trade union 
at its registered office. I think the 
Registrar of the Trade Union is entitl-
ed to call for all the books for inspec-
tion which, if not properly kept, will 
entitle or give power to the Registrar 
to cancel the registration. Beyond 
that the Registrar of Trade Unions 
has got no right to interfere in a trade 
dispute. So the only book or the only 
item which he can ask for is the 
subscription register. It has been said 
in clause 6 that--

"the following clause shall be 
inserted, namely:-

the payment of a subscription 
by members of the Trade Union 

(Amendment) Bil! 

which shall be not less than 
twenty-five naye paise per 
month per member;" 

So beyond seeing whether the sub-
scription has been paid, whether the 
registers are kept with the names 
of members, whether there are proper 
accounts and whether accounts are 
properly audited the Registrar of the 
Trade Unions has no right to look 
into the working of the trade union. 
It is not in his domain. Therefore 
giving him the power to call for all 
documents, I will say, will be inter-
ference in the working of the trade 
unions. 

It has been said as to what can be 
the items which could be kept secret. 
I would say that in pursuing a trade 
dispute between an employer and an 
employee the correspondence between 
the central organisations and its affi-
liated union is a very important docu-
ment which under no circumstances 
should be handed over or should be 
looked into by any other party be-
cause therein lies the strategy of the 
struggle in a trade dispute. Under no 
circumstances either the Registrar or 
the Deputy Registrar authorised by 
the Registrar of Trade Unions will 
have the right to look into certain 
documents. Therefore to say 'and 
other documents', unless it is specified, 
will perhaps give the Registrar the 
opportunity of asking for the produc-
tion of documents relating to the trade 
dispute which, in my submission, the 
Registrar of the Trade Unions has 
no right to do. This particular thing 
must be very clearly stated by the 
hon. Minister as to what he means by 
'other documents' because it has been 
mentioned here "inspect the certificate 
of registration, account books, regis-
ters, and other documents, relating to 
a Trade Union". Every piece of 
paper which is written by the union 
is a document relating to the trade 
union. Any letter written to the 
management is a document of the 
trade union. He cannot decide a 
matter relating to a trade union has 
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nothing to do with the pursu-
ance of the trade c;lispute. Docu-
ments relating to a trade union in-
clude the letter written to the man-
agement, to the central organisation, 
circular issued to the old member for 
the purpose of either calling a strike 
or for calling off a strike or for or-
ganising any movement whfch, under 
no circumstances, can be handed over 
to the Registrar. The Registrar will 
have no right because they are not 
part of the documents which require 
his inspection and through that inspec-
tion if he finds that there is some 
discrepancy he will not have any right 
to take any action. If I write a strong 
letter to the management, the Regis-
trar has got no right to cancel my 
registration if I conform tu all the 
requirements of the law. So the pro-
duction of the document relating to 
the trade union is such a wide power 
that unless it is specifically ·explained 
it sho:ild be deleted otherwise it will 
create complications and will be an 
act of interference into the function-
ing of the trade union about which 
the Registrar of Trade Unions has no 
jurisdiction up till now and which he 
cannot be given. 

16 hrs. 

I could not understand Shri Baner-
Jee's point. I am not a lawyer, but 1 
think that the wording that "the pay-
ment of a subscription by members ot 
the trade union shall not be less tlllln 
25 naye paise per month" does not 
preclude either annual or half-yearly 
payment, or payment of more than 25 
no.ye paise. The only thing is that 
the subscription should not be less 
than 25 naye paise. It will not affect 
the registration whether it is collected 
yearly or half-yearly. The language 
used here seems to be quite clear, and 
r. do not think any further clarifica-
tion is required on this point. 

Shri K. N. Pandey stated that steps 
should be taken to see that new trade 
unions do not come up. Everyone is 
Interested in seeing that genuine trade 
unionism grows up, that there is no 

(Amendment) Bil! 
rivalry between trade unions because 
that weakens the trade union move-
ment, but how can that be stopped? 
Not by putting a clause here, but by 
a proper understanding of the trade 
union workers. Today we know full 
well the weakness of the organisations, 
we know that the employer interferes 
with the trade unions. In the State-
ment of Objects and Reasons, it is 
stated that it was decided at the 
Sixteenth and Seventeenth Sessions of 
the Tripartite Indian Labour Con-
ference that, if the signatories to an 
application for the registration of a 
Trade Union were entitled· to apply 
for its registration at the time of 
application, its registration should not 

·be refused on the ground that any of 
the signatories has ceased to be a 
member of such Union. That means 
we visualise a situation where a mem-
ber applying for registration of a 
trade union may be victimised. So, 
to say that a 15 per cent membership 
is being given, and that is the final 
thing would be completely wrong. If 
the Government can function after 
election through secret ballot, why is 
it not possible to get recognition 
assured through secret ballot? Once 
a union is recognised, this 15 per cent 
leadership will have the opportunity 
and also the power to impose its de-
cisions on the rest of the 85 per cent 
of the workers, whether they are 
members of the union or not. It will 
enter into an agreement with the 
employer, and it will be binding on 
the remaining 85 per cent. 

Shri Naushir Bharucha: It has been 
held by the Supreme Court that it can 
be done. 

Shri Prabhat Kar: The Supreme 
Court is not the final thing. It is not 
a question of the law as it stands. 

Shrl Naushlr Bharucha: There is 
no other way. 

Shrl Prabhat Kar: Today we can 
decide otherwise. If 15 per cent can 
impose their will on 85 per cent, why 
talk of democracy? 

Shrl Naushlr Bharucha: What is the 
alternative? 
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Shri Prabhat Kar: Have a secret 
ballot, because the 15 per cent leader-
ship will decide which union will 
enter into an agreement, and its deci-
sion will be binding. 

Shri K. N. Pandey: May I ask one 
question? You are also doing that 
thing. For, what is the total member-
ship of the four central organisations, 
taking into account the labour force 
in the whole of the country? And yet 
your decision is being implemented in 
the country. 

Shri Prabhat Kar: Anyway, I do not 
want to go into that matter. The 
question is about the verification. I 
do not agree with all that has been 
said by the INTUC leaders. Let us 
leave that aside. I am only pointing 
out the principle. I am not against 
the INTUC or the AITUC. If, today, 
it is possible to impose a decision of 
the 15 per cent on 85 per cent, al-
though they may not be members ot 
that union, and although they may 
not be members of any union for that 
matter, why can it not be said that a 
ballot may be given to those persons 
on whom the decision will be binding 
to decide which union or unions will 
decide their fate? What ·is wrong 
with it? They can say through the 
ballot that this is the union which 
will represent us, and whatever this 
union does wil1 be binding on me. 
But, today you are imposing, although 
you do not represent them, and they 
are not your members; neither are 
they organised. · 

Shri Naushlr Bharucha: May I en-
quire tram my hon. friend one thing, 
tor, that was the point which I had 
taken up before the Supreme Court? 
If the secret ballot method is adopted, 
it is conceivable that not more than 
30 per cent of the workers might 
turn up to vote, which means that 16 
per cent will again impose their will 
on 84 per cent. 

Shri Prabhat Kar: Not necessarily. 
For instance, it it is said that in the 
secret ballot only 30 per cent have 

(Amendment) Bil! 
voted, and, therefore, this particular 
Government does not enjoy the con-
fidence of the people, that would be 
a wrong thing. All possible efforts 
can be made to increase the voting, 
possibly, the voting can be held in the 
shops, and there is the possibility that 
80 to 85 per cent of them will be 
voting. That will depend upon the 
procedure that you adopt. I am only 
pointing out the principle. 

This is the only way by which you 
can stop the question of having paral-
lel organisations and thereby creating 
union rivalries and thus weakening 
the strength of the working classes 
and at the same time strengthening 
the hands of the capitalists who have 
been exploiting the working classes 
for the last so many years and who 
are exploiting them even now taking 
advantage of this union rivalry. 

In conclusion, I would reiterate 
that the provision relating to docu-
ments should be clarified, because I 
feel that unless that is clarified, it 
would be difficult for us to accept it. 

Shri Abid Ali: It is very unfortu-
nate that much of foreign matter has 
been imported into this discussion, 
resulting in heat which was uncalled 
for ... 

Shri RaJendra Singh: And light 
also. 

Shri Abid All: This has happened 
particularly because some ot the hon. 
Members who have spoken have very 
limited knowledge of the working of 
trade union organisations and others 
because of the fact ..... . 

Shri Bajendra Singh: I may not be 
a bigger crook, but I have also some 
experience. 

Shri Abld All: Does my remark ftt 
in there?- .... that they are opposed 
to some things, which they themselves 
do and then feel that this should go 
in a particular way, and when they 
do not succeed, they come and blama 
us. 
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My hon. friend who hill! just spoken 
has been talking about 15 per cent 
versus 85 per cent. My hon. friend 
from Jalgaon has rightly mentioned 
that there have been elections where 
a lakh of voters are registered, but 
only 20,000 come to vote; a candidate 
having 10,001 votes gets elected. So, 
it is only 10 per cent, and not even 
15 per cent. But who stops the 85 
per cent of the workers in a factory 
from organising their union and hav-
ing recognition? As my hon. friend 
Shri K. N. Pandey has been telling 
us, according to the decision reached 
at the Naini Tai Conference, any 
union having 15 per cent or more 
membership is entitled to ask for 
recognition, and if there is more than 
one union, then the one which has a 
larger membership, and not the one 
which has 15 per cent membership, is 
entitled to recognition. 

Shri Rajendra Singh: What is the 
safeguard against manipulation of 
membership? 

Shri Abid Ali: That is fraud, and 
fraud should be treated that way and 
dealt with accordingly. 

So the matter concerning recogni-
tion has already been discussed in 
Naini Tai and settled. Some Members 
who objected to it today did so 
because they are not aware of the 
correct position or they do not contact 
their leaders who attend those con-
ferences. This is not our imposition. 
Government have not fixed 15 per 
cent membership for this purpose. In 
the Naini Tai Conference, representa-
tives of all the four Central trade 
union organisations only-the emplo-
yers did not exist there--were con-
sulted and a unanimous decision was 
t~ken on the basis of which recogni-
tion applications are dealt with. So 
if my hon. friend has any complaint, 
he should go and tell his leader that 
he was wrong in agreeing to this pro-
cedure. 

Shrl Prabhat Kar: That is not the 
point at issue. I have not spoken on 
that. I know that particular issue 

(Amendment) Bill 
does not come within the purview of 
the Bill. It was Shri K. N. Pandey 
who pointed it out. 

Shri Abid Ali: Then where was the 
need for that anger about 85 per cent, 
why 15 per cent only and so on? 

Shri Prabhat Kar: That was about 
eligibility, enabling a union to go and 
ask for recognition. It is not a ques-
tion of 15 per cent getting recogni-
tion. 

Shri Abid Ali: This matter was dis-
cussed there in detail and a procedure 
laid down, that if there is one union 
and if it has 15 per cent or more 
membership, it is entitled to recogni-
tion; if there are two unions, the one 
having more membership is entitled 
to recognition. Then where is the 
question of ballot etc. I say that it 
is not my decision. It is not Govern-
ment's decision. It is the decision of 
the meeting attended by the repre-
sentatives of the four central trade 
union organisations, and we are fol-
lowing that decision. So if my hon. 
friend has any complaint, he should 
go and quarrel with the representa-
tive who represented him and not be 
harsh on us unnecessarily. 

Shri Rajendra Singh: Here is the 
supreme power of the country sitting. 
Here we are making a proposition 
which will enable democracy to pene-
trate into the trade union movement. 
So those central trade unions do not 
come into the picture. Here is a pro-
posal. It should be considered and 
decided on its own merit, not that 
something from outside should be 
imported. We are talking as Mem-
bers of Parliament here. 

Shri Abid All: I agree 100 per cent. 
There is no dispute on that score. 
But I was telling him, 'Do not blame 
me'. I was only requesting him, as 
well as the hon. Member from West 
Bengal, that they should take it up 
with their leaders. They wanted to 
create the impression that Govern-
ment are doing something which is 
very bad. I was only explaining the 
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position, nothing more. (Interruption). 
I thmk l should not take note of the 
interruption. 

Shri Braj Raj Singh: He should al-
ways take note of it. 

Shri Abid Ali: A complaint was 
made that no facility was given for 
the collection of membership fee, that 
workers had to go long distances and 
all that. But that is provided for in 
the code. Employers should give faci-
litLs to recognised unions for the 
purpose of collection of trade union 
dues within the working premises. 

< Shri Rajendra Singh: Does it take 
effect in the public sector? 

Shri Abid Ali: In the public sec-
tor, there is no complaint or difficulty. 
They are sufficiently liberal. The only 
difficulty is that the hon. Member 
does not exist there and has no voice 
there. Therefore, he is saying all this. 

Now, much has been said about a 
comprehensive Bill. It has bEen said 
that the Act is outmoded and all that. 
These are the items of amendment 
brought in according to the view of 
those who have experience of the 
working of the trade union movement. 
They felt that these amendments were 
necessary. So these have been placed 
before Parliament for their conside-
ration. In case there are other neces-
sary amendments to be brought for-
ward, if they are brought to our 
notice, certainly the needful will be 
done. But if an Act is old, it does 
not ipso facto become outmoded and 
we should bring another comprehen-
sive Bill to replace it. 

Shrl Naushir Bharucha: I have in-
dicated what is required. 

Shri Abid Ali: Nobody tells us what 
exactly should be done. Only it is 
said that the Act is out-moded. 

Shri Naushlr Bharucha: The hon. 
Minister was not present when I 
spoke. 

(Amendment) Bi!! 

Shri Abid Ali: No, that is wrong. 
He had just begun when I came. 
Then I asked my hon. colleague, what 
he spoke just before I came. He 
said, 'Nothing particular'. 

Shri Naushir Bharucha: May I state 
for your information that I had indi-
cated what was necessary to be done. 

Shri Abid Ali: That I heard; that 
was irrelevant again. 

Therefore, to say that a comprehen-
sive Bill should be brought and all 
that is, of course, worthy of conside-
ration; but there is no basis or sub-
stance in it. 

My hon. friend from Bihar has 
complained about Government taking 
powers. We are not taking any 
powers. 

Shri Braj Raj Singh: Acquiring 
power. 

Shri Abid Ali: It is the Registrar 
who is given power to decide. Some-
body has to decide. It may be that 
my hon. friend becomes the Registrar 
and then he may have to decide. I 
have no objection to that. He acts 
th2re as a judicial officer. He decides 
these issues. 

Much has been said about other 
documents. Certainly, I promise-
and I invite suggestions from hon. 
Members-that whenever any Regis-
trar asks a union to produce a docu-
ment which has nothing to do with 
the subject-matter under investiga-
tion, they should refuse to produce 
those documents and seek our help to 
see that no harm is done to the union. 

Shrimati Parvathi Krishnan: What 
is the harm if you specify the docu-
ments? 

Shri Abid Ali: There are a large 
number of documents which one need 
not express. Supposing there is a 
request by members to convene a 
meeting and it is not convened. If 
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the members complain to the Regist-
trar, he is entitled to satisfy himself 
whether a proper request had been 
submitted or not. There are such a 
large number of docll'Illents that it is 
not possible to mention them like that 
in the Bill. If you want a list, it 
would be very Jong. 

Shrimati Parvathi Krishnan: But 
you have a phrase, 'pertaining to the 
functioning of the union'. 

Shri Abid Ali: Yes; my friend spoke 
that everything in existence in the 
union is pertaining to the functioning 
of the union. 

Shrlmati Parvatbi Krishnan: Func-
tioning of the trade union and not 
the movement. 

Shri Abid Ali: Therefore, the list 
cannot be drawn up. Therefore, the 
amendment has been worded in this 
manner. As I said earlier, where is 
the time for the Registrar to go about 
inspecting all the unions. He will not 
inspect all the unions. Whenever 
there is an occasion-either he must 
be in doubt about the proper working 
of a union or a complaint must be 
made to him-he will inspect the 
papers connected to the extent of the 
subject-matter of investigation and 
nothing more. 

Shri Prabhat Kar: May I know 
whether it will be just as you are 
explaining now, and that no docu-
ments, other than those relating to 
the particular dispute, pertaining to 
the functioning of the trade union or 
the working of the trade union which 
can enable the Registrar to cancel the 
registration will have to be produced? 

Shri Abid Ali: That is what I am 
saying. The Registrar wilJ not ask 
for any other papers; he has no time 
(Interruption). What my hon. friend 
has mentioned will cover every pa-
per in the trade union office. (Inter-
ruptions) . Just now he is changing 
what he said in his main speech. 

(Amendment) Bil! 

About Additional Registrars, there 
is no intention of appointing any new 
person. Additional Registrars do exist 
in some of the States; and the inten-
tion of the Bill is to empower them 
to perform the duties which are being 
imposed on them. 

The hon. lady Member said that 
they should have regionwise jurisdic-
tion. That is correct; it is our inten-
tion. Every Registrar, or Deputy 
Registrar or Additional Registrar, 
wherever they are, should have re-
gion-wise jurisdiction. There need 
not be any fear of opening new ave-
nues for appointing these officers. The 
hon. Member has SO'lile doubt in her 
mind. 

About seasonal factories and four 
anna membership. This matter was 
discussed in the conference that there 
should be four anna membership--
per year. 

Shri Prabhat Kar: Per year or per 
month? 

Shri Abid Ali: Per month. My hon. 
friend has already clarified the legal 
position. It is not that I am agreeing 
or disagreeing with him. In case hon. 
Members have any difficulty .... 

Shri Prabhat Kar: You are not go-
mg to engage him as a lawyer. What 
is your opinion? 

Shri Abid Ali: I should prefer that 
it should be collected monthly and 
not yearly. A situation is created at 
a particular moment and Rs. 3 are 
collected from the members and the 
person who collects it forgets all 
about that and sits at home. We do 
not want to encourage that proceAure 
by any Act passed in this Parliament. 
I want that they should be very much 
alive to the needs of the workers and 
that they should go and meet the 
workers often and see that the union 
and its office bearers are working 
properly. 

Much has been said about the 
INTUC. Perhaps my hon. friend who 
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[Shri Abid Ali] 
has made these remarks does not know 
the history of the trade union move-
ment in this country. The INTUC was 
born 42 years back and most of the 
good and strong unions that exist in 
the country whether at Jarnshedpur 
or Ahmedabad or Indore or Bombay-
unions responsible to their workers 
and dutiful to· them-are aftlliated to 
the INTUC. It is very unfortunate 
that friends, not knowing the facts 
should come here and make charges 
without giving a moment's thought to 
what they are speaking. 

I gave the figures about verifica-
tion. Some reference was made to 
that. Is it not a fact that verflcation 
of trade union membership in this 
country is done according to the p~o
cedure adopted on the basis of a deci-
<ion taken by the representatives? 
The procedure followed is:-A list is 
submitted by these trade union orga-
nisations every year. The INTUC 
sends its lists to all the other three 
organisations--Hind Mazdoor Sabha, 
etc. Similarly, the other unions send 
their lists to the other organisations 
respectively. Then there are objec-
tions raised. After objections are 
raised verification is conducted and 
the result of that verification is again 
communicated to these central orga-
nisations which raised the objections. 
Then a meeting of all the representa-
tives of these organisations is held 
and these are explained to them. I 
am in the happy position, at least in 
this regard, that the figures which I 
have mentioned about membership of 
these organisations were unanimously 
accepted by the representatives of the 
four organisations. Therefore, to 
come here and say that membership 
is inflated or that it is bogus or that 
it is employer-controlled and so on-
it is all very unfortunate. After 
knowing all these facts, I am sure the 
friends who have said all these things 
will-they will not be openly stand-
ing here and confessing it---in their 
own minds feel that they have done 
some injustice and will take some 
opportunity to do some penance for 
that. 

(Amendment) Bi!! 

-ti" A mr~ (ftl;~J 
~if 'liVl'f 'fl~lf 

• 11n:1R ":-" : ;;il 'lft 
~ii' ~!lfl'fifi~~~ ~ 
~ al if cif.rf ~ '!il, ~ I 

·ro come here and censure a mass of 
workers who have chosen to go the 
right path is not proper. 

Some mention was made about 
some organisation taking monetary 
help fram international organisations. 
I do not know whether the person 
who charged us like that or those 
who have supported him are them-
selves immune from that. It has all 
become public property. It was 
known to us even before but now 
everybody knows it. 

A reference was made to the 
seasonal factories and the workers 
who are employed for shorter periods. 
My amendment does not compel them 
to pay subscription for all the 12 
months. It is left to their option. 
What is, after all, Rs. 3 for a year 
to be paid to an organisation to take 
care of their requirements? It 
should not be grudged by anybody. 

I do not think, Sir, there is any 
other point. With regard to the 
amendments which have been sug-
gested, they will be dealt with at the 
proper time. 

Shri K. N. Pandey: Supposing a 
seasonal factory closes after five or 
six months, how will the money for 
the rest of the period be recovered 
because the subscription is Rs. 3 per 
annum? 

Shri Abld All: It is not necessary 
for the trade union organisations 
working for seasonal factories to col-
lect subscription for all the 12 months. 
The union should have a clause in Its 
constitution that the membership fee 
•hall be four annas per month. 
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Mr. Chairman: Th~ question is: 

"That the Bill turther to amend 
the Indian Trade Unions Act, 1926, 
be taken into consideration." 

The motion was adopted. 

Mr. Chairman: We shall now take 
up the Bill clause by clause. There 
are no amendments to clauses 2 and 
3 of the Bill. 

The question is: 

"That clauses 2 and 3 stand part 
of the Bill." 

The motion was adopted. 

Clauses 2 and 3 were added to the 
Bill. 

Clause 4.- (Amendment of section 
3). 

Mr. Chalnnan: There are some 
amendments to clause 4. 

Shrl S. M. Banerjee: I beg to move: 

Page 1, line 21,-

0mit "Additional and". ( 3) . 

Page 2, lines 1 and 2,-
omit "Additional or" ( 4). 

Sir, I have already spoken on them. 

Shri A.bid Ali: have already 
opposed them and explained the 
reasons for it. 

Mr. Chairman: I shall put them to 
the vote of the House. 

Amendments Nos. 3 and 4 tDe1'e put 
and negatived. 

Mr. Chairman: I shall now put 
clause 4 to the vote of the House. 

The question is: 

"That clause 4 stand part of the 
Bill." 

The motion was adopted. 

Clause 4 was added to the Bilt. 

Clause 5.- (A!714!ndment of section 4) 

Mr. Chairman: There is a Govern-
ment amendment to clause 5. 

Shri K. N. Pandey: I have also an 
amendment. 

Shri Abid Ali: I beg to move: 

Page 2,-
fOT Lines 14 to 19, substitute-

"(2) Where an application has 
been made under sub-section (1) 
for the registration of a Trade 
Union, such application shall not 
be deemed to have become invalid 
merely by reason of the fact that, 
at any time after the date of the 
application, but before the regis.. 
tration of the Trade Union, some 
of the applicants, but not exceed-
ing half of the total number of 
persons who made the applica-
tion, have ceased to be members 
of the Trade Union or have given 
notice in writing to the Registrar 
dissociating themselves from the 
application." (8). 

Sir, the amendment suggested by the 
hon. Member, Shri K. N. Pandey has 
been &dded in the main clause itself 
and it is sufficiently explanatory. I 
have nothing to say on it. 

Shri K. N. Pandey: 
moving my amendment. 

am not 

Mr. Chairman: The question is: 

Page 2,-

for lines 14 to 19, substitute-

"(2) Where an application has 
been made under sub-section (1) 
for the registration of a Trade 
Union, such application shall not 
be deemed to have become invalid 
merely by reason of the fact that, 
at any time after the date of ihe 
application, but before the reiis-
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[Mr. Chairman] 
tration of the Trade Union, some 
of the applicants, but not exceed-
ing half of the total number of 
persons who made the application, 
have ceased to be members of the 
Trade Union or have given notice 
in writing to the Registrar dis-
sociating themselves from the 
application". (8) 

The motion was adopted. 

Mr. Chairman: The question is: 

"That clause 5, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 5, as amended, was added to 
the Bill. 

Clause 6- (Amendment of section 6). 

Mr. Chairman: Is Shri Banerjee 
moving his amendments to clause 6)? 

Shri S. M. Banerjee: I beg to move: 

Page 2, line 24,-

after "per month" insert-

"or rupees three per annum". (5) 
Page 2,-

after line 24, add--

"Provided that this shall not 
apply in the case of members of 
unions of agricultural workers and 
those employed in seasonal fac-
tories." (6). 

Sir, the hon. Deputy Minister has 
tried to explain this but I am not 
satisfied. For an agricultural worker 
who is not getting today even the 
minimum wage it will be a burden 
if you take Rs. 3 from such workers. 

Then, again, there is the question 
of seasonal employment, as explained 
by my hon. friend Shri K. N. Pandey. 
There, it will be difficult for any trad£' 
union, whether it is the INTUC or 
the AJTUC or any TUC to realise 

subscriptions every month. The hon. 
Deputy Minister says that the sub-
scription may be realised for the whole 
year. But where subscriptions could 
be realised only for four or five 
months, continuity of membership 
will not remain. That will be a very 
bad thing. These amendments are 
very harmless and they will not harm 
the Deputy Minister. 

Shri Abid Ali: What I said was 
that payment of Rs. 3 per year by a 
worker will not be grudged provided 
the trade union officials themselves 
deserve getting that money. As things 
here stand, as was made out earlier, 
they work in such a way that the 
workers have no confidence in them 
and therefore they want to take pro-
tection. 

Shrimati Parvathi Krishnan: May I 
clarify one point? In some of the 
seasonal factories, a large number of 
workers may be employed for three 
months or five months. How can you 
expect those who are employed only 
for three months in the year to pay 
Rs. 3 a year? This is a fact which is 
unknown to the Deputy Minister. I 
do not think he moves in those cir-
cles. Some of them earn Rs. 18 to 
Rs. 19 only, a month. 

,shri Abid Ali: Not the total wage. 
It is the basic wage. 

Shrimati Parvathi Krishnan: It is 
the total earning, because it is the 
composite wage. There is no dear-
ness allowance in some of the indus-
tries even today. It is composite wage, 
and there is no dearness allowance, 
and the minimum wage is also not 
there in some of the industries. They 
get between Rs. 18 and 23 a month. 

Shri Abid Ali: Please mention 
where Rs. 18 is given. 

Shrimati Parvathi Krishnan: Bet-
ween Rs. 18 and Rs. 23 in the coffee-
curing establishments in Coimbator!'. 
From that pay, it is impossible for 
them to subscribe; it is very difficult 
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for them to do so. When we say 
seasonal factories, it is true that there 
are some seasons where employment 
could be had for eight to nine months 
in the year. There, the collection of 
Rs. 3 a year may be a feasible propo-
sition. But in some cases, there is a 
larger number when there is a flush, 
and a smaller number when the season 
is just beginning or when the season 
is tapering off. It is as a safeguard 
in such cases that we are asking that 
in such industries they should be ex-
empted. 

Shri Abld Ali: I do not know and 
therefore I asked whether it was a 
composite wage or basic wage, when 
it was said that they were getting only 
Rs. 18 a month. Still, if hon. Members 
have any information about that, I 
shall be glad to get it and consider 
the question. 

Shrlmati Parvathi Krishnan: I shall 
give it to you in writing. 

Shri Abld Ali: Is Rs. 18 the total 
wage? 

Shrimati Parvathi Krishnan: Total 
earnings. 

Shri Abid All: I said that friends 
and representatives who were present 
at the meeting decided it. But it is 
not because that they have decided it 
that I am saying this; it is not that 
I am not agreeing to change. If a very 
strong case is made out, I shall be 
glad to accept the amendments. But 
no case has been made out. As I said 
earlier, Rs. 3 a year should not be a 
very great sum for a worker to pay-
it should not be very difficult for 
him-to a trade union in case it 
deserves. 

Shri Warior (Trichur): Among the 
coir workers in Alleppey, there are 
people who work one day in a week. 
How much can be collected from such 
workers? 

Shri Abid All: Please mention the 
name of the company. 

(Amendment) Bill 
Shri Warior: The coir workers and 

cashew-nut workers in Alleppey, 
Shertallai, Quilon, etc. They work 
for one or two days in a week. How 
much can they pay? 

Shrimati Parvathi Krishnan: If he 
will not face facts, one cannot help 
it! 

Shri S. M. Banerjee: It follows 
logically. Let us not dispute each 
other's point. I may mention for 
your information and for the benefit 
of tne House that after all, we com-
mand the confidence of the employees 
and that is why we have been elected 
to the Lok Sabha. Otherwise, we 
should seek a seat in the Rajya Sabha! 

Mr. Chairman: I shall put amend-
ments Nos. 5 and 6 to the vote. 

Amendments Nos. 5 and 6 were put 
and negatived. 

Mr. Chairman: The question is: 

"That clause 6 stand part of the 
Bill". 

1'he motion was adopted. 

Clause 6 was added to the Bill. 

Clauses 7 and 8 were added to the Bill 
Clause 9.- (Amendment of section 28) 

Shri S. M. Banerjee: I beg to move: 

Page 2, line 37, omit 'and other 
documents'. (7) 

want that there should be some 
clarification of 'other documents'. 
Otherwise, it is of a very sweeping 
nature. 

Shri Abid Ali: How is it to be 
defined? 

Shri S. M. Banerjee: By writing in 
English, by adding some more sen-
tences. In the Labour Conference, 
the word 'etc.' was defined and it was 
decided, that it should be 'minute 
books'. I want 'other documents' to 
be defined as, for instance, 'minute 
books'. Otherwise, it will be mis•1sed 
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[Shri S. M. Banerjee] 
I can assure the Deputy Minister that 
the trade unions do not observe any 
secrecy. But there are certain docu-
ments which should not be open to 
the Registrate. He may misuse it. 

Shri Abid Ali: Certainly things 
which should not be open to the Re-
gistrar should not be allowed to be 
inspected. About that I have no objec-
tion. He was mentioning about the 
lists. Even at present, the Registrar 
inspects the lists whenever there is 
an industrial dispute referred to him. 

As for 'other documents', even in 
the meeting the decision was, as men-
tioned in the Statement of Objects and 
Reasons, the Registrar should have 
power to inspect "the account books, 
membership registers, etc." The word 
'etc.' is also there. What we have 
done is, instead of 'etc.' we have ~ub
stituted 'other documents'. As I said 
earlier, there will be instructions and 
if it can be provided in the rules, we 
will do it also. If that assurance is 
needed, I can say that if possible, we 
will provide in _the rules that the. Re-
gistrar should ask for only such docu-
ments which are relevant to the mat-
ter under investigation. He should 
ask fof no other docmu,ent. 

Shrimati Parvathl Krishnan: Why 
'if possible'? Why not mention it in 
the rules? 

Shri Abid Ali: If there are no rules 
to be framed in this connection, what 
c-an be done? I am not sure about it. 

Sbri Naushir Bharucha: This is al-
ready provided in section 28 of th" 
Act itself and this is subject tc the 
provisions of section 28. Section 28 
says, only for the purpose of examin-
ing the returns made by these people 
and nothing else. 

Shri Abid Ali: We are widening 
the scope of it. 

Shri 'Nausbir Bharucba: Even if you 
widen it, the clause says: 

"For the purpose of examining 
the documents referred to in sub-
sections (1 ), (2) and (3) ...... . 

Sub-section (3) relates to .,ection 
28. 

Shrimati Parvathi Krlsluum: If it iB 
not possible to include it in •.he Act 
itself, the Minister can give us an 
assurance that certain rules will be 
laid down for the procedure to be 
followed. 

Shri Abld All: As I have said, 
either through rules or through ins-
tructions to be issued through the 
State Governments, the Registrar will 
be told that he should not ask for 
papers which are not connected with 
the subject-matter under investiga -
ti on. 

Mr. Chairman: The quest.ion i:: 

Page 2, line 37, omit 'and other 
doctiments'. (7). 

The motion was negatived. 

Mr. Chairman: The question is: 

"That clause 9 stand part of the 
Bill". 

The motion was adopted. 

Clause 9 was added to the Bill. 

Clause 1, the Encating Formula and 
the Long Title were added to the Bill. 

Shrl Abid Ali: I beg to move: 

"That the Bill, as am~nded, bE 
passed". 

Mr. Chairman: The question Is: 

"That the Bill, as amended, be 
passed." 

The motion was adopted. 
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16.39 hrs. 

DRUGS (AMENDMENT) BILL 

Mr. Chairman: The House will now 
take up the next item-the Bill fur-
ther to amend the Drugs Act, 1940, 
as passed by the Rajya Sabha. Shri 
Karmarkar. 

The Minister of Health (Shrl Kar-
markar): I beg to move: 

"That the Bill further to amend 
the Drugs Act, 1940, as passed by 
Rajya Sabha, be taken into con-
sideration." 

The Sta ·ement of Objects and Rea-
sons makes clear the obj~tives of 
this Bill. The hon. House knows that 
the Drugs Act is intended to ;regulate 
the import, manufacture, distribution 
and sale of drugs. The provisions of 
the Drugs Ac , however, relate only 
to the qualitative aspect of control 
over drugs. The standards of quality 
of imported drugs are controlled by 
the Central Government at the time 
of impor ~. There are certain drugs 
which can be imported only under a 
licence; there are other drugs which 
can be impo.rted without a licence, 
both these classes of drugs have to 
conform to the prescribed standards. 

The control over the manufacture, 
sale and distribution vests in the 
State Governments. Licences are 
required for the manufacture of drugs 
as also for their sale and distribution. 
Each State has got its own machinery 
for implementing the provisions of 
the Drugs Act. 

The Pharmaceutical Enquiry Com-
mittee appointed by the Ministry of 
Commerce and Industry in 1953 re-
viewed at length the working of the 
drugs standard control ~ all the 
States and came to the conclusion 
that its working was far from satis-
factory. There was no uniformity of 
administration of the Act in the vari-
ous States. Control over drugs was 
Prac · ically non-existent in most of 
the States. The Committee, therefore, 

came to the conclusion and recom-
mended that the entire control over 
manufacture, sale and distribution of 
drugs should also be taken over by 
the Central Government. The Gov-
ernment of India having accepted 
this recommendation, the Ministry of 
Health submitted a memorandum to 
the Cabinet to amend the Drugs Act 
accordingly. 

Shrl D. C. Sharma (Gurdaspur): 
Sir, may I request the hon. Minister 
that he should not always look at the 
notes but he should look at you also? 

Shrlmati Parvathi KrlshDan 
(Coimbatore): Why should he be so 
fast? He can go slowly. 

Shri Karmarkar: I think the learn-
ed Professor is a little w.rong with 
me at the present moment. So, I 
shall abide py what the hon. lady 
Member has said and shall be a bit 
s 1ow. 

In addition to the Pharmaceutical 
Enquiry Committee, the Central 
Health Council at its meeting in Janu-
ary 1959 at Shilloni: also passed a re-
solution that the Central Government 
should take powers to control the 
manufacture of patent and proprietary 
medicines and other drugs in inter-
Sta te commerce. The Estimates Com-
mittee of the Parliament (1958-59), 
supporting the recommendations of 
the Central Health Counc:il, recom-
mended that the centralisation of the 
drug control machinery in so far as 
it concerns the production of drugs 
and pharmaceuticals may be expedit-
ed. That Committee also recommend-
ed that minimum deterrent punish-
ment should be laid down for the in-
fringement of the Drugs Act and the 
rules. Now I shall refer to a few of 
the important clauses just to invite 
the attention of the House to the 
principal amendments which this Bill 
seeks to make. 

Clause 4, for instance, amends sec-
tions 21:> and 21 of the Drugs Act. 
According to the existing section only 
State Governments can appoint Gov-
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[Shri Karmarkar] 
ernment Analysts and Inspectors. The 
amended sections empower the Cen-
tral Government also to appoint Gov-
ernment Analysts and Inspectors. The 
amendments are in pursuance of the 
decisions of the Cabinet in this regard. 

Under the revised section 21 (2) it 
will be possible to allocate specific 
functions to Central inspectors and to 
the State inspectors. In actual work-
ing though it might appear that ins-
pection by s·ate and Central inspec-
tors of the same unit might lead to 
differences, the intention is to lay 
down mm1mum requirements of 
equipment, accommodation, staff, test-
ing facili ies, hygienic conditions of 
working etc. before manufacturing 
licences are granted, and it will be 
the responsibility of Central inspectors 
to ensure that there is no relaxation 
of the minimum requirements. Hence, 
this part of the amendments. 

Clause 7, as hon. Members will see, 
relates to section 27 of the Drugs Act, 
which lays down penalties for offenc-
es. At present, all offences are 
punishable with imprisonment ex-
tending up to three years andfor with 
fine. In the amending Act, offences 
relating to the manufacture or sale 
of certain categories of misbranded 
drugs (which would include spurious 
drugs) have been made punishable 
with minimum of one year's imprison-
ment (which may extend up to three 
years) and fine. These detel'il'ent 
measures, we hope, will result in 
those offences against the Drugs Acts 
getting minimised. For other offenc-
es the existing punishment has been 
retained. 

For the same reason, clause 8, which 
relates to section 30 of the Drugs Act, 
which deals with repeat offences, has 
been provided. Here again the mini-
mum punishment of two years (which 
may extend to five yea.rs) has been 
provided for the offences mentioned 
there. 

Clause 9 relates to section 31, which 
deals with confiscation of drugs. I 

hope, the House will agree with me 
that 1he provisions ought to be made 
wholesome from the point of view of 
control of misdemeanours against the 
Drugs Act. 

These are the principal amend-
ments sought to be made in the pre-
sent Act, firstly, wi h regard to the 
appointment of inspectors on b~half 

of the Central Government and, se-
cond'y, with regard to the sentence. 
I need not detain the House longer 
on the other parts of the Bill which 
are quite clear. 

With these words I move. 

Mr. Chairman: Motion moved: 

"That the Bill further to amend 
the Drugs Act, 1940, as passed by 
Rajya Sabha, be taken into con-
sideration." 

Shri Kodiyan (Quilon-Reserved-
Sch. Castes): Mr. Chairman, Sir, this 
amending Bill has been brought for-
ward to Centralise the drug adminis-
tration. I expected the hon. Minis-
ter, while commending this Bill, to 
have given some information to the 
House as to the actual working of the 
drug administration in the country 
specially after the Pharmaceutical 
Enquiry Committee's report was sub-
mitted to the Government. When the 
hon. Minister seeks to amend some 
of the provisions of the existing Drugs 
Act, he ought to have convinced us 
about the actual working of the Act 
and also about the difficulties faced 
by the administration in implementing 
the provisions of the Act. 

In the Health Ministry's ireport for 
1959-60 it is stated that information 
received from the drug authorities in 
the various Sta'es are being tabulat-
ed and are being circulated to the 
States for their information. But is 
there any harm in giving this infor-
mation to the hon. Members of this 
House? I would request the hon. Mi-
nister to publish an annual report of 
the drug administration In our coun-
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try so that it may not only be useful 
to ho!l. Members for discussing sub-
jects like this but i will also enthuse 
confidence in the public as to the 
effectiveness of the administration in 
con trolling the drugs. 

There can be no doubt with regard 
to the u.rgen necessity of having an 
pfficient administration to control 
drugs. Various kinds of spurious 
drugs are being manufactured and 
•re being sold in the market. Ther" 
ore various methods of selling these 
qrnrious and harmful drugs. Some-
tim0s we see empty vials being re-
m0ved from hospitals and filled wi h 
<!arch and sold as penicil'in in the 
mqrket. Then with regard to the po 
tency of certain brands on the label 
it may he shown as lasting till 1964 
but actually the potency might have 
been over bv the year 1960 itself. 
Such things do happen not only in 
the private sector but also it is pre-
valent in the public sector. I do not 
say that it is · o the same ex\ent as 
in the private secto.r. but unfortunate-
!y m " factory like the Hindust3n 
Antibiotics which is in the public sec-
' or we found that defective penicillin 
was being manufactured and was 
being allowed to enter the market. 
The Director Board of that factory 
appointed an expert committee to go 
into 'he matter specially after the 
tragic death of one of our Members. 
The Committee has come to the con-
clusion that the standards prescribed 
in testing the potency and the quali'y 
of penicil'in have not been adhered 
to. So when these things are hap-
pening it is highly necessary that we 
should have an efficient drug admi-
nistration in the coun' ry. 

In this Bill I find Romeo medicines 
are also included. In my opinion there 
is no meaning in 'his since nothing 
has been done so far to standardise 
Homoeo oroducts. 

Ayurveda and other indigenous 
systems of medicine have been ex-
cluded. I do think that it is not de-
982 (Ai) LS-8. 

siderable to include them in the pre-
sent Bi'! because the drug control ad-
ministration at our disposal is in-
tended only for the Allopathic sya-
tem. For the other systems, we re-
quire i"spectors with training in those 
particular branches. But I would re-
quest the hon. Minister ~o bring for-
ward a separate Drugs Bill for them, 
because you cannot have effective 
control over the manufacture, sale 
and distribution of drugs in the coun-
try if you stick to only one sys'.em, 
leaving the others to their whims and 
fancies. 

The Committee appointed by the 
Government to assess and evaluate 
the present posi ion of Ayurveda in 
the country has also recommended 
such legislation. It has said: 

"Standardisation is the most 
important aspect of Ayurvedic 
medicine which needs the imme-
diate at ention of the Government. 
So far no standardisa.tion has been 
'aid down for these drugs and 
hence individual firms are manu-
facturing these medicines accord-
ing to their own methods and 
standards. One of the indirect 
results of uncontrolled and large-
scale manufacture is ihat many-
indigenous alcoholic preparations 
are sold in the market under the 
name of Ayurvedic medicines in 
the a;reas where prohibition had 
been imposed thereby defeating 
the very purpose of prohlbition." 

They have also recommended for pre-
paring a standard pharmacopoea for 
Ayurvedic drugs. 

Different weights and measures are 
being us"d by different firms manu-
facturing Ayurvedic drugs. So, 'his 
committee has particularly recom-
mended to Government the introduc-
tion of uniform weights and mea-
sures. Therefore, I would again urge 
upon the hon. Minister to take up the 
question of . bringing forwud a 1epa-
ra tP Drugs Bill for indigenous sys-
tems as early as possible. 
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[Shri Kodiyan] 
C:oming to the provisions of the Bill, 

though the hon. Minister has explain-
ed it, I have my own doubts about 
the appointment of Central inspectors 
and Central analysts, because ul:i-
mately this Act has to be implement-
ed by the State Governments. Now 
there are inspectors appointed by the 
State Governmen's in various parts 
of the country, and there are analysts 
also. This Bill empowers the Cen-
tral Government to appoint their 
own inspectors and analysts. Actu-
ally, there is no demarca ·ion as to 
the actual jurisdiction of the Central 
inspectors and the State inspectors. 
When this Bill becomes law, there 
will be State inspectors as well as 
Cen ral inspectors. In my opinion, 
this would create a sort of confusion 
and also duplication of authority. 
Unless the jurisdiction of each officer 
is clearly defined, we shall have over-
Tapping and also duplication of work. 

Unfortunately, in our country, the 
tendency 'oday is to have more and 
more centralisation, and the States 
are more and more ;reduced to a posi-
tion of mere dependence on the Cen-
tral Government. 

This subject being in the Concur-
rent List, when we enact laws in this 
respect, l think we must be very 
careful not to take away the powers 
of the State Gove;rnments. But since 
this Bill has been brought forward 
with a good intention, and on the 
basis of the recommend&tion of the 
Pharmaceutical Enquiry Committee, 
and since the question of effective 
drug administration is an urgent 
problem, I do not totally oppose this 
provision, but I would request the 
hon. Minister to clarify the position 
and take necessary steps to avoid un-
necessary duplication and overlapp-
ing in the administration of this Bill 
when it becomes law. 

'\]Orhat is the actual position of the 
Drug Control adminis•'ration in our 
country? What are the real factors 
that stand in the way of effective im-
plementation of this Act? The Phar-
~aceutical Enquiry Committee have 

gone into this problem in details and 
have made various recommendations 
to Government. 

The main problem is that there are 
not sufficient laboratories. Even the 
laboratories tha are existing in some 
of the States are not sufficiently 
equipped, and suitable and qualified 
p">rsons are not appointed as inspect-
ors and analysts. They have recom-
mended that in every State ~here 
should be a well-equipped laboratory. 
They have also suggested that there 
must be a full-time drug control 
authority in every State. Bu'. this 
recommendation has not yet been 
implemented. Till recently, even 
at the Centre, the drug control autho-
r;ty was the Director of the Health 
Services himself. But in the States 
we find that this work i• being done 
by heads of medical departments. 
That is clearly stated in the Adminis-
t•abve Report of the Ministry itself. 
namely that except in the States of 
Kerala, Bombay and Punjab, the 
authority in respect of drug control 
is vested on the heads of the medical 
departments. 

Therefore, l would request the hon. 
Minister to take necessary steps to 
persuade the State Gove;rnments to 
appoint separate drug control officers 
in the States where such officers are 
not working at present. 

17 hrs. 

Then there are some other recom-
mendations also made by the Phar-
maceutical Inquiry Committee. They 
have recommended that some of our 
officer; should be sent for training in 
the adminis ration of the Drugs Acts 
in foreign countries. I do not know 
whether Government have sent any 
of our officers abroad for higher 
training. 

Then about the development of the 
pharmaceutical industry, they have 
made very valuable recommenda-
ti0ns. 
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Mr. Chairman: Is the hon. Member 
likely to take some mo.re time? 

Shri Kodiyan: Yes. 

Mr. Chairman: Then he may con-
tinue the next day because we have 
a half-hour discussion at 5 p.m. 

l~.01 hrs. 

PACKAGE PROGRAMME• 

Shri Barish Chandra Mathur (Pali): 
This half-hour discussion arises out 
oi starred ques.ion No. 404 asked c.n 
16th August on the floor of this 
House. It relates to the Government 
u£ India's v~ special programme for 
mtensive food cultivation in seven 
selected districts in seven States in 
the country. 

he.ve no manner ot doubt about 
the good intentions and anxiety of 
Government to increase food pro-
duction, and the scheme for this in-
ensive food production in these dis-

tricts is really well-conceived and is 
commendable. It was designed, as a 
matter of fact, to place the techni-
cal know-how at the door of the cul-
tivator, to supply him in full the 
necessary improved implements, im-
proved seed, all fertiliser he needs 
and so on. The condition was that 
his requirements would be met ab-
solutely to the full. Beyond that, if 
I have understood correctly, it was 
designed to make credit available 10 
the cultivator, and the significant fact 
was that the credit was to be avail-
able not on the credit-worthiness of 
the agriculturist but on the plan and 
programme for production. That is 
something for which we have been 
asking for a very long time. 

Now, what has happened to this 
scheme? If all those things envisaged 
happen, I think the food production 
is bound to go up. This scheme was 
to go into full swing from the 1st 
April 1960 in all the 7 districts. Not 

•Half-An-Hour Discussion, 

only that. As a mat.er of fact, a cir-
cular letter had gone from the Minis-
try to the effect that all necessary 
preparations should be made much 
before April so that the scheme could 
g~ ahead in full swing from the 1st 
A'.)ril. Some of us who were keenly 
interested, went from village to vil-
age and panchayat to panchayat 

preparing the ag;riculturis s and pea-
s 1n ts for this scheme, because it is 
not only the resou;rces which count 
in this, but the farmer and peasant 
must be prepared to utilise them and 
make the best use of them. I puncti-
liously attend, all the Zila Parishad 
meetings where the panchayat samiti 
chairmen and other people collect. 
But what I find is nothing doing be-
fore April, nothing doing in April, 
nothing doing in May, June and July. 
We are at the end of August. Those 
people naturally feel u'.terly dis-
appointed and disillusioned. They 
say: 'You want us to go round and 
tell the peasants that this is to be 
done, he;re are the provisions going 
to be made, and we should be pre-
pared to do this and tha'.. But noth-
ing has happened'. That was why l 
asked this question. I find that out 
of the 7 districts, only something has 
been started in Madras. 

My first ques'.ion is whether the 
State Governments were not prepar-
ed for it? Whose fault is it-the Cen-
tre's or the States'? Who is to blame 
for this time-lag, for this Joss of food 
production? 

It is unfortunately our general ex-
perience here that all good schemes 
are mutilated and imprisoned in the 
stone-walls of the Secretariat here. 
It is very difficult to get these schemes 
out and put in the field. 

My first question, therefore, is, on 
whom is the responsibility to be 
fixed-whether on the Central Govern-
ment or on the State Government? 
In Madras the scheme has been start-
ed. May I know how much credit, 
how much seed, how much fertiliser 
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(Shri Harish Chandra Mathur) 
and how much improved implements 
have been provided there? 

17.06 hrs. 

[PANDIT THAKUR DAS BHARGAVA in the 
Chair] 

want definite information on this. 

We understand that this schtme is 
now to come into the field from the 
rabi season. Naturally, my second 
question is whether even by now 
these concerned districts have drawn 
up their programme or plan of work 
and whether they have a full and 
clear pie cure of the scheme at all. 

The House will be amazed to !mow 
that only last Friday-that is 3 days 
back-when I went to attend a meet-
ing of the Zila Parishad, where all 
the panchayat samiti chairmen were 
present, I found that this scheme was 
the first item on the agenda because 
they were all anxious. The Collector 
was trying to explain to them wha. 
the scheme is. I was a little bit 
ashamed when I found that even the 
Co"lector was not fully informed; ana 
on certain vital matters, he was giv-
ing wrong information to the people, 
just as the quantum of the funds that 
are likely to be available etc. I do 
not know wha. was his source of in-
formation. This was only three days 
ago; and the scheme is to be in full 
swing from the rabi. By this time 
they have not even got a full pictur" 
of it. 

I had asked the hon. Minister 
whether I could get some idea of it; 
and his Private Secretary was good 
enough to send me a copy of a pam-
phlet which I took with me so that 
at least I could leave the pamphlet 
with those people and they may be a 
little wiser about it. 

About the scheme as such I wish 
further to know--and I want a cate-
gorical answer from the hon. Minis-
ter-what is the nature of the scheme 
in rupees, annas and pies. I do not 

want al! about fertilizer and all that. 
May I know whether they are at least 
prepared to send the fertilizers and 
all the other items envisaged in the 
scheme immediately to the districts 
and whether these districts would be 
in a position to take them over im-
mediately for this rabi crop? What 
arrangements have been made? 

So far as credit is concerned, I was 
a little surprised to understand that 
most of the credit is to fiow from the 
Reserve Bank. The Reserve Bank 
representative has now possibly to go 
round and discuss the procedure and 
the ways and methods of how this 
credit should fiow. If it is so, Mr. 
Chairman, God alone help us. (Inter-
ruptions). 

Pandit K. C. Shanna (Hapur): God 
is not going to worry about it. 

Sllri Barish Chandra Mathur: I am 
really distressed about credit. I would 
like to know ..... . 

Mr. Chairman: The hon. 
should now finish. He has 
taken 11 minutes. 

Member 
already 

Shri Barish Chandra Mathur: I 
have to take about 10 to 12 minutes. 

Mr. Chairman: Only 30 minutes are 
allowed for the whole thing. The hon. 
Minister will take some time to reply. 
The hon. Member is asking so many 
questions. Other hon. Members also 
want to put questions and sufficient 
time must be left for the hon. Minis-
ter to reply. 

Shri Barish Chandra Mathur: We 
can sit for 5 minutes more, Sir. After 
all this is a very important matter. 

Mr. Chairman: There will then be 
no time for the hon. Minister to reply. 
The importance will go away. 

Shri Barish Chandra Mathur: 
wi!J finish after putting two or three 
quesUons. Then about credit. Short-
term credit is always possible. I 
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would like to know what they are 
going to do about ·the long-term cre-
dit. That is the most important. I do 
"cc find any provision for it. 

1 visualise another difficulty also. 
Af' er all that they have done they 
waat to funnel all their resources and 
this credit through co-operative credit 
s~cieties. My first complaint is this. 
The Minister of Agriculture and the 
Minister of Co-operation do not see 
eye to eye with each other. It will 
&gain create so many difficulties in 
tho implementation of this scheme. 
What steps have been taken to see 
the ce is smooth running? 

Dr. P. S. Deshmukh: There is no 
difference so far as this is concerned. 

Shri Barish Chandra Mathur: The 
difference is about the working; it is 
working the scheme that matters; that 
is the whole trouble. It also indicates 
that there is clearly this difference. It 
is an indirect admission that there is 
difference and that difference is bound 
to reflect in the working. That is 
my complaint. Will they not by 
encouraging credit to co-operative 
societies, by this method, encourage 
spurious co-operative societies to take 
advantage of this? Why cannot they 
do something better? 

This scheme does not after all take 
note of the decentralisation which we 
have done in Andhra and Rajasthan. 
It is to be implemented through the 
official agency. Do we want to give 
that scheme of decentralisation a set-
back? Do they provide any small 
irrigation projects also and for lift 
irrigation? Or is it only confined to 
some high-sounding schemes? Are 
they going to leave n to--the district 
concerned as to how best they can do? 
It is my firm belief that if they give 
this sum ·of Rs. 35 crores to the dis-
tricts-Rs. 5 crores for each district-
and let it draw up its own program-
me, the results would be three times 
what they expect. I do not know on 
what basis they say that production 
would go up by 40-60 per cent. I 
stand on the floor of this House to 
assure the hon. Food Minister that if 

the scheme is not worked only in the 
Secretariat in Delhi and in the State 
Secretariats if it is permitted to work 
in the field~ and if tlie proj~ct officer 
and the non-officials of the district are 
entrusted with it the whole hog and 
if they are given the fullest liberty 
and if the resources are placed at their 
disposal, the results would be at least 
100 per cent better than what would 
be othe~wise. Otherwise, this scheme 
will share the same fate as most of 
the other schemes of the Food Minis-
try because of which, even after 13 
years of Olli" freedom, we find our-
selves in such a deplorab1e condition 
so far as the food problem is concern-
ed. 

°ITO ~~~~ (~~ZJif.): 
~lfl"'l"fu" ;;ft, "l'f w lft;;r;fr ~ 'iITTi 
rn "'1" <im ~ l'.~ ~. ~ 'f'Rr <rg:ft 
il°!fiW'ITf'fWif;R<n +ff~'if<'I" 
~t ~ "l'fir<f~il°<N~ 
wif;mitQ"t<Jiifil°w~~ 

~ f.f ~ ~. w ~ if; ;;rfuf 
{l° ~\'filrmif;~~mif~ I 
w~il;lf'l"~'li"~w 
'3""f ~ on: 'iITTi 'li"VIT 'IT ~ mm 
'!fl" ~ ~ ~. W: if' inrrn 
~~~~f.f~if~ 
mr it w ~ 'iITTi 'Fl'. frro, w lfT'f 
if; ~ ~ I ~~ W'. ~: <Fql 
m-.r, i:f6Q" ~. ~. ~. 
~~ ~ W: q';;mr it ~ ~ ~pft 
~~~~ lllffW: ~mil; 
iITTrlf ~ 'IT<'r rn orf.r ~ I ifU ~ 
it~~ f.f w~~~~ 
Cfqi' 'llrof ~'Ii"~ it fif;m 
-em:nff ~ ~ ;f<ii ~ ~ J m-
fum' if; ~ f.f~ ~ ~ 'R:'fr 
'IT crt lfT'f if; imm it w ~ ~ """! 
~~'Ill 

~ m~lf~r~~~ 
ll'il: ~ ~ fl!;" ~ q"Cff 'if<'!"[ ~ fof;" 11i9:-
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'ifl'i if m :ifm ~ f.t;1rr ~ I 
Some Hon. Members rose-

Mr. Chairman: I find that there are 
only two names here in the notice. 
The names are: Dr. Ram Subhag 
Singh and Shri Pahadia. I can now 
allow other hon. Members only to 
put one or two questions and not to 
make speeches. 

Shri Achar (Mangalore): I only 
want to know on what oasis or prin-
ciple the district is selectea and 
whether the Centre has got any voice 
in this matter. 

Shri Braj Raj Singh (Firozabad): 
May I know whether Government pro-
pose to extend the package program-
me to other districts in the States 
where irrigation and other facilities 
exist during the Third Five Year 
Plan? Secondly, may I know whether 
in the package programme emphasis 
shall be laid on people's participation 
or the programme shall be handled by 
the bureaucracy? May I also know 
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whether a further grant from the Ford 
Foundation has been assured; if so, 
what is that amount and "1hat per-
centage of the money spent in the 
package programme shall be spent on 
the construction of godowns and 
salaries of the staff to be appointed? 

The Minister of Food and Agricul-
ture (Shri S. K. Patil): Mr. Chair-
man, Sir, this subject of intensive 
agricultural district programme other-
wise known as the package program-
me is of very great importance in-
deed, and I am very glad that the 
hon. Members of the House arc taking 
such keen interest in this program-
me. 

I shall first explain very briefly as 
to why we call it package programme. 
The other name is a big name--inten-
sive agricultural district programme. 
So, we call it a package programme 
and we call it so because all the fac-
tors that go towa.rds making agricul-
ture intensive are there--very many 
things beginning with irrigation, ferti-
lisers, good seeds, plant protection, 
insecticides, marketing, grading and 
so on and so forth. Ali these factors 
have got to be attended to, and fuere-
fore in the absence of a better name, 
it is' called package programme. It is 
a good word; there is nothing wrong 
about it. 

Hon. Members seem to be under the 
impression that this is something 
which, if we really do not do it or 
if there is any delay, will cause a 
great danger or a great harm. Really 
speaking, agriculture is going on be-
cause there are more than 300 districts 
in this country. The package pro-
gramme is restricted just now to seven 
districts, but later on eight districts 
will come in, to make up a total of 15 
districts. So, it does not mean that if 
there is no package programme in 
any particular district, our growth or 
the prosperity of agriculture is going 
to be arrested. What is sought to be 
done is this. (Interruption). 

Shri Braj Raj Singh: In certain dis-
tricts, staff has been appointed. 

Shri S. K. Patil: In those districts 
that are to be chosen. How this thing 
arose is this. The Ford Foundation 
team went into the question as to how 
the agricultural production in India 
can be scientifically raised so that we 
could maximise agricultural produc-
tion as they do in their country or in 
some of the countries progressive in 
the matter of agriculture. They came 
t.o certain conclusions that if all these 
operations are done and given the 
facilities-that is, irrigation and other 
facilities which cannot be created in 
a day-it is possible to maximise the 
agricultural production and bring it to 
the standard to whi<!h they have been 
able to bring in their own countries. 
That was their recommendatibn. They 
did not stop at that. They went fur-
ther and said that if such districts are 
chosen for the maximisation of agri-
cultural production, that process it-
self would require some foreign ex-
change, etc., because the fertilisers and 
other things would have to be im-
pt>rted as long as we do not produce 
them in our own country. Therefore, 
they suggested that "we shall give 
something like IO million dollars, 
about Rs. 4 crores to Rs. 5 crores-
which should be necessary for the 
foreign exchange component for the 
success of this programme". 

Why seven 
~hosen? Seven 

districts have been 
districts have been 

chosen because there was a limitation 
to the help which the Ford Founda-
tion could give because they have got 
a world-wide organisation and they 
have got to look to al! the countries. 
So, what they could allot to our coun-
try was of that dimension-about 10 
million dollars. They said that it was 
just enough for seven districts. Other-
wise, they could have taken more 
districts. 

I can take the House in to confidence 
and tel! hon. Members that I tried 
to get some such help so far as the 
foreign exchange component was con-
cerned from other countries, especial-
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[Shri S. K. Patil] 
ly Germany, which is very anxious to 
help us in the matter of agriculture. 
I tried for a long time: not that Ger-
many refuses; Germany has got 
another difficulty. Although they 
might give money which they are pre-
pared to give, they have not got peo-
ple who can speak the English langu-
age which is necessary in this case; 
some language is necessary in order 
to collaborate with our scientific peo-
ple here. Therefore, they suggested 
that they would give the money for 
something else but not for this pro-
gramme. That is why a part of the 
delay is attributable to this aspect. 

I did not want a kind of competi-
tion in this country. When seven 
districts from seven States are chosen, 
the other States might ask, "Why is 
it that some States have been given 
some districts for this purpose and 
why we have not been chosen? There-
fore, the Centre would be responsible 
for it." Just as States are responsible 
for choosing the districts in the States, 
we would have been responsible for 
choosing the States, and that would 
be really a bad thing. Therefore, I 
thought that if it had to be done, it 
had to be done in all the -areas. So, 
now, seven districts have been chosen 
and possibly there would be some 
arears from the Centrally administer-
ed parts of the country which could 
be selected for this purpose. 

Having said that, I repeat that this 
has been called package programme 
because every single factor that in-
creases production has got to be taken 
into consideration. Now, a question 
will bE: asked as to why we chose the 
best districts and not the worst dis-
tricts in order that something can be 
done? The objective of the package 
programme is to maximise production 
and to get the highest results so that 
they can be a demonstration to the rest 
of the districts that, given all these 
facilities which are avaliable in otlier 
countries, this is the result that you 

could expect from us. You could not 
go to districts where there is nothing. 
If there is no assured rainfall or 
irrigation, naturally al! these thines--
fertilisers and other things-are use-
less. So, we wrote to the States that 
they should choose the best districts 
where all these factors exist, especial-
ly irrigation, because the other factors 
can be added, but not irrigation. Either 
there must be sufficient rainfall or 
there should be irrigation. So, the 
responsibility of choosing--the districts 
is entirely that of the State. Hon. 
Members cannot blame the Centre, 
just as Shri A char asked how is it 
that the Centre interfered with the 
choice of the districts or encourage 
or inspire the choice? We have not 
done that. We have only circulated 
the conditions or the criteria on which 
the choice has got to be made. If the 
States have made a mistake in select-
ing a particular district, the fault or 
whatever it is entirely theirs and not 
aurs. 

After all, agriculture is a State sub" 
ject. All these things--almost 99 per 
cent-have got to I:ie done by the 
State. We merely come In for co-
ordination or encouragement or giving 
a little help. So, we have got to rely 
upon the State not only for the choice 
of the districts, but to make all pre-
parations and the other arrangements 
that must necessarily come in before 
the package programme starts. 

Shri Mathur asked very naturally, 
because it created so much enthusiasm 
among those people. particularly in 
some districts like Tanjore in Madras 
and Pali from where my hon. friend 
comes. That perhaps happens to be 
his constituency. I am very glad he 
would have all the opportunity of 
giving the lead to his own people 
there in order to implement success-
fully this programme. Naturally, the 
people became anxious and they want-
ed to know why there was a little 
delay. I was trying, if it ;s possible, 
to take all these 15 districts simul-
taneously. That could not happen. 
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Besides, I was away for six weeks, 
when this thing came, particularly at 
the time when the programme was to 
have started. The programme has 
to be accepted not only by my Minis-
try, but also by the Planning Com-
mission and the Cabinet. All things 
must go in before the programme be-
comes a reality. 

These are the superficial things. But 
the real basic thing is the States. They 
must prepare the ground for it, so that 
they are prepared to receive the pro-
gramme. This programme is a five-
year programme. It is not a program-
me where immediately in a district 
everything is taken. According to 
the present plan 100 blocks in a dis-
trict would be taken and not all the 
blocks, because of our limitation of 
finding the funds. So, we are 
cautiously proceeding, because in an 
anxiety to envelope everything, we 
must not proceed in a manner where-
by the best results may not be possi-
ole. We are determined to show in 
this great experiment of ours what 
would be the top-most maximum agri-
cultural production in a given area. 
So, we cannot take anything in which 
there is no preparation. That is why 
there is this limitation of 100 blocks. 

Also, the arrangements that we 
make for the successful implementa-
tion of this programme must be such 
that the programme must be- repeat-
able. It is not merely confined to 
those districts. After having proved 
its success in those districts, the pro-
gramme has to go to the other 300 dis-
tricts by and by. Everywhere you 
cannot get the Ford Foundation to 
give money or somebody else to do it. 
On the success of this programme will 
depend the possibility of enlarging 
this experiment and taking it to the 
other districts in this country. We 
have talked quite enough during the 
last 10 years that if we do this and 
that, agricultural production will in-
crease. But we have never given any 

practical experiment to those things 
in a scientific way. 

Of course, there are some districts 
which have excellent agricultural pro-
duction without this programme. But 
this is an attempt to show that if all 
these factors are brought into play, the 
cumulative result of it is maximum 
production. That is exactly what is 
sought to be done. A district like 
Tanjore, which is by far, I should say, 
a leading district in the country so 
far as agriculture is concerned, not 
only because agriculture is good there, 
they are assured of water supply be-
cause there is irrigation there by 
Cauvery and most of the district is 
covered by that, because the people 
are so agriculture-minded and the far-
mer there is so good, our basis is very 
strong there. Therefore, they thought 
they could make a start. And the 
Madras Government, if I may say so, 
as a Government is ahead in agricul-
ture and I must give credit to it. 
Because, in every little aspect of agri-
culture I have seen that Government 
is really more keen than any other 
Government. Therefore, they said, 
ultimately, if you do not expect any 
money help from elsewhere, "we can 
start this programme even without 
any help". They said that they can 
do it themselves. Therefore, they 
made a beginning with the appoint-
ment of officials and so on. Now the 
programme has to be completed in five 
years, which means 20 per cent of the 
district every year. That means, if we 
have hundred blocks, we shall take up 
20 blocks or 20 per cent of each of 
the blocks so that in five years we 
make a complete programme. 

It would require some money, some 
time and some preparation. But more 
than all these things what is required 
is the enthusiasm of the people. Real-
ly, they must be prepared to take this. 
If they go on making complaints from 
the beginning "Where is the credit to 
come from, where is the fertilizer to 
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come from, where is the help to come 
trom", if that becomes the mood of 
the people, and farmers especially, 
then it becomes a little dllficult. Be-
cause, the success or failure of any 
programme depends upon the farmers. 
Therefore, we have to enthuse the 
people so that they would take it up 
themselves and wherever there are 
things which are beyond the amb1t of 
their power surely the Government 
can go and help the people. 

Now most of this help is a matter 
of Joan, a credit. It is not a bakshis 
that we are giving them in crores of 
rupees. It is not so. Out of the Rs. 37 
crores, or Rs. 35 crores which my hon. 
friend mentioned, Rs. 29 crores is a 
kind of loan. It is a question of long 
term and short tehn loans. Out of 
these Rs. 29 crores, Rs. 22 crores is 
short-term and Rs. 7 long term Joans. 
And this is our e:i<pectation, and possi-
bly it might be a little more or a little 
less, because after al! these efforts that 
we are making, the farmers may not 
need it; not the farmer necessarily 
goes in for a loan if he has got other 
resources. He may depend upon other 
sources and the Joan may not be 
necessary, and the actual expenditure 
-and though I call it expenditure, 
part of it will be Joan also--is some-
where about Rs. 8 crores. It will 
work out to a crore of rupee, about 
half of which wi!J come from the Ford 
Foundation and the other half will 
come from tne State Government and 
the rest in various :furms. 

This is the state of affairs, and we 
are very anxious indeed that this 
should be started and done. Although 
the area in those seven districts is 
somewhere about 5 million acres, if 
this is really done and the production 
is maximised then we expect in these 
seven districts alone that the agricul-
tural production will increase by 
something like three million tons. 
Now if we take the other eight dis-

tricts, for which we have written Lo 
the State Governments, the produc-
tion will go up still further. Now '.lS 
many as five States have already writ-
ten to me stating which districts they 
have chosen. I think the district pf 
Mandya has been chosen from Mysore, 
though it· is not liked by my hon. 
friend, Shri Achar, because Mangalore 
is not chosen. But, it does not mat-
ter for if it is Mandya this year, ;t 
will be Mangalore next year. This is 
the experiment which is going on and 
we hope the farmers will see to it that 
the production increases. This is ex-
actly the scheme that is envisaged. 

There are a few questions which I 
shall very briefly reply. My hon. 
friend, Shri Mathur, referred to cre-
dit., The traditional way of determin-
ing the credvt-worthiness of a parti-
cular person, which mostly depends 
upon his property and other estates, 
will not do for this scheme. There-
fore, the credit rules will have to be 
revised. So, a Jong talk took place 
between our Ministry and the Bank 
so that they could come to some kind 
of understanding as to the reorienta-
tion of the credit-worthiness of the 
peasant so that it should not be a 
deterrent. That also took some time. 
But I can assure this House that if 
such experiments go on and the fruits 
of it are visibly seen, the Reserve Bank 
also would see that there is nothing 
wrong in it, because, after all, the 
money that has come is invested, and 
more of it would come back. There-
fore, everything depends really on the 
successful implementation of the 
schme. Therefore, we must not initial-
ly go on fighting saying that the water 
must be there before and then we will 
proceed. That cannot happen. There-
fore, we must go on and try to im-
prove things by our own experience, 
by dint of our own perseverance and 
hard work, and the consequences will 
follow. ·· 

Then my hon. friend, Shri Mathur, 
very rightly said as to who is res-
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ponsible for the loss of production etc. 
because we talked of the package pro-
gramme and possibly ·the consequence 
of it that we shall get it. On that 
assumption the hon. Member asked me 
as to who is responsible for the loss 
of it. Maybe, if anybody is responsi-
ble, it is the Centre and not the States. 
Why? Because unless we give all 
these facilities to the States, the States 
cannot begin. Something could begin 
just as Tanjore has begun or just as 
Pali possibly has made a beginning 
at least in imagination, in preparation 
and in spiritual and other preparations 
but not actually on the field. But that 
could be done. I have no doubt about 
it. Therefore if there is any delay it 
is due to the system and because it is 
the first programme we do not want 
to take any defeat in that programme. 
I can assure this House that we have 
staked everything in this programme 
because we have talked enough. Now 
let us show something that in five 
years this can be done by efforts in 
the direction in which they are pro-
perly guided. 

A question was raised of the rabi 
crop and of the other crop by my hon. 
friend, I remember. I was not present 
in the House on that day because I 
was in the South when these questions 
were asked otherwise I would have 
told him that it does not either begin 
with rabi crop or with the kharif crop. 
Possibly it might begin when other 
preparations have begiln. We have 
got many preparations to make until 
we actually come for the sowing and 
other things. For instance, all the 
arrangements have to be made as to 
how it has got to be done. That is 
more important than merely the pro-
cedure of sowing and of finding out 
the proper type of seed and fertilisers 
etc. Therefore when they begin will 
depend upon the States. There the 
Centre cannot go every now and then 
and tell them thaf you should do it in 
a particular fashion. If they require 
any guidance from us that guidance 
will always be available. 

My hon. friend, Dr. Ram Subhag 
Singh, said about differences of 

opinion between the States and the 
Centre in this. They do not exist. I 
could assure him that it is not for the 
matter of saying that Lam.. saying this. 
Some hon. Members say thal there 
are differences between some Minister 
and the other Minister. I can tell you, 
not that I talk 1n self-praise, that 
generally I have no differences with 
anybody whatsoever. 

Dr. Ram Subhag Singh: I said that 
if there was any lack of understand-
ing on the part of the States and the 
Centre so far as the introduction of 
this programme is oncerned ana if 
due to that lack of understanding the 
matter was held up then it should be 
rectified. 

Shri S. K. Patil: I can assure my 
hon. friend that there is no difference. 
On the contracy the States are vying 
with each other in order to get this 
programme naturally because they 
would get this opportunity of demo-
nstrating it in their own State. There 
was some di1Terence, not di1Terenc~ of 
opinion, between the Reserve Bank 
and Bihar, the State from which the 
hon. Member comes, and Shahabad 
District that was chosen because the 
structure of the co-operativ~ societies 
in that particular district was not of 
the type · which the Reserve Bank 
could accept. Therefore some kind of 
a change was necessary in that struc-
ture. I do not know the details of lt, 
but I got the information ffiat that 
also has now been done. The struc-
ture has been so made because the 
Reserve Bank should see to it that 
there is a reasonable possibility of 
getting money back. It must not be 
bogged into some kind of a co-opera-
•tive society which may ultimately 
prove to be defective. But all these 
hurdles are being removed and have 
been removed. 

So far as the seven district are con-
cerned I think the green light will be 
given -in the next few days. So far 
as the other eight districts are con-
cerned, five of them have been chosen, 
but all eight have got to be chosen 
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so that we make the announcement 
and find the money and everything 
because even the foreign exchange for 
these districts will have to be found 
by the Government as the Ford Foun-
dation cannot stretch their aid to 
these eight distric~s at least for this 
year. 

A question was asked by Shri Braj 
Raj Singh as to whether there would 
be any extension of this programme 
to other districts. I have replied it by 
saying that tbese are really labo-
ratories. They would be extended as 
soon "s the success of these is known. 

He asked another question as to 
whether the Ford Foundation could 
give additional money. We cannot go 
on asking the question to the Ford 
Foundation, namely "Could you give 
more money as you have done this 
etc.,?" If they see that our program-
me is succeeding they also get encour-
aged that the experiment th!!Jt they 
have started in this country has real-
ly proved to be fruitful. This being 
the case one need not be afraid that 
any disastrous results can come out 

of it or that this scneme would be like 
any other scheme etc. that has gone 
wrong. Let us not start with that 
premise. I would appeal to the House 
that for the first time we are givir.11: 
concrete shape to what we have been 
saying. The table politics or the table 
statistics are now being taken and 
transplanted in the fields. Therefore 
!Ill of us put together, even the hon. 
Members of this House, should make 
a determined effort that this package 
programme becomes a success. If it 
becomes a success in these 15 districts, 
it would mean an addition of nothing 
less than five to six million tons of 
foodgrains. If it expands in the other 
districts, the time will soon come when 
not only will we not be a country 
suffering from shortfalls, but we will 
become a country which will have sur-
plus and we can help other countries 
too with our surplus. 

17.41 hrs. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Wednesda11 
August 31, 1960/Bhadra 9, 1882 
(Saka). 
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~L ANSWERS TO WRITI'EN ANSWERS TO 
QUESTIONS . 555 t-93 QUESTIONS-contd, 

S.Q. Sub;ect: COLUMNS S.Q. Sub;ect 
No. No. 
870A Rel!:Ulatlon of Textile 890 Industrial estates 

Prices 5551-59 891 
871 Recommenda•ions of 

Wage Boards 5559-65 

Sale of refugee quarters 
in West Patel Nagar 
Delhi . . '. 

COLUMNS 

5597 

5591-98 
Tractors a• Dandakara-

nya Project 
Synthetic Drug Plant 

at Sanatnagar 

5566--68 

556~9 

5569--13 

5573-75 

- 892 Bhmat Sewak Samaj, 
Himachal Pradl'Sh • 5598 

882 

S.N.Q. 
No. 

Agartala Displaced 
Person's demands 

Quarters for labourers 
at Okhla 

Co-ooeration between 
Indian and Ind~ 
nesian Armies 

Jha Committee . 
Inspection cell in Japan 
lnd~Pakistan Agree-

ment on Shrines 
Transport Policy and 

CoordiA•tion Com-
mittee 

Expon of tea 

S Aid from U.S.S.R. for 
Third Five Year Plan 

6 Membership of Central 
Trade Unions 

\VRTITEN ANSWERS TO 

~ ... 
5575-77 
5577-80 
558o--82 

5582 

5583-1!4 
5585-87 

5587-90 

5590-93 

QUESTIONS • 5593-5652 

S.Q. 
No. 

875 

881 

884 

885 

886 

887 

888 

8119 

Employees' State 
Insurance Fund 

State Trading Cor-
PQI8tion 

Employment in Public 
Bcctor 

Bamboo based pulp 
unit (Kerala) 

Representation of 
China in U.N.O. 

Gurkhas for British 
Army 

Yugoslav collaboration 
in food products in-
dustry 

Return of Ladakhis 
from Tibet 

5593 

5593-94 

SS94 

5594-95 

5595 

5595 

5595-96 

5~96-97 

893 Planning Commission 5S98-99 
894 Handidhua colliery . 5599-5600 
895 Associa•ion of South 

• East Asia., countries 
896 Katcha Thlvu Islands 
897 Sambaleshwari Motor 

Transport Co. Ltd. 
898 Employees' State 

899 
Insurance Scheme 

Government advertise-
ments 

Indian convicted in 
U.K. 

901 Janata Hotel in Delhi 
". 902 Exports to America 

904 Vocational training of 
Tibtean refugees 

905 Public undertakings 
906 Tetracycline Group of 

antibiotics 
907 Small Scale Industries 
908 

910 

911 

912 

913 

Mechanisation of coir 
industry 

Manufacture of Aut~ 
mobile Components 

Teacher-Administra-
tors trained at 
Howrah 

Education through 
T.V. 

Annual Reports of 
Public undertakings 

Indian Immigrants in 
U.K. 

914 Workers' Education 
centres 

U.S.Q. 
No. 

17o8 Radio rural clubs 
1709 Tibetan refugees 
1710 Paper from Bamboo 

1711 Manufacture of Motor 
cars 

56oo-<>1 
5601 

5601 

56o2 

5603 
56o3-<14 

5604 

5604-05 
5605 

s6o8-o9 

56o9-10 

5610 

5611>-·II 
5611 

5611-12 

5612 
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1712 Manufacture of sugar 
from Neera . 

1713 World Trade Fair in 
New York 

1714 Mica Industry . 
1715 Recording of speeches 

of leaders 
1716 Import of clocks 
1717 Industries in Delhi 
l 7 l 8 Radio talks on Second 

Five Year Plan of 
Delhi 

1719 Internatic:::al Trade 
Fair at Vienna 

1720 Manufacture of diesel 
engines 

1721 Civil works in Delhi . 
1722 Radio rural forums 
1723 Industrial survey of 

Gurdaspur District 
1724 Second Five Year 

Plan Expenditure 
in Delhi 

1725 Industrial Develop-
ment of Delhi 

1726 Housing schemes 
171-7 Graduates registered 

with Employment 
Exchanges 

:;28 Cottages and Small 
Scale Industries in 
Punjab . 

1729 Industrial development 
of Orissa 

1730 Steamer service bet-
ween Goa and 
Bombay 

1731 Export of Shoes 
1732 Research centres for 

Industries in Delhi 
1733 Modernisation of tex-

tile industry . 
1734 Machinery for mineral 

oil industry . 
1735 Loan for Housing of 

Orissa Government 
employees 

1736 Construction works in 
Delhi 

1737 Printing presses in 
Delhi 

1738 Manufacture of guns 
in Himachal Pra-
desh 
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5612-13 

5613 
5613 

5615 

5616 

5616-17 
5617 

5617-18 

5618 

5618 

5618-19 
5619 

5619 

5620 

5620 

562C>-2l 
5621 

5621 

5622-23 

WRl'ITEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Subject 
No. 

1739 Woollen textile in-
dustry in Pangi 

1740 State Trading Cor-
poration 

1741 Export of Indian 
Cardamom 

1742 Houses for Community 
Service Personne 1 

1743 Migration from East 
Pakistan 

1744 Emery Stone Manu-
facturing company . 

1745 Emery stone 
1746 A.LR. auditorium in 

Delhi 
1747 Exhibition of India 

textiles in Bangkok 
1748 New industrial unit 

in Punjab 
1749 Co-operative Tea Fac-

tory in Kangra 
1750 Solar Eruptions and 

Radio fadeout 
1751 Tibetan refugee women 
1752 Tariff Commission 
1753 Carpet Advisory 

Committee 
1754 Blacklisting of firms . 
1755 Malted milk 
1756 Export of sports 

goods 
1757 Fertiliser 

Trombay 
factory, 

1758 

1759 

Vacant Government 
quarters. 

National Mines Safety 
Committee 

Vacant plots in UI-
hasnagar 

Rayon Mill 
Indian Productivity 
Team on sugar 

Prototype Machine 
factory 

Loan from U.S. Export 
Import Bank 

COLUMNS 

5626 

5626-27 

5628-29 

5630 

5632 
5632 
5633 

563~ 

5633 
5634 

5634-35 

5635-36 

5636-37 

5637 
5637-38 

1765 Mill for production 
of rayon 564e>-4r 

1766 Extemment of Kazini 
Dorji from Kalimpong 

Jlmmerla Bazar explo-
sion 
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WRI'ITEN ANSWERS TO 
QUESTIONS---<:ontd. 

U.S.Q. Subject COLUMNS 
No. 

1768 Payment of rent by 
Handidlwa Colliery 5642 

1769 Violation of Labour 
Laws by Handidhua 
Colliery· 5642-43 

1770 Cooperative Society 
in Bhusandapur . 5643 

1772 Black marketing in 
Dry Milk Powder . 5643-44 

1773 Public sector indus-
tries in Madhya Pra-
desh . . 5644 

1 77 4 Workers' Education 
centre at Madras 5644-45 

1775 Radio station in Ma-
durai 5645 

1776 Unattached refugee 
women in Tripura 

1777 Nal'!"!nghgarh colony, 
Tripura 

1778 Survey of economic 
conditions of middle 
class people 

1779 Automobile industry 
1780 Newsprints 
1781 Government quarters 

5647 
5647-48 
5648-49 

564<;>--52 

QUESTION OF PRIVILEGE 5652-54 
The Speaker gave his con-

sent to the raising of a 
question of privilege by 
Shri Hem Barna regar-
ding =tain remarks 
made by one Shri Dhi-
rendra Bhowmick cas-
tirg aspersions on the 
Speaker and the House 
in a pamphlet referred 
to in the notice. 

Leave of the House to raise 
the question havir g been 
granted, Shri Hem Barua 
moved the motion for 
reference of the matter 
to the Committee of 
Privileges for considera-
tion and report. The 
motion was adopted 

PAPERS LAID ON THE 
TABLE 
(1) A copy of each of the 

following Notifications 
Issued under Section IS 
of the Industries 

PAPERS LAID ON THE 
TABLE-contd. 

(DeYelopment and Regula-
tion) Act, 1951 : 

(•) s. o. 1791 dated the 
18th July, 196o 

(ii) s. 0. 1886 dated the 
28th July, 196o. 

(2) A copy of each of the 
following papers under 
sub-section (2) of Sec-
tion 16 of the Tariff 
Commission Act, 1951 : 

(I) Repon (196o) of the 
Tariff Commission 
on the Revision of 
Raw Rubber Pri-
ces. 

(ii) Government Re-
solution No. 16(4) 
Plant (B)/6o dated 
the 23rd August, 1900. 

(iii) Statement explain-
ing the reasons why 
a copy each of the 
documents at (i} and 
(ii) above could 
not re laid on the 
Table within the 
period prescribed in 
the said-sub-section 

(3) A copy of each of the 
followiPg Notifications 
issued under Industries 
(Development and Re-
gulation) Act, 1951-

(i) s. 0. 1598 dated the 
220d June, 196o. 

(ii) s. 0. 1718 dated the 
nth July, 196o. 

(4) A copy of the note 
indicating the action taken 
by the Government on 
the Repon of the Khosla 
Committee on Surveying, 
Drawing and Mathema-
tical Instruments 
Industry 

MESSAGES FROM RAJYA 

COLUMNS 

SABHA 565!Hio 

Secretary reported the fol-
lowing two messages 
from Rajya Sabha: '1 
(i) That at its sittin1t held 

on the 24th August, 
r96o Rajya ~•l'>ho 
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ME<:S AGE<; FROM FAJYA 
SABHA-contd. 

BILLS PASSED-contd. 

had passed the Delhi 
Primary Education 
Bill, 1960 

(ii) That Rajya Sabha 
had no recommen-
dations to make to 
Lok Sabha in regard 
to the Taxation Laws 
(Amendment) Bill, 
196o, passed by Lok 
Sabha on the nth 
August, 196o. 

BILL PASSED BY RAJYA 
SABHA- LAID ON THE 

COLUMNS 

TABLE 566o 
Secretary laid on the Table 

the Delhi Primary Edu-
cation Bill, 196o, as 
passed by Rajya Sabha. 

REPORT OF DELEGATION 
OF ME\1.BERS OF PAR-
LIA\1.ENT TO ASSAM 
-PRESENTED . 566o-13 
Shri Ajit Prasad Jain 

presented the Report 
of the Delegation of 
Members of Parliament 
to Assam. 

REPORT OF C0\1.MITTEE 
ON PRIVATE MEM-
BER'S BILLS AND 
RESOLtrrlONS - PRE-
SENTED 5673 
Sixty-ninth Report was 

presented 

BILLS INTRODUCED 5673""74 
(1) The Bilaspur Com-
mercial Corpoution 
(Repeal) Bill, 196o 
(2) The Appropriation 
(No. 4) Bill, 196o 

BILLS PASSED 
(i) Further discussion 

on the motion to 
consider the Central 
Excises (Conversion to 
Metric Units) Bill 
was concluded and the 
motion was adopted. 
After clause-by-clause 
consideration the Bill 
was passed. 

GMGIPND-LS II-982 (Ai) LS-8-9-60-950 

(is) The Denuty Mi-
nister of Commerce 
and Industry (Shri 
Satish Chandra) mo-
ved that the Standards 
of Weights and Mea-
sures (Amendment) 
Bill be taken into 
consideration. The 
mo•ion was adopted. 
After clause-by-clause 
consideration the Bill 
was passed. 

(iii) The Det>U"Y Mi-
nis•er of Labour (Shri 
Abid Ali) moved that 
the Indian Trade 
Unions (Amendment) 
Bill be taken into 
consideration. The 
motion was adop .. ed. 
After clause-by-clause 
consideration the Bill, 
as amended was pas-
sed. 

BILL UNDER CONSIDE-

COLUMNS 

RATION 5771-79 
The Minister of Health 

(Shri Karrn&Tkar) moved 
that the Drugs (Am-
endmen·) Bill. as passed 
by Rajya Sabha be 
taken into co:isideration. 
The discussion was not 
concluded 

HALF-AN-HOUR DIS-
CUSSION S779--98 
Shri Harish Chandra 

Mathur raised a half-an-
hour discussion on 
points arising out of the 
answer given on the 16th 
August, 196o to Starred 
Question No. 404 re-
grading •Package Program-
me'. 

The Minister of Food and 
Agriculture (Shri S. K. 
Patil) replied to the 
debate. 

AGENDA FOR WEDNES-
DAY, AUGUST 31, 196o 
BHADRA 9, 1882 (Saka}-
Considem:ion and passing 

of the Appropriation 
(No. 4) Bill, 1960 and 
Consideration of the 
Motion rs, International 
sicuacion. 
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